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Demand to Stop Exploitation of Rare Medicinal Herbs in Himalayas

#Y wracht Rig (ST IR : TRy, SIRIEE Y feArerdt wddwren smyde siwferdi & fog e
&3 YBT1 81 IRPR] SSRIT b BRI I &5 Io1S 8T 6| JATHYYl S8 | 71 BT SIeRGH] B
3R TS Y TATaRYT 7 Ao TSl & a1 21 farera | oas Rranferes & 3 9 3iR o1y w9 9
JHS] SHER TSI-gS! FUE A o1 gU &1 TaT Fiar Hulrai 4 59 & ¥ Afehy g1 angds sffery
AT Y YA B gGT 8 AT P BRI AW g1 TAT R 81 ]8T 3 faeei # i amgde & ufa
SMHYT TGT &1 5 BRYI STSI-fAT B TAM TSI HHSUR & TR JTeafT Faror faqmT =
ff TeR f5ar 2 & SE-gieat o w89 v goR sorirdl & frem &1 S fvar 2, R T
yorTerat et &1 78T 3R 200 TSI faqw oraven & 81 89N IReR 4 A & {6 g siel-gfed
P USR DI TAM & 1Y ISR HeH IV | e=IdTa]|

sft A% uret RiE 189 (SR 7RY) : WRISd, § guaT wHeiT aRar g

MR. DEPUTY CHAIRMAN: The House is adjourned for lunch till 2.00 p.m.

The House then adjourned for lunch at fifty-five minutes past twelve of the clock.

The House re-assembled after lunch at two minutes past two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

GOVERNMENT BILL
The Right of Children to Free and Compulsory Education Bill, 2008

MR. DEPUTY CHAIRMAN: We shall now take up the Right of Children to Free and Compulsory
Education Bill, 2008. Mr. Kapil Sibal to move the motion for consideration.

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL SIBAL): Sir, | beg to

move:

That the Bill to provide for free and compulsory education to all children of the age of six to
fourteen years, be taken into consideration.

The question was proposed.

1. (STl T Q. UG (TSR : [T Feied, H3iT ST U4 fad e a1y & fob Rorsrat
PIS oppose BRI &1 T81| Il B ATeiH BT A1 DTS oppose B a1 S1d H Iog F9T H TR IR oY,
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TG |9 2002 H ST. IR HAER SR ST 7 80th FHSHT AP, SHBI HeHed ST J BIRTICIT
ST TS H oaR, HSTicd ST S| ST &9 A1 SHHT oppose FYI 81 11 81 §@ 39 I
P12 5 3P 3T H ST b a1 N ? I8 fdeT 2005 H AT ST AMMSY AT, TR &7 A1l 7347 i
SIBT 2005 H 7 ATHR 3@ AT &1 IS 1 a1, 3T SHH] A 8, &4 39 91 &1 YN 81 STy
TErea, § @ Hre ¥ U9 g8 g1 MUt ¥ JefBal & g S8 tgawe v T8 o S fog w
TR 1 HAT Sf, #9 Ph. D T Ue U1 @9 T8 {611 9 e YR ool Be ¥ U o 9
AT &1 ARG H IR AfFe] W& 8, 1 agf W ghaa SRl il § JHemTe 3iRd il St g B
SRERY T Gerarioret a7 off, ST &M TH 3R WS Ted TH & HUR g4 1l

S EgwI W 9IS Ugel IR ersiehdl Bl foly STaia Tpdl, HFIeR] Yode &l b T,
St o5 wiidTet # ol TfRdl B BRI | o SR Wpel 3§ IIRIA BT I & 3MR I A1-979 P stipend
A Y, AU d PIS TE1 T X P Y 6= 3§ B HA I8 goiip & St o1 F W Aiorer 4 9a1
8%, I8 A JPaR ol b AR STaT St HIATT 3gdl HoAT ST B g8 o, ITP! FadrTorat
T HIUTA ddR A1 4 I & gl-ford off, R {6 S7b Wrs A1 I WITe ol 37TE 3R
FAS(HT BT THe BT ST JA1T| S7e1 P SN 4 AU H AP &b oD Tpdl Goll TAN
R BT B A Yo 3 & dlegd 8T ¢ AR S Bl efid €1 81 89 dsdl-dasa! § ol B
weaa el fopam ¥ Tgt @ Sft Y 979 & FeEd g 75 3 Wod 7 39 A 7, $8 Wl J 39
AT 81 3 T Tad USde B 919 el §, 98 9gd Fel 8l MU 9l RISSIZoiR 3R
=1RYI Ig A AR 7 39 W YRI5 21 9ga A w7 39 el 79191 81 F I8 9 & b 59
ISP I QAR dred &, STd! Ieg W 8 S| § 98 Jwsiil g b I8 9gd oTodl & 6 Job
H Y raRic TS[HRI 811 1948 H, SIS 378/l 27 AT 28 P GG & Ugel Uh e FReR &7 Hie
NG T IS 7 HIREICYT IRFTeH BT W o o7l 519 Ueher &I Ties aift <11 <& off, a9

ST BIE AP FTadd TIHe B ad Pel il I8l I8 Al AT, BET o & JebaAroa! &
g o W@W%, 9T divisive 3f1R fissiparous tendency ﬁj\_rm%, Wﬂ?ﬁﬁﬂ%ﬂgﬁ
TR & b <21 T GehdlT MR ST BT HTHY I@ F oIy Teh gaviel Toporer &Il a1fayl S=iH
I 41 BB & education should be treated on par with defence wﬁﬁ?mﬁaﬁwﬁéwﬁaﬁﬁ
2, T HE T B A Iop AU BT F oG Ao e ofdT 8, W ST @) a1 I8 8 o g
Bl T8I U1l S Wex-Te & g H 4 fora i 30% HeR Bl T Bl Aeg B_A1 A1y, IR T8
Y 81 121 UTaT 81 R, 9 T Bl 91 I8 © fh 59 Ugl1 gIUe 991, 99 &6 B13d 3R W B
T T8, T S B W BT FIFE I 27, S FIFC & 1SR TP BT BIs fo1eh & e o1
IAD! I8 TE TATS TS 6 I9T faas Ret 721 81471 21 I8 %A &l 914 7 5 Aoie! & 9%
oo faae Ret @1 a1a W1 3111 S UGher BT IedIHR0l 81 a7 8, T dn 41 38 8, S99
AT 1 faaes Re=t et 381 31 wsde $eieyer &I fid <81 213 ART Bl e BN SaTeT oias

216



T A BN ST ARG Tl 328 B H Uferiel) T Wk Uah anfeadrer ug 3t ofti 19 # smdient #
R # Firafaet o witha 3§ 718 off, @1 981 #7 Sexie R fead ugr 3R I3t it g5 16 ot
It A18d < T$RM & USS 91 & [ BN JFARIS] & A1 $I-3AIReH P a1 Pl ol
S UR AN A UIRTS! T T, I8 Y1 qHeT el A1 918 H WaR 371 3 3777 S 3 i 4 S
&= 81 U gfradid TBRE ®1 a1 Pel, S9 W TR U § §9 US anfcadd UeT "Sival's
reforms must pass language test." meqﬁﬁﬂglwwmﬁmwaﬁ
2, I8 U@ 91 3R ff FE 7 5 0. aerare a wRt @t S RIS off, g9 St ft 7w 2 ek
Ianguage%@ﬁﬁﬂ'lﬁﬂ”ﬁ%lﬂ%aﬁ%%%%ﬂﬁﬂ?ﬁﬁﬁprovinws Eltﬁ,?%@ﬁl:ﬁ,alanguage
DI IS W 11 I8 TS B &1 a1 © 6 TAR Joob A a1 o 5| [ FeTe |84, 3119 311 FIea
aifer & 21 2, I81 THIGT T MW FT AR UST 8 WA o071 98 DS o), FSh a1 afer @t
SIS el 21 ST BARY, By, AGGR] 7; ST SARI Sxd © SR SIS BRI strength ¥ B
IABT DI SHTST e AT, TR AT ISMT 717 o ST 3§ Ta6 T I &, 98 ol 4 ol Iq W
e et & AN A b afire & Raems 81 T8t iTei-fa=dt @ 91 &, Tamil has nothing to do

with it because Tamil is a very rich language and we are proud of the fact that we have so many

language in our country. Every time | travel abroad | carry one or two small currency notes to see how
many languages we have in our country. s b &R Heh T T - 37T STaT %, gfew forfoai ff 81
They are languages with their own scripts. We are proud of it. 3 <h, # e § & elementary
education mother tongue ¥ é‘*ﬁ ﬂT%Q, W SEIRE elementary education é‘*ﬁ ﬂT%‘QI NEEECH ﬁET
Eﬁ?ﬂ % 3R 37T mother tongue ¥ grerar %\’, SIRSED grammar ERKIECRI EI—\%"_cﬁI EIERCERERCE R
grammar FIGEI %\', & tense Irerdl %\»’, SRl gender FIGEI %I # 319+t frarer Q'I 9 ﬁﬁ‘cﬁ GEZ B_Czﬁ
AT BRI BTl G2 39 914 1 B © o6 H 31U A& STaT 3 dTel| 8RS @11 But, English is a
strong subject. | studied it as a language. f@?ﬁ P 918 oig H9 W/?Iﬁ?lﬁ%ﬁ H switch over fopa,
ar 11?{ BIg APC® e E‘é, 11?{ BI% problem &1 g?z‘l My reocrd is that | was a first-class throughout
and | topped in my post-graduation in my university. ST§ 22 HTef P I8 9 §9 39 PhD B %@ﬁ?ﬁ,
a1 H SIS # T thesis submit BT ST H BIs oTSTs T8l 8, TR I I8 8Idl 8 & 514 &4
I HIEX STEH H Ugd 8, A1 S T -31 89 379+ culture ¥l WEd &1 39S STa & 9o, @
P ARIGIR Th 9gd T3 playwright S| Wﬁ P 'Daffodil' & IR H 8F YA, T as a
literature B9 Ui, IR 914 &9 fe=l d Uedl, I 89 Praier & ‘Haga' A A oell iR W
HAIEHE gHaTd B AR T8 4 ar<el st saRT ff a1 330 7RE afie & ot 959 99 poet F IR
H A7 A F IR H UG, ﬁﬁlﬁmﬂﬁ@referenoeﬁﬂﬁé%mﬁ%@ﬂﬂww
R 3R H Bl 1935 H HebTel 1 B8T AT and | quote him, "I do not think that we would ever conquer

this country, India, unless we break the very backbone of this nation which is her spiritual and cultural

heritage and, therefore, | propose that we replace her old and ancient education system, her culture,
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for, if the replace think that all that is foreign and English is good and greater than their own, they will
lose their self-esteem, their native culture and they will become what we want them, a truly
dominated nation" . g ST BT ATl AT| AR SIAT H HaT o SIS FART STovd &, TARY AThd]
2, BRI necessity B1 1951 3 4T ZITafge] # HIATT SIge JATSITE 7 I8 a1 Pel ol {5 27 Bl Sirs
aﬂ%’l‘(’ and communication between North and South, East and West, we have to have English. QQJ
9oy 2 {5 vep aR o9 H e ot §1 4 a1 i R21 o1 6 291 310 wiferamie &1 S devgss
o, %1 99 A9 7 HRRIER BT 3791 for, @ S8 HET "Because you people have English as a

link language. We are teaching English in China for them to adopt the computer, the modern
technology." 3T B9 TallgelIgos IS H Y& &1 59 91 # BIs 9Td 81 § b &9 3ol ugH! 8§, IR
B4 2=, g, Afid iR AR1S] UG PR Aicisl B1RIA B § PIg a1dT el T Joi e o b
Flerst AT 1 AT <ITasT & 3fER d67 gal §1 U BIC god Bl IR UfeRie! US[dher 3T IqD!
HIFATST H <71, AT IE TR B, JAaiel BT 98 F2dT AU Heax bl b Hll g8 (b a3 giex
T U, T8 dEdd B HEItE Ff uew, fore givere afedl ugdl &7 aqar 7 aRfaw # fhan
o) TR~ BRI Aiolol ol Je¥ Y87 21 A1 9181 & &1 i a7 WIfEar i a1 fh g7 9 &,
9 BART TEIRTET SR TretaT FARFES 4 e & iy, 3 8TRId 3R & oy g i 91

9 3ISHT 319 nascent stage TR 211 1R IRT STETed &b PR § g1 AT, S Y fegwa A
3 IS off ik 99 s dvga ol 39 ST @t IR @1 IR ok afe T sty g
SEREASRIE R e

AT Sft, oSI98 A1 A Pl §1 U a1 AU 99 avgs Gd @l H FEl 8, Afeh
TARES Tl DI S{BTT MY &1 aarg| RN Sl e &1 WIS HHENT 8, ITH AT 379
SRR B ol Bl TR, T T HHCIS 1 917 U Sferg a1, a1 H7 3ff wiferamie
Pl e & U R a1l BT 8199 & 3SR &1 1 9 Wb, TSI PSS S 99 1l b HIY
3re5] ARE A faarR X1 H I8f R U 91 3R F&1 A1g ! b TIhe i ATSE] & a1 9gd s¥Iee
Tt faam 7T died STaTeR A TEw St 7 7 TR ARe Aeft, HAT S Bl IS B
bR R S WifdT 1958 3 S5 ST & 41 T2 I a8 FEFd T8 X8l I S
Q@AEFEW % AT Science and Technology, Culture, Sports and Youth T DB ST ATl FARY Ailee
W‘ﬂ, RIKSRCZS m, T Ared Wﬁjﬂ, ICCR, Council of Scientific and Industrial
Researchs STITE W I21 f3=1 # H1I gUI I 915 W TV SHICC AN Yghe fAfFRex <8, o)
1. gAY PR, UI. Too 84, 31 .41, BFIE s | A 99 PIfael d o, 319 A $Ifee § 3R
TS 3T gHial W 81 G2 IB 1 © f 59 Al # 78 3= g g9 ofiex @t ore oo 39 ffdh
& fo g @1 § 38T AT HX1| 431 39 a1d @1 g2t off 8 f wdie g it 7 39 Ugrer &
3R Ueh AlelSl B I1A1 3R A1 &1 AP I8 AT feml fUwet 37-38 el H TIHIH & aR
q PIs SIS a1 81 g3 1985 H SIq W1 RTo(id Wil Jer =1 a4, 1 9 U =g T3 uifersdl
V| I8 new education policy T MR S8+ 319+ e Wifter wreft =Ryt ¥ra St &1 a8 94
g der concept of human resource development a%qmwamgﬁma%ﬁﬁaaﬁaﬁwﬁ
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I8 new education policy T introduction forar, o7 =89 98 Ig B8 f human resource
development BT I8 HAT HIAT AT BT AT I IS e ST & TS | 81+ I8 3BT
frami =8l SuH 7 Rt T v afews Feax, wWicd, A 3l geel S # Sien g e
% RRaweT @ St & wry = Afgen w2 off) 4307 SN, amaes A1 Wt vas afean #3t €1 She s very
good. She answers questions with a lot of confidence. We never have any problem about her
answers in the House. We know her commitments. S STHT ¥ new education policy & 919
Operation Black Board BTl 3 {HT 1 RIFeT I19 St &1 o gt forddl offl S gt 3 949 S
foran o1 & &R Joi 3 950 9 U ST ¢ - ) TURAT 189, 3MUHT SIS B, BTod fegedll
|Ed FR A 310 &, g F AN AR M 9 T T9RF § |ifedn gt 9Irhl &1 I8 i g9
traditional crafts %, Sil FARY indigenous crafts %, S %‘:Iﬁ' @TE?H‘ %\;, S B AT B a—“ﬁ ‘DT AT
PHRUC T BT T TIRE B AT I AT AHATTG H ST AIISTT I § AT IR IR Tbren
T GaTS BNl & T APSI IR GaTS A inlay work 3TTH I8 HUTCD H BT & AR IR A B 8, ST
HRIRI & ST g %, SHBT T A AR PIFCH THAT-IRT--THIT, generation-to-generations
ﬁWﬁW§IWWﬁWWWﬁWWW$WWhite collar
unemployed‘c!%gqff\’ﬂﬁﬁ%lW@%WWH}W@?}WWWWW
\_rﬁtraditionalcrafts%,Wﬁﬁmaﬁimaﬁwﬁﬁ%ﬁmmwﬁw
% HeIR # U fohae @ €, 1 ST Sl §1 ST & T Qrodd! g &2 U9 fpal AT &, S 3
M B Y 22 HY R 79 Sft BT foram o 3 39 19 new education policy ST X8 € @1 59
curriculum ¥ STFAYI 31T TS R & AR TR - S MR § 39 341 vop faet aman o 5 df%
TT3ES IR BT IAH SWATS 1T AT 3T 89 fegw &l BIRUT e WIS, @1 379 curriculum
F AR IR I ITPT §IR sy, e i = wpat 9 S A @1 o9 9 a1eR Fraped, A1 9% 59
I R B 81 P B9 U R AT &1 o1 AT A18d - 37911 Uab 5] & I fora o fb o i
AT ATl BRI BRAT 9181 BRI, ATS T8 Sl G BT &1 3o T 7 BTl JH 3T IR H 379 P AR
PRI & AN g IR 39 d §IR Bl goT8 3 UgaN| 59 IRE B8R d 90 Sl HYER, AMeATg a1
CRIRECGHCI R J e, I 319 R &I I8 W Tga™ S| I unemployed Graduate &1 8111

THE MINISTER OF NEW AND RENEWABLE ENERGY (DR. FAROOQ ABDULLAH): Could | just
inform the hon. Member? The people who make carpets- 37X A I FEM A IR S QT

S1. (TR ST UL guge : aite H ol 2= 3 a1t 2 o .. (emag). .

DR. FARROOQ ABDULLAH : All these people who are artisans, who do work on the carpets, we
started schools for them. A part of the time, they were taught. When the blackboard thing was
brought by hon. Shri Rajiv Gandhiji for our border people because they are the ones who are the
most neglected lot, it helped a lot. This is just for information to say how these two programmes

really took education further.

S1. (3T19cH) TS U, S9qe : YihaT Brod WIEd, A9 FrT, 984 3res] fhar 1 fa ugd #
TP TR <! Sifd faeeh & amu gl @l off, I9 Bl § BIC-BIC g0 SREIS $T BM B
T I g IHH 2 b SRETST BT $T YUY, H 954 ST 811 8, UxHl BT T AIE H eIl &1 a1
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3TATE 3R Yoob b g 3] H Y 3119 330 ARE DI WhIH AT R Gl &2

JR, T IS 1 HA TR=RT 19 S $1 39 W ford| off, a8 I8 off % g9 Ief aromel & 918
A educations! tool kits T& &, specialised tool kits T&I a1 T, MY IRT § TR I, a%ﬂgaﬁ
BT DM, inlay BT I B B 1 ST UTH BT 59T el gl o7 IR o gzai o1 g Sig ik @
?ﬂ'@?ﬁ?ﬁ;inlay WorkWEﬁﬁT%lmww%w%mmtoolsgﬁw:iﬁ%qﬁ
BHR AT 3R BTHE &b BT Bl AT H SR AR B Ab T 89 D] HIIH 7 b |

R, dignity of labour Igd a@ﬁ EIn| %\'I 3R dignity of labour Eﬁ‘ﬂ ) o1 oft ﬁs‘ BT B H
TeAN-Y-FHHAAR T8l 8|

They would never feel any inferiority complex when they learn any art and craft, which is pride of

our nation, and also keep it as their pride possession.

HR, GO G & AT H neighbourhood el & TR H Y&+1 81 $9 neighbourhood BT concept
HIT87? Y8 91 89K Standing Committee =1 1 37T A ‘{Eﬁ oft| 3T ITBI recommendation AT T
&l IIFﬁ, I8 91a fIeT I ar T8 1 | will read the recommendations of the Committee. The
Committee, however, would like the inclusion of distance and time for commuting as one of the
criteria for the neighbourhood school so that children do not have to commute long distance which
may cause exertion. This criteria can be different for plain, mountain region, desert, etc. The
Committee, therefore, recommends that the term 'neighbourhood school' should be defined
properly. Neighbourhood 39 SR 3iW inhabitants T T@"Pf, RIETST 3R 77191 H distance TR & ST
o5 W& HHS 7 FET B, 39 fFs TRE | neighbourhood T define X2 §9 & IR | A Sft o
ERIERNI

Women education %W@Wﬁﬁaﬁ?ﬁmé,wﬁaﬁ?ﬁmwélﬁé%ﬁﬁ?ﬁ%ﬁw
|1eq 7 Rt Ue Te-ford ame+ & @R T religious leader M 911 S8 SiRdl 1 TJHe W Igd
SR 3T 2111 31157 STABRIST aTel iR 1 T el arsd| GaT &1 b © [ I TAR) 9iex F qrev
2, Ifth HEl-7T-He| GaxT oM &1 &< B

MR. DEPUTY CHAIRMAN : How much more time would you need because one more Member

from your party has also to speak? ... (Interruptions)...
DR. (SHRIMATI) NAJMA A. HEPTULLA: How much time have | taken, Sir?

MR. DEPUTY CHAIRMAN : You have already taken 29 minutes and only another 13 minutes are
left for the BJP.

DR. (SHRIMATI) NAJMA A. HEPTULLA: | will just finish. ... (Interruptions)...

MR. DEPUTY CHAIRMAN : Your party has 13 minutes more but you have one more speaker.
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ST, (3 TSTHT . {UGET : $9 & U finances 31T H& § odR M2 The Central Advisory
Board of Education Report, 2005 estimated that an additional funding of Rs. 3.25 lakh crore to Rs.

4.36 lakh over six years was required.

AR, B Uhe F HIR "W RN "I B fpa S S ga, e e gan? g
ST e € SR gART 99 e I &1 BRI 8, 99 & SR [pa1 @ gan? 39 H U9 &1
Wﬁmmﬁﬁﬁﬁwmﬁ?ﬁ?w,a%’a’g';ﬁimportant%ﬁ?wq
e AR e BT B4 Ta1 12

N, M Hrex RTde™ o=+ &1 91 wal %I T8 minority institutions T 3T ST B ??-’ %, il
fEder 30 & A 3T &, ITHT FAT el B2 FRT VAT T & MR I8 S U Y 91 &, 39
WW%W‘#\%%ﬁ?@ﬁ?ﬁ%ﬁﬁwﬁﬁﬂﬁww,Wmisappropriation BTl
Sl A1 39 9 B @1 forar T, HE Te R o Tr iR wE AT divert SR feaT T 8y
finances IX $¥ control ?@ﬁ, WWW@IW%WWW - FIfP State subject%ﬁ"'ITI
W?ﬁﬁﬂﬁ%ﬁﬂﬁﬁ()onourrentsubjeot§3ﬂ,@?@Wﬁmlmmmﬁiﬂﬁmﬁ
ST 3B 1 3T R IR T 8, M T clarify e BT 51 3t I &7 U8l AICTE & STvaR
embezzlement H I8 IRT F 1 THS Y| 51T U BTANT 8I, ARG -BRIS1 DT - H Al BRIS SIAT
JAT B, BT Mt T | BRI gl o ff e 2 f e Sar 87 S9F IR 7 oy & A?
o1 fSw) TIRA W18 71 gu IE7 & g &g faan &, S & 3 oechl <8 (Faem). ..

ff STFHTART : ST 3179 PR JET oY, T8 F BRI G

S1. (3T T Q. 9Ge ¢ TR, MY ST PR B &l ...(FWAUM)... 37T I8 A< B 8 8l
..(FIM).... T, 37T T8 notification HF FHX? T 2002 H 3T & 3R 2005 H §Hd HUR 3 BT
T, Afp I8 81 3Tl When are you going to notify it because until and unless you notify, it cannot
be operative and | seek assurance from the Minister that the Government will frame all the required
rules under Section 34 within six months, and, with it in this period Finace Commission will be able to
devise the formula for developing Grant-in-aid to States and the Government will notify this
Fundamental Right as soon as it is passed by Parliament. ¥R, JBT T |7 3T el off I3 =N 2l
Mg At EI@ TPl '%, 9 I8T 93 €1 1T AR 3@( Fundamental Rights ¥ T%R’ T Directive Principles ¥
?@'{’, a1 AT BT %, Nomenclature T Hﬁ%l ITN 39 3‘\’}[ Fundamental Rights ERECI] % AR
Fundamental Right 1 fap=ft ¥ T2} AT 3R 39 WX AT disputes B, TIT 3P IR H M9 A1 872
Under Fundamental Rights 9T I Hi-37T7 TR JEHAT GRR 7 FIT WRHR TR B2 R RTd
AT TR BN AT T TR BN ? T 596G IR H &1 Q1 572 378 M9 39 fper o Rag) o
Fundamental Rights ¥ ?‘f@'{’, EENIERIERE 'g""sL "g' a1 = 1 @ B That is my Fundamental
Right. & Constitution H SER | JeR FAT ¥ ATqes! 1 &1 4T 1 71 81 91l 87 7R M9 9
Fundamental Right @ {1 A1 $6e1 #derd I8 781 81 T {6 g1 Gl et &1 Siehl, drg
STRTAT 9 MHR I ST &1 <11 FaTel I 8 T 39 I/ Fundamental Right BT IR &= & forg am
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R ST X8 B2 With these words, | support it with an apprehension, with a lot of riders, which | have
spoken before you. We have lot of hopes from you. Even Mrs. Bill Clinton in a meeting in Mumbai at

St. Xavier's College, where Aamir Khan was sitting... (Interruptions)...
SHRIMATI BRINDA KARAT (West Bengal) : Leave out 'Bill'. Call her 'Hillary".

DR. (SHRIMATI) NAJMA A. HEPTULLA : Okay, Hillary Clinton. ¥+ BI$ faam # fae o= aie 381
g, 3¢ "I 31 A1 31 I 81 Ao, [ 1 A1 3 & I 1 59 B1S9 W 89§66 Al A, fad
T Bl | TS a8 Afee o1 e 81 S et 3§ Ferm Siran & a1 = fet 2, o o) 89 91 v B
Legislation ﬁmméﬁ%%&ﬁwwaﬂ*ﬂl aﬁ%ﬁ'sﬁawaﬂa@aﬁtﬁa%%, Wdynamio
minister IATAT &1 &7 T ARTH BT T SHIE 31 FE<T TR e, o9 {5l 9 9= 9¢ ol €,
IAD! AT 97 TR depend HR<H AT S ART SHIGT BT GRT BRAT difficult BT ST 81 All our good
wishes are with you. | hope you will be able to solve these problems. | hope there will not be many
disputes where my Leader of the Opposition will have to take the recourse of going to the court

because we want him to sit here in the House, not going to the courts. Thank you very much.

MR. DEPUTY CHAIRMAN: Now, only eight minutes are left for the next speaker, | am just

reminding the Members because time is the major factor now.
S1. (S TSI Q. 3AY@ : IR, M9 &R UO[h e TR TISH 1 a1 Rl 57
sft SowuTafy | &9 R B2 37 B A time fix fma B

SHRI SANTOSH BAGRODIA (Rajasthan): Thank you, Mr. Deputy Chairman, Sir.

| rise to support the Right of Children to Free and Compulsory Education Bill, 2008. | find the
Statement of Objects and Reasons extremely meaningful. They are most desirable. Even if it is a bit
too late to bring it before the House, | would say that it is never too late for the country. The crucial
role of universal elementary education for strengthening the social fabric of democracy through
provision of equal opportunities to all has been accepted since inception of our Republic. To achieve
this goal, every child has a right to be provided full-time elementary education of satisfactory and
equitable quality. The next purpose is, compulsory education casts an obligation on the Government
to provide and ensure admission, attendance and completion of elementary education. How is it
going to be achieved? | don't know. | am sure, the hon. Minister is an efficient Minister and will be
able to find ways to ensure all these things and take steps to make education completely free. No
kind of fee or charges or expenses may prevent him or her from pursuing and completing elementary
education. Sir, | stick to elementary education, because my predecessor, Najmaji, has covered a
very vast subject. She has considerable time at her disposal. But, | am short of time. So, | will not be
able to cover all those points. | would say that | will agree with some points that have been raised and

on some points | have difference of opinion. Now, this responsibility, according to the Statement of
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Objects and Reasons, is not merely the responsibility of schools run or supported by the appropriate
Government, but also of schools which are not dependent on Government funds. It is a very
important object. | do not know how the hon. Minister will be able to handle this. Equitable quality
education is every child's birth right as Madam Najmaji has mentioned and education cannot be
taken as a joke. The minds of children are at stake. As she mentioned, in what language should we
start the elementary education? She has also mentioned that it has not been taken very seriously.
Sir, | will just quote what Pandit Jawaharlal Nehru has said. He said, "No subject is of greater
importance than that of education. It is the men and women in the country that make and build a
nation and it is education that is supposed to build those men and women." This is the sentiment
and this is what our first Prime Minister, Pandit Jawaharlal Nehru, had said. And, the same thing has
been further pursued later by late Smt. Indira Gandhi and then, as has been mentioned by Najmaji,
by our late Shri Rajiv Gandhi through different schemes in different years and this objective is going
on and on. | know we have not been able to achieve as much as we wanted to be. We have not been
able to achieve, probably, because in most of the sectors our needs have been much more than
what we could achieve. The only thing that we have achieved is population growth. This is the area
where there is a great achievement. But, otherwise, in all other aspects of our lives, much more
improvement is needed and we have to achieve much more. 1find a few provisions in this Bill which |
would like to mention first. Sir, the hon. Minister is a very prominent lawyer. Still, | don't know
whether it is correct Constitutionally. The provision for 25 per cent reservation in private schools for
children from economically weaker sections may violate the Constitution. Sir, the 93rd Amendment
enables the Government to require private educational institutions to reserve seats for SC/ST and
socially and educationally backward classes. This does not include economically weaker groups in
the society. | request the hon. Minister to look into this aspect. There is no point of having a law

which is not as per the provisions of the Constitution.

The second point is very, very important. The Bill does not exempt the minority institutions.

The Bill of 2000 had explicitly exempted these institutions. But 2008 Bill does not do so. This
provision could violate article 30 of the Constitution. This also may have to be looked into. As Najmaji
has mentioned, it is good that we want schools; we want education for every child. There is nothing
like it. But how to handle it? The Bill specifies that the Central Government and the State
Governments will have concurrent responsibility for implementing the Bill. It does not explicitly specify
the share of funding that each Government will provide. It leaves this determination to be made by
the Central Government, from time to time. It has been noticed that whenever any scheme or
anything is concurrently handled by the State Governments and the Central Government and when
the finances are to be shared, the State Governments say that they don't have the finances. The
result is that even the proportionate fund does not come from the Central Government also. So, that
particular State suffers. In fact, a number of schemes, where entire funding was done by the Central

Government, had suffered because these were handled by different States in different ways. Here,
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when the funding is done by both, the State Government as well as the Central Government, | really
don't know whether we would be able to achieve this noble aspect of the Bill. | would like the hon.
Minister to look into this and explain to the House and the country as much as possible on this aspect
so that we are sure that every child is really, really educated. Now, for example, if we refer to the
Budget, the new Budget offers them only 4.15 per cent share of all allocations quota. This is 0.78 per
cent less than what it was in 2007-08, and only 0.02 per cent more than what the Budget of 2008-09
had allocated. Is this sufficient attention to 41 per cent of the total population? This education will
cover 41 per cent of the total population. With 4.15 per cent, do we have enough funds? | shall come
a bit later on what is the situation in other countries. But enough funds and enough resources are a
must, either it is for health or it is for education. Most of the countries have got more than 6 per cent.
Unless 6 per cent of the GDP is provided for it, we will be having a big problem in achieving our
goals. Our funding allocation is about half of that, about 3 per cent. This aspect has also to be

looked into.

Sir, it is unfortunate that for everything, even in administrative matters also, the Supreme Court
has to come into picture. This is our responsibility. It is not the responsibility of the Supreme Court.
The Supreme Court has ruled that the Integrated Child Development Services (ICDS) should be
universalised by 2008 to cover all the children of 0-6 age group. But the Budget proposes an increase
of only Rs. 361 crores in the ICDS funding. The Plan has projected an estimate of Rs. 45,000 crores,
needed for the eleven lakh additional aanganwadiis, proposed in the Plan. So, according to the Plan,
you need eleven lakh additional aanganwadis. But the fund provided for the purpose is not good
even for 3.5 lakh aanganwadis. Then, what is the use of this kind of planning unless it is
synchronised with the allocation of funds? We know that we need it, but we do not have the funds.
Then, we can make planning with whatever funds we have and whatever resources we have. Shri
Narayan Murthy of Infosys has said, "the outlay for health, nutrition, women and children is
inadequate.” Around 45 per cent of our children are below the age of five and suffer from
malnutrition. We cannot afford this kind of a situation. These aspects have to be really synchronised
with all the aspects of development of the country. One Department says something else and the
other Department says something else. This way, we are not going to really achieve the results we
want to achieve. A half-page advertisement appeared in a national daily on 6th July declaring ICDS
as a flagship scheme, announcing expansion of ICDS coverage from 10.5 lakh aanganwadis to 14
lakh aanganwadiis, but | said only 3.5 lakhs. This is not really going to help us. We have not been able
to tackle even infant mortality. These are all the things which have to be seen when we are talking
about universal education, or, elementary education for all. | agree that schemes like the Mid-Day

Meal Scheme, which is one of the best schemes of the world today, are of great help. But, still, if you
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see the figures, Sir, you will find that in 1991-92, the drop-out rate was about 50 per cent. Even
today, the drop-out rate is the same, that is, 50 per cent. | am saying this based on some figures; |
can give the references. If | am wrong, | would like to be corrected by the hon. Minister, but this is
based on some figures provided by some experts. Sir, out of the total allocation earmarked for
children in the Union Budget 2009-10, 71.3 per cent is meant for child education schemes. About
71.3 per cent is a good allocation because out of this less capital available, at least, a large chunk is
for education. In 2009-10, the total allocation earmarked for children has increased by Rs.5193
crores. These are, Sir, in absolute terms. There are no visible measures which have been taken for
strengthening the ICDS system in the States. We want the ICDS not only at the Centre, but it also
has to be developed in the States. But there is no visible action by which this system is being
improved. Sir, sector-wise, if we look at the total allocation earmarked for children in the Union
Budget, we will find that 71.3 per cent, as | have said, is for education; for health, it is 11.1 per cent;
for child development, it is 16.7 per cent and for child protection, it is 0.8 per cent. Unless the
children are protected, all these allocations become meaningless. So, the hon. Minister may look

into this as to how do we protect the children.

Sir, allocation of food subsidy by the Centre and all the States is nutrition security for the
children. As regard this subsidy, in 2004-05, there were allocations of Rs. 23,280 crores and that of
the States was Rs.1199 crores. Every year, it has been going down. In 2007-08, the State allocation
was only Rs.861 crores. In this situation, the responsibility of the Centre becomes much higher. The
Centre's allocation is Rs. 25,696 crores. Why do not we take the full responsibility if the States are
not willing to participate in this scheme? At least, we will be sure that every child is getting proper
nutrition. Sir. when our hon. Minister was, in the earlier Government, the Minister of Science and
Technology and all that, his Committee of Central Advisory Board of Education. ... (Interruptions)... |

said that ...(Interruptions)...
SHRIMATI BRINDA KARAT: 'And all', that is a very big holder;

SHRI SANTOSH BAGRODIA: Sir, the whole problem is this. At this stage, my sisters — | will
mention about Najmaji first. She mentioned that she had studied in Urdu up to-Class Xth. After that,
she did English and she stood First; she is a Gold Medallist and Doctorate. She has a super
intelligence. But that is what is not applicable to most of the children in our country. Sir, most of
children are very weak like me. ...(Interruptions)... They are very weak like me. Sir, she had
mentioned that education should be given in local language. | will like to give here a specific example.

| don't know whether | should mention the name of a person, who is a Minister in our Cabinet today.
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SHRI SANTOSH BAGRODIA: Let me complete. | know it legally. But | am not talking about it
legally. | don't know whether | should mention it. | don't think it would be good to mention the name.
But this Minister was campaigning that up to Class VIII only, the education should be given in local
language. See the result. What happened, the children did not get any jobs. They were not suitable
for any jobs. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Bagrodia, just to remind you, the time allotted to you is ...

SHRI SANTOSH BAGRODIA: Sir, it is 20 minutes. You let me know at the eighteenth minute, |
will sit in two minutes.

MR. DEPUTY CHAIRMAN: | am rightly reminding you at the seventeenth minute. So, you have

another three minutes.

SHRI SANTOSH BAGRODIA: So, | have three minutes. So, | will take only three minutes. In that
case, | will not go into these details. ... (Interruptions)...

1. (sl Tor UL Buge : W), 1 H ve e W S 7 311 AW forn B
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ST .. (FEAL)...

SHRI SANTOSH BAGRODIA: So, | will not go into this argument in which language, they should
be given education. | would first like to mention about the kind of allocation that we have got. As is
said, this particular Bill is good in intention, but the delivery is very difficult. Sir, in literacy and
enrolment, | will just mention what is happening all over the world, in Japan, it is 100 per cent; in
France, it is 99; in United States, it is 92; in Brazil, it is 95; in Bangladesh, it is 94; in Sri Lanka, it is
97; these are our nearby countries. Even a country like Kenya has got 90 per cent; India has 89 per
cent and when | mention the drop-out rates ... (Interruptions)...
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SHRI SANTOSH BAGRODIA: Sir, the dropout rates in 1990-91 for boys was 59.1 per cent and
now, in 2004-05, it is 50.4 per cent. For girls, earlier it was 65.1 per cent and now it is 51.3 per cent.
What | mean to say, this has not been reduced as much as it should have reduced. That is why we
must take necessary steps to see to it that these are monitored properly. The hon. Prime Minister
has already put up a special delivery monitoring unit — I compliment him for that — where along with
the hon. Minister even the Prime Minister would be involved in monitoring. As | said earlier, the Bill
has good intentions, but how do we deliver? Lord Macaulay might have said anything, but it has not
worked. We have not changed. We still remain the same. All over the world, wherever we may go,
nobody can touch Indian culture. You may relax, my sister, whatever he might have said...
(/m‘erru,oz‘/'ons)... we are now independent and we will continue to be independent. Nobody in the
world can touch our culture; our culture will continue. Wherever you go, you take your own food; -

you wear your own clothes |
MR. DEPUTY CHAIRMAN: Please, conclude.

SHRI SANTOSH BAGRODIA: Sir, | fully agree with the inclusion of art and craft as a curriculum,
but it has to be made lucrative. Unless it is made lucrative, the training in art and craft is not going to
help. Lastly, the 'neighbourhood" point has to be defined. | fully support whatever she has said on
this. It has to be clearly defined. Sir, in Rajasthan, people have to travel ten to twenty kilometres; in
some areas like Barmer, they have to travel even up to 40-50 kilometres; there is no transportation
available. If that is called 'neighbourhood', then | do not think we will be able to achieve anything,

particularly in a place like Rajasthan. That has to be defined.
Thank you very much, Sir, for giving me this opportunity.
MR. DEPUTY CHAIRMAN: Shri P. Rajeeve. You have 14 minutes.

SHRI P. RAJEEVE (Kerala): Mr. Deputy Chairman Sir, though late, | would like to congratulate
the Central Government for presenting this Bill before this august House. The Bill is actually a product
of the last UPA Government. The last UPA Government had some specialities; | do not wish to go
into the political specialities of the last UPA Government! Nevertheless, | would like to congratulate

the hon. Minister for continuing the process.

Sir, right to education has been universally recognized since the universal Declaration of Human
Rights in 1948. At the time of framing our Constitution, it was placed only in Part IV of the Constitution
under the Directive Principles of State Policy. If we look into the Constituent Assembly debates, we
would find that even at that time there were strong arguments to include the right to education as a
fundamental right in our Constitution. We had to wait for more than 50 years to make an amendment
to the Constitution making education a fundamental right in our Constitution. The Right of Children to

Free and Compulsory Education Bill, 2008, seeks to give effect to this cherished goal.
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Sir, the right to education is an enabling right. It is entirely different from other rights because
education creates the voice through which the right can be claimed and protected. In a historical
judgement, the Supreme Court of India, in the Unnikrishnan case, 1993, held that all children up to
the age of 14 years have got the fundamental right to education. It was propounded in the judgement
that the fundamental right to life enshrined in Article 21 of the Constitution should be read along with
the Directive Principles of State Policy in Article 45 to provide free and compulsory education to
children aged zero to 14 years, including those below six years. However, the 86th Constitutional
Amendment, which incorporated Article 21A into our Constitution, limited the fundamental right to
education to 6-14 years, and this Bill has repeated the mistake by not recognizing the importance of
pre-school training. This is in contradiction with India's own commitment at the Jomtien Conference,
1990, acknowledging expansion of early childhood care and developmental activities as an integral
part of education for all. There is a global recognition that the early years of childhood are very
important and crucial years for lifelong development. Some studies on the development of the human
brain have shown that neglect during early years can often result in irreversible reduction in the
development of the brain's potential. Section 11 has stated, 'the appropriate Government may make
necessary arrangements for providing free pre-school education for such children'. The word 'may’
has reflected the real intention of the section! It is only a face-saving sentence. This should be re-
drafted in a proper way to ensure free pre-schooling to all children as a fundamental right. Now the
education structure is totally changed. Minus-2 to plus-2 is the well-known structure of our school
system. Normally, there is no other chance for financial assistance for plus-2 studies. India is a
signatory to the United Nations Convention on the Rights of Child, which recognises the right to
education for everybody up to the age of 18 years. Education for 14-18 age groups can be tailored to
provide such skills in the form of education to go for higher education or additional vocational
education. So, | request the hon. Minister through you, Sir, to ensure that the free education system
contemplated here should cover all schools, from pre-primary school to plus-two stage. | also
support the points raised by hon. Najmaji regarding the neighbourhood school system. It should be

defined in a proper way.

Sir, this Bill is not clear on financial allocations. Universalisation of primary education remains a
mirage till today because the Centre was not ready to bear the burden, of that. The allocation for
school education in the current Budget is only Rs.200 crore. If this is the approach, right to education
would be a dream unfulfilled. The major liability should be carried by the Central Government. But the
provision for this in the finance memorandum stated that 'the Central Government may make a
request to the President of India.' | urge the Government to change the way and say, 'the Central
Government shall ask the President to make a reference to the Finance Commission to make

allocations to State funds needed to implement provisions of this Bill.'
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The Saikia Committee has estimated financial requirement of Rs.40,000 crore to bring 6.3 crore
out-of-school children into school over a period of three years. However, the expert group
constituted by the Government of India on the recommendations of Saikia Committee has estimated
that Rs.1,36,000 crore would be required to implement fundamental right to education over a period
of ten years. There should be a detailed financial statement for defining the primary and major
responsibility of Central Government in this regard. Unless the Government commits that certain
minimum expenditure per pupil, say that, of the Kendriya Vidyalayas, the provision of free education
will not serve any purpose. If this is not done, it is clear that the Government is interested to provide
'namesake’ education to all but good quality education to only elite groups of our country. The
cumulative gap building up since Kothari Commission's recommendations in 1966 is to be filled up
within the next five years, followed by maintenance of annual educational expenditure at the level of 6

per cent of the GDP.

Regarding financing, | would like to add one more point. Till now the Central Government has
been applying the same norms and guidelines to all States without taking into consideration the
varied nature of their requirements. In Kerala, access and equity, as far as primary education is
concerned, are more or less achieved. But quality is a big problem. So, each State may be allocated

with sufficient funds for achieving the objectives contemplated in this Bill.

Sir, we are discussing this Bill in a knowledge-based society or a knowledge-based economy.
Enclosure of the treasure by enclosure of the knowledge is a well-known slogan of globalisation. My
point of view is entirely different. | am standing for democratisation of knowledge and according to
my opinion education should be used for the benefit of common man and entire society. Despite the
difference of opinion in this regard, it is a fact that knowledge has played a major role in this era.
Article 1(2) of Declaration of 1960 UNESCO Convention is against discrimination in education and it
has been clearly stated that there shall be no discrimination in "all types and levels of education
including access to education, the standard and quality of education and the conditions under which
it is given." This means quality education is not a privilege 'but it is the right of the children.' It is true
that under explanation (g) to sub-clause (a) of Section 8 states about the meaning of compulsory
education as ensuring good quality elementary education to the standards and norms specified in the
Schedule. In my point of view, this is not sufficient. The title of the Bill should be changed as the
Right of Children to Free, Compulsory and Quality Education. Getting admission and receiving
education of equitable quality in the neighbourhood school should be the fundamental right of every
child.

[THE VICE-CHAIRMAN, (PROF. P. J. KURIEN, in the Chair]

Right to education Bill fails to define 'equitable quality' unequivocally. Though certain norms are
mentioned about the physical infrastructure, yet nothing is said about the learning process. For
ensuring quality in education, one provision should be strictly incorporated in the Bill that 'no school
shall have norms and standards relating to infrastructure, teachers, pupil-teacher ratio, curriculum

and teaching lower than that of Kendriya Vidyalayas, Qualified teachers are a pre-requisite for the
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quality of education. Qualifications for appointment and terms and conditions of service of teachers
are specifically stated in section 23 of the Bill. But, from a bare reading of the provision itself, it is
crystal clear that there are enough loopholes and space for diluting the qualifications. So, | suggest
that all the teachers should qualify a national level eligibility test such as NET conducted by UGC.
Proper allocation of funds should be made in the Budget itself for conducting teachers training
programmes. But, it was shocking that the current Budget allotted only Rs.1 crore for teachers

training institutes.

As per the provisions of the Bill, a school needs to have only a minimum of two teachers and two
classrooms. At present, usually, primary schools have five grades. If they are accommodated in two
classrooms and attended by only two teachers, what will be the quality of education that we can
guarantee? The present Bill should have necessary provisions to ensure that there should be a
classroom and a teacher for each grade of students. It may be noted that the children belonging to
Scheduled Tribes and other vulnerable sections of the society are the students of these multi-grade
schools. The parents of these children are not in a position to provide any family support to the

education of these children. ...(Time-Bell)...
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Only two more minutes.
SHRI P. RAJEEVE: | am going to raise very important point. Please give me five more minutes.
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): What can | do?

SHRI P. RAJEEVE: The Bill must strive to work against creating a parallel and discriminatory
system of alternative, non formal education, into which are enrolled children from most
disadvantaged circumstances, for example, street and working children, and children with

disabilities.

All the sections of the society should have a proper representation in the teaching community.
So, the reservation principle should be mandatory in all schools which are availing the financial
support from appropriate Government agencies. There are some such private schools, but actually,
it is public financing, private management schools. This reservation system should be implemented in

those schools also.

Section 29 has elaborated on framing of curriculum but failed to stress one important point, that
is, the perspective of curriculum should be progressive, secular and democratic. There has to be
common content, common method of transaction and evaluation on the lines of National Curriculum

Framework, 2005, which has to be followed by all schools in the country. ...(Time-Bell)...

Sir, | have one more point regarding private cost of education. Actually, 47 per cent of the
expenditure of States and Union Territories is on household expenditure. There should be some

provision for stipend and scholarship to meet this private cost of education.
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| want to make some more points. This Bill is a law which lacks tooth and the authorities cannot
be hauled up in a court of law for violation of the provisions of the Bill. The responsibility of the
Government for protecting the rights should be mentioned in this Bill. Under clause 35, in case of
complaints against violations by private schools, one must seek the permission of an authorised
Government officer. This is dilution of the provisions of the Bill. Clause 36 states provision in case of
violation of rights or provisions by an officer occurs in spite of good will and good intentions. This

clause is intended to dilute the interest of the Bill.
THE VICE-CHAIRMAN (PROF. P J. KURIEN): One more point only.

SHRI P. RAJEEVE: | would like to raise one more point regarding physically challenged children.
This Bill, in a very complicated manner, defines the physically challenged children. It is silent on
facilities needed to enable children with disabilities to attend schools such as ramps, Braille readers,
etc. In this Bill, the disability has the meaning as assigned in the Persons with Disabilities Act, 1995,
which does not include such other disabilities as defined by the National Trust Act, 1999, such as
autism and cerebral palsy. It should be incorporated in the Bill in a proper way.

| hope the hon. Minister will look into these points raised by me and take necessary steps to
accommodate these points.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): The last point was the best point. Other points
were also good.
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e 721 SV S |l 51 SAFAY Fadl GG 0| PR, Hacl ol a1 Db, hacl BIIT TR B,
TART 48 T8 PR DI BIRI B A, AT TAY PIS AT Tal (Fbeldl| S ST ATTLIRAT T8
2 o5 & 59 IR H AT AT BT g

fareg 9o gR1 |d Rien ST g% fBar T S99 gART SafRrd e wonelt i ok o -
g R | & I fiyer, At e @1 99 Y, IReg AT Whdl $ Si 11U 8, d 8RS o
TH-U JUH -1, A< FAI PI USRI &1 U SFeAIDT &l Fgfhar 721 el g IRT-
et (g ot =) S Rienr 1 €, 51 smififera €, Q¥ a8 A ue-ford 781 €, SR ol &
AT U B U AR Bl g8t (g el § ok S Wt sAR) wiafies Rien &1 9gd & Jhr sl
&l

AR, ST & AII-A1 H 712 & IR A 9 He1 Al gl 3 SARI S 9 B ..(FaeT)...
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Syauiege (. |, FRI): a5, smuest ordh & g wex 9 8, 376 fog et ergH
gl

3 goryET foart : HETE, F91 ST9 GX a1 WA PR S ITY, BHIRT GHY Uge B

AaR, Rien & A1ems & IR A 39 A9US § 9% 919 HE! TS 7, SR 59 WR R HRO, {5 Rran
BT AL STET T I B, TNl D AIGHTST RN 379 I8 I91 SRR &l 91 &g <1 18 & fF st
6 Ted BTl $9F A1 3 ISl Aread & S W Wifes oot aeld &, I STaTe IR & =l &,
et TR & foIg Fwa 8T, 81 AT # TeTs e H Aol a1t AR IR HET1 dTedl § 15 I8 99
& o 3R <1 Y SIa1 & for aga a1 dian 21 H I8t 1. dlfean &l a1d &1 H=1 aredr, 7R §
I&T W il BT quote FHAT T &1 H quote HRAT & BIABIAT H 27 fEFwR 1917 I HETCHT el
= e, "Ife &9 SISl & STel T 81 Y B, A IE FHSI ¥ 849 o) el Tl b SISt b e &
A1 B W BRI Sifgd A1 STad | B PR G 81 s §l 89 37T STIa1 4 3T 81 1Y &1 SifT
F IS A9 o1 R w5 T 7 (AT B E) MR S IR & oiioft & A ¥ et €, 5%
ST H Tl ® &H Thma 37 &1 e 60 aut | g fafs-fafes wst &1 waer e dar 21
TJeIqul S TAT & 9ql W BT STARY AT B S AR § & o a79-<ret 9 e g,
IS AR YR 701 I b el 891 I (AR BI =1 Aam 81" (Faur)....

IgqHTege (1. 091 HRI): RiaRy it g1 b 319 T BTy

2 gorquor Rt : W), 99 § TH B Y61 g1 3/ ] St B IS TEl AT FRAT, G T8 Bl
.(TAYT)...

IgqHTeTe (1. 091 HRI): 31T § 1 6| 319 Al $ T Fadl I e a1 8
it srorEo Rar : AreR, g3 SET SER R AR o ST

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Tiwariji, please conclude. | am speaking for your

other colleague. He will get only three minutes.

it soryEor fREr - W), &9 ool 9 T w) on ARG oR | fie, @ Sl |9
Q| 1 AER § g Y81 o, "I qul S TaM & dael ] BT STaRY WKl 81 Sl faRTAd #
B4 37T 919-TTa1 9 BRI g%, SUP AYR IR 79~ 1 &b gael 89 I [ARTAT BT 1
Arar 71 39 At @ et IR g & sfoem 3 121 21 9% 91 IS 9 et ors! &1 fawy
21 31T BT Ugell 3R Fad T$! GATS-¥dT I8 & 5 & 0t I wrwiadf & ofR 4 ofR el &t
TSI & 98 IR ARIfST Y| g4 31ueh |l HTefRre Sriarfedi sraw-oraw A1 # g arfed
T EHRY AT STl @ 9T faws S =g e Sft 7 I8 91 95 usel Hel ol

ORI 91 I8 © % om0 3o forg T arerar I et 9 <12 0 WA FEdh & 5 98 b B
e § @ik &g BedT & {6 s9H Wog 3R &g &1 31 81971 =iy, s|ferv 59 diet & ot
AT BT FR1en R S &7 6% @d B BT a1aT 89 o A1 & e 8, aft g9 4% 9%
ff 721 vg= udl € f5 TRBR BT §9 ol e § AR I FEd ¢ & s9IR O e1-uid G o g
TG TG I8 § 6 TR H I B e i) 9 371 T @l 7€ 7 el foream a9 vgat
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PIORI IR BT FawTRET off {5 e wR 957 &1 9 A $9 6% W I A1V 39 e o= =
PR Al 3 AE Al MY Pbad [ARME o SERT FHIST B @1 B, ST dAlbada AR FHdT &
giare) fagidl & Raeme 8rm /iy § Se1 arg 6 I8 S ST gPied 8, AT IHD]
3B PHRAT AMEY| BF AN FATT RIET BT 71T B ¥2 & 3R 1T Al B & P S1q T U YR
B yrifires el Sl Ue YHR & A Tl el 811, I9 AP 3 [AUAD] PT Bls Aderd el Kel,
1 B PR & Ho-$d T AR S5 LT BT A1 BIS AAd Te1 I $781 AT & Aq1ef
IO 91 WA DRAT G, Igd-9gd gIdTe|

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Now, Shri Ganga Charan. You have ten

minutes.
SHRI GANGA CHARAN : Sir, fourteen minutes.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : No, Ten minutes. That is why | am telling you in

advance.

3f} T TROT (STR YT : ARSI, A ST e 73 6 gR1 I8 S e I g, H g
I 1 FHLT BRAT g1 9 1 I8 19 3ATST | 50 AT TSl A A1 =MMRY, Afeh g <31 I AT 8,
9% g 89 o aId &, TR o § Riegt \red &1 g=gaTe <1 98l § {3 <= 311 g9 31|

e & & 3 o115 g A 9ga N9 § &R Ren & &3 3§ i 819 & HR01 & o onfde &
H 1 g9 9ga Y19 81 Y §1 ¥R 99 9 U FaTd 1 381 7, o # gl 9189 4 yoa1 aed § & 59
e & oo i1 e @l 7, 98 984 3TT8] ARAT &, Af A ok #31 Sft 74 S gote fean g,
RIT I goIC A YD 1 el 8 3R $9B S UG8 &, I A9 GRT R Y147 I/ 1787 o A
2000 Eb_\ﬁ’s’ v aifaRh goie fear ?I I W TR UiHigher Education, Technical Education 3R
Primary Education @T AR STeRa I X1 HRAT ©1 59 BH JoIC & HROT SAR A9 7 Ao UST BT §
% 319 = S “The Right of Children to Free and Compulory Education Bill, 2008" T I8 ¥, 3!
HeM BT MMYHT Iolc GRT 81 R 91Q| F Rast St 31 po il § 95 Fead g (& SI. aifear 3
e & U gHEM 10% oI B 1d BT 8, T SIed goic B 10% TIHe IR Td 8T =1yl
9% 7Y 89 19T fSHh BT goic HH BR Fdhd ©, QAN goIc HH BR qhdl ©, i TSbM TR
IoIe & a1 {521 ST e 81 39 a0 & Fdg 3 11 99 3§ 5 9ol 9ag Ia1 - 381 21 o9 39 fad
F yrae € 5 FE ff o-ur & faemeral § ¢ A1el | JdR 14 AT F g YL o T 18, O S
AT el | AR, § I8 ST A18d g b Sl fHofl oo &, 91 S AT 83 UaeT o P TR 8I°T
T WRBR TGl B, I ITHT TS I ol Tpeil &b aR1a% A2 &4 SLA.TH. & Tl H 8 &
JT IHF A BT FAISUE! § Y& T, A FIT &H SLULTE. § YL & BT ABR TE0? A 79
ANCI BIvde & I BT FITSUEST # Y& &, T 97 SAH T8 dTel Foai Bl IAH FT o B B
BIT? S ARBRI Tl & AR a1 & Tl &, FT AT I IGTS BT TS (o1l A1t &b ufedra
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Tl P IRIER ATET? 97 T81 IR HFGe GJdher BT MR T8 Serer Topane 8 ? 9 A1 &1
ot ATTIDT T HIAT IS

AEIGY, 3MST IR HRT & AN IT SR WRT F a7 9 {5 M7 § A7 IR ARG 311 ol fe <7
BT 8, I9D! Ga4 TSI AR § I8 A § -1 7 A1, fawdy Sit - 1. difean &1 sieh-favid
AT Tell o7, 9 T Al S | Ug &R 31T, ifdh el & 91€ S==i ol Jiioft-faxieft
T TART, Al SHBT FIH g1 BRU[ & SR YRT BT B AR WAl | aror
(FAYF)... T TV AP FeIE TE fBAT oA .(FAUM)... T, Tl F Tpai 3 oo H T
USTS ST Td & pel A 8H UG PR OIF e H AW €, Al 891 U, &1, A1, ST.. Rerg ol 81 i
T2 P S IS BN 8, IYH A A T, 1, A, .. A T swfo s9R 9 F S 9= T, 98 W)

IR, ST ST 89N U 9gd 81 gR A3 21 579 98 el & 91 38 9 799 S HeT 11 b
TEl, T4 I ST A [ATd a1 71 &, 1 A9 a9 AT Sl 3§ &1 IRAT) 3Mee g9 Sraare
ST ofY fa=<t =rear & Ue B ST SN ET oIl 7, I8 1 § e el §, Afee a8 il 'l
TE 81 TR IR 4RI b S 711 &, I 37751 1 $erer wWifha 781 &, safey STa! WHiRAd did
& & MR I 37T B EFHTET ¥ TR 9899 B ol BAR Sl a9 At d €, 9 Siverr arem
Arg 72 2, T BIRMT IR 32 T TR SIIHare Sff 7 3 A1 TS-9IRE 91 & ot ol I/ vy
Sfverer & <t ofY, ug = <ff o1 731 9% e © 5 va-<1 37 981 ity udt B fl, 79 9% 9gi id Uy
B a8 g1 9 71 H S €, i 98 WS 98 €, Sal sfter vl w8 81 98t wem
HTET ATFABIE W Ug I AV &, Afh S=m R 7 aiiey offl S8 =<t o gafory off i wa s
g 5 a1 A1ed 9gd oredl SR S €1 oSl § Ryt |red 9§ $EM {5 a8 SIS 3 )
AT B 319 TH 5D TR MW T1 96 Thdl &l THRT T $HP TR 31 21 9¢ qhell 2l fel
FARY AIJHIYT 1 I SART IIEHTYT 21 59 &4 A1 &6 UT I UG IR 31 &1 99 59 R &1 STevd
T we<lt B S H & ATl I A B UT | AT W B 30 T, IS AR A F U F A
ARg o M E, GSIE AT SuH A F YT § UoIE) g FR A 21 39 YR AR S State
languages %, regional languages %, S Rram &1 SToxd T8 Bl Afhd, gexea qrhe # a1
TAGA ATBC H BAN Tedl Bl HHICIE Bl BT 5, SAIOY AR oY Terer Srest 21 31T sy
e & I ofied &, 981 & Sl hds @l &, I 981 BT 1T ¥, Rilfe SIH! 9197 3i3roh 81 giferg §
g e § & S Ut # STR 4RT & ofied B A& S ASY F oSy ©, d 379 BTl & B
(FAIF).... IfP ST SFeTer areel 21 g5f ol V.. & v SR 4 &, st ef S & @
SRR # 78 1 FRI7 wred s 2, 98 ff 39 s €, i 98 ey & 2

BH AN B IRTER] UR TG ? IS S HY S ? AT § B8 bl g b SIUST - HETCHT el ol o
% o<l &9 99 31 U I H IS €, AP o1 Bl & 1 IR S RIST ST 81 e B, $9 g
el o 6 fow<dl &9 U g3 & SIS €, qo e © o 31d 3fISf 89 Ue A A SRR Sits 9l 7,
g ST B &9 AN T IR WRA # Y - RS A7 T I B AN B, AT FAr g A
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TSR & AN 81 AT AR ST 91T & AN 81, $9b AR ofied sfere 4 dierd 8, dfep fa=l &1
1A 81 I UHSH A SIS IR o ©, ol o1d Y 31T AR I Hihd B 7, A1 39 I8 e & fs
&9 fe=<l wrft <7&1 2, afew &9 off Sfverer & 9iemr o €1 ¥R, 397 <ff$ Y &1 english 9 fhedl &
fim‘[:lﬁ%lSﬂTﬂrealityﬁ%ﬁ?wgﬁéﬂﬁwmﬁﬁgﬁﬁﬁbasic education & 3fISi
AT B TSI I IR IS G B ..(FI Bt 6. IR, FARI ST & 14 e 81

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : You have only ten minutes. Eight minutes are

over.

sft T AR TR, WX GO FaATA 8, F A {5 A 7 ST 1 S 5 9 At d
IgqHTeIe (1. 091 HRA): 319 P 1 e 911 &1 319 P &1 FHTS H HTY07 WH PRAT 8

oft 77T TR0 R, 3177 e AR g9 A § 3R Right to Education ®T Adag ft T81 & fap frem
TR 7 9 UTY, AfH Faret 92 g & omg mg-J-7_09 g2ai ot e w9 foem qrdi? W), o 4
14 FRIS T T MY TH ¥ & a1el 21 & ToIg el {6 8 Yot fermera Ier 32 €1 981 g <R
2, a9 el §, =P IS 81 8, BHiraR q8] 8, HRYEX el § 3R 39 Heil & Right to Education
ST =Y R, J1 e8| ST e 319 5 A1l H Right to Education b 39 el &1 @1 &= dT¢| 31md
o #=0 < @ ga w2 STt @ 919 HRYI 519 396 oy goie 998 a4 T I8 U+l AIhR &
AT Bl R, 3 Slumdog Millionaire T BTH| SH T 6T &RIT &Tel fawam 872 31T fieetl &
T IIRTAT B T BT B2 391 &H F$P R Fperd & A1 I@d & 3 gedi &1 7 gopd BIe-81e
i o1, TRl &1 el TS 81 31T 376! education H¥ <312 T 3T I7eh o1y ST, HUST T
JRID] 1 aRAT B ST T8 & 2 37T gedl TR BT geal STalT BT H1egH 9 Y &1 9 kg A1 ol
2, B B 8, 31T child labour &1 e &1 11 38 T SHS oI S 2, s ama s7at it sy ast
< & child labour BT #R Y81 & 3R OR BT el dedi Bl He1d 4 8] oid &l 2

S ARY =S UR AT TR 9§ IR PR B SR &1 AT 39 qedi I S A PRI
feelTR TPt § B AT Al 87 TSl 31 Bl I (oY HISTT BT Y& HRAT TS, BIS HT Ja8
PHRAT TSI, TRIDT BT e FHRAT TSI 3R fh 37% guardians BT W TeeT BT TS I g AR
foreTeTRet 3 & SR & a1 SATIHT 39 e BT U1 ABR 81 ThT| 9 [ Pl 87RT qR7 A9
2, IXT WEANT 21 39 faw & qR7 B9 319 & Wi 2, AfH fO1 q9ie & I8 v T2 2 (W
He)... IR, AR el & 14 AT

Syaureae (A, N9 $RE): maest et B R GHT TH 8 T2

sft i =R TR, g3 14 e gag A

IgqHTege (3. 9L HRI): vas! 91t &1 10 e o1 997 81 3 991 B 8¥ UIe] &l <Tgd
allot ¥

sft 1 TR0 AT AT | U AV MMUBT 39 I e TEhT BT @H FHRAT BN S WS H B
-39 FRren 91 €, WLE.Ue.E. B, ofs. .U 5. 31 3 g & 6 o1y 397eh! e v o Sfear
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U& syllabus T I8 81 T8 I P T S & (oG 95 36T a1 &1 3771 30 H Merep fwror &) mm
2, anf¥re amRerr 81 TR ' R # 93 omafil & 9= L. . 7 g v . # g 7 Wiy
JMEHY HT g=aT T 9IS W UG R 98 competion % T81 & IIT 21 I AR 9IS T 81N Th
syllabus BT =Y Tt T2 § |A Rl o] 81 wancll B W), 19 I 9 F A Rerr e 78
Bl 99 d% 39 Right to Education Bill BT BIs Adad T8 81 TR, 31T 4l & Sus! § Y& drel
feard 851 # o @t gaen fH & gt 721 §1 § ve 81 orgRig & |1ey 7l a7 FHIS Bl §
3 THM TSHR 81 31K 18 &1 AR T 81l g=yaTe|

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Okay. Thank you very much. Now, Dr. K.
Malaisamy. ...(Interruptions)... Dr. K. Malaisamy. You are enjoying the speech! Dr. Sahib, your

time is seven minutes.

DR. K. MALAISAMY (Tamil Nadu): Sir, | had a sigh of relief when you came and occupied the

Chair! When | hear your comments, | do not know whether my relief is well-founded or ill-found !
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Say only points !
DR. K. MALAISAMY : How many minutes | have been given, Sir?
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Seven minutes.
DR. K. MALAISAMY : What is your considered view, Sir?
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): My personal view has no role here !

DR. K. MALAISAMY: Okay, Sir. Our age-old Indian Constitution, through its Directive Principles
of State Policy, has envisaged free and compulsory education to children. It was to be done within
ten years. But, unfortunately, even after 60 years, it is yet to happen. The Bill has come only now.
Besides the Constitution, the Supreme Court has also come to our rescue and prompted us to do
something on this aspect. Some concrete development has taken place by virtue of an amendment
making this policy into a fundamental right. In spite of all that, none of the Governments seemed to
be very keen to achieve this goal, probably, for want of political will or skill to get it done. Whatever it
is, my observation is that it has come belatedly. Though it is the felt-need of the society for long, it

has come late. 'Better late than never'. In that sense, | am happy about it.

Secondly, being a subject under the Concurrent List, the object, probably, has been diluted, and
that is why one is not very keen on that. Whatever be the reason, it has come too late. Anyway,

'better late than never'.

Before we appreciate the Bill, let us come to the composition of the child population. As rightly
stated by some of our colleagues who spoke before me, the children constitute 41 per cent of the
total population. Many of the children are street dwelling; they are child labourers; they are working
children who earn to supplement the income of the family. They are all living in different difficult
situations. Apart from that, the total drop-out is considered to be 53 per cent. So, this is the sum

and substance of the composition of the children about whom we are going to talk.
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As far as the features of the Bill are concerned, | thought, by virtue of his background as a
bureaucrat, by virtue of his background as an eminent lawyer, by virtue of his background as a
legislator, ably supported by the Minister of State, that the it would be free from defects and
deficiencies. When | look at the broad features, | am happy to note some of the highlights. | concede
that. But his contribution in the preparation of the Bill might not have been available because the Bill
seems to have been prepared much before he took over as HRD Minister. The Bill envisages free and
compulsory education to children, rational deployment of the teachers without regional imbalances,
appointment of trained teachers, norms and standards for schools and working days and working
hours for teachers and institutions. These are the aspects which this Bill seeks to provide. Then,
there are certain prohibitions also. It envisages prohibition of punishment and harassment of the
students. The screening of students and parents has been prohibited. Collecting capitation fee has
been prohibited. Expulsion and detention of the children have been prohibited. Deployment of
teachers for non-educational purpose has been prohibited. If all these prohibitions are invoked, |

mean, if they do that, it is subject to penal action.

So, you have divided it into three parts. One is positive, the second is negative and the third is
the mandatory provision that all the private schools should necessarily reserve, at least, 25 per cent

of the total seats for this purpose. These are all the major features.

Now, coming to the omissions, defects and deficiencies, the Minister for Human Resource
Development has rightly said in his Press report and all that this is a national priority. As far as primary
education is concerned, as far as this Bill is concerned, he has come out with a version that it is a
national priority. But when | read the Budget, the Finance Minister has given the priority not to
primary education but to higher education. According to the Finance Minister, it is higher education
and, according to the HRD Minister, it is primary education. What | am trying to understand is, what
their real priority is. What is the policy of the UPA Government? Are they going to give priority for
higher education, or, for primary education? This may be clarified. My second point is, as |
mentioned to you, there are various compositions of children. So, they are subject to poverty,
deprivation of basic needs, etc. If we look at their composition, some may be working in factories;
some of them could be child labour; some of them are under parent care, etc. So, they are spread
everywhere. In such a situation, | would like to know whether you will be able to organise the whole
group, and bring them under one umbrella for your purpose. That is my point. Thirdly, Sir, health and
poverty seem to be the greatest handicap in the implementation of the scheme. As we all know, 38
per cent of the total population is still below-the-poverty-line. Farmers are committing suicides. Sir, 1
don't want to elaborate on it, when you are constantly looking at the time. So, the children, who
belong to these poor families and are suffering, have to come out of their homes for this purpose.
How can this happen with this 41 per cent of the population? Then, Sir, talking about disparity
between Government schools and private schools, whether one likes it or not, disparity is bound

to be there. Everybody knows about the quality of education in private institutions and Government
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institutions. In such a situation, | would like to know whether you can bridge the disparity between
the private institutions and the Government institutions in terms of education. It is another challenge
before you. My fourth point is about the norms and standards of schools. You have stated that you
are trying to create good infrastructure in schools by way of library, computers, etc. | felt very happy
when | went through the Bill. My point is whether you are capable of building these infrastructures, is
it possible? Then, Sir, when we look at tribal areas, — in the morning also, there was a question on it
— people are scattered around, with ten or fifteen families at one place. Now, how are you going to
bring all of them together? No doubt, you have talked of setting up of neighbourhood schools. How
many neighbourhood schools can be created? Sir, | want one minute...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Okay, you take one minute more.

DR. K. MALAISAMY: | want one minute on this particular issue. | was in the Committee of
Industry. The Committee was making a study tour, and we happened to go to Andaman & Nicobar
Islands. We went into forest areas, and to be honest with you, what we saw was shocking — the
Chairman and several Members of the Committee were there was young men and women, walking
naked on the lanes. | am sorry to say that this is the plight of these people there. | would like to know
whether the tribal children could be brought into the fold, whether it is possible to create
infrastructure in tribal areas. Sir, in tribal areas, there is a big assumption that toilets should not be
constructed. This is their conviction; this is their sentiment. So, Sir, there are social, cultural and
economic problems which the children face, and there is this gender disparity, a wide discrimination
amongst girl children.

Then, Sir, coming to 19 crores of our population out of children.
THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : No new points, please.

DR. K. MALAISAMY : Out of 19 crores, 4 crores of children are going to private schools; the rest
15 crores of people have to depend on our Government schools. Now will there be equality among
the children who have studied in private schools and Government schools ?

Sir, how many minutes more would you give me? | have always co-operated with the Chair.
Shall | take one minute or two minutes ?

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): You finish in one minute.

DR. K. MALAISAMY: Sir, the early child care, which is an integral part of the scheme, is for
children between six and fourteen years of age. Now what are you going to do about children less
than six years old? Is it so easy? What | am trying to say is that it is not that easy to implement the
scheme. The Bill is good, in theory. In practice, it would be very difficult, Sir. There are umpteen
provisions which are not very practicable. Now, you talk about the prevention of the capitation fee.
How are you going to prevent it? A number of things are happening. Private tuitions...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): All right. It is over now.

DR. K. MALAISAMY: Finally, the Bill is short of transparency and accountability and it focuses on

very minor issues. Sir, according to me, it is the felt need of the society, though it has come late. Let
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us wait and see how it is going to work out and how it is going to be implemented.
...(Interruptions)...

SHRI N. K. SINGH (Bihar): Hon. Vice-Chairman, Sir, let me begin by complementing the
Minister of Human Resources Development for the alacrity he has shown in fulfilling his 100 days
promise and bringing this Bill to the House so early. Of course, perhaps, in his sincerity to do so,
there are serious infirmities which the hon. Minister has overlooked. | have one broad comment and

four points to make, Sir.

My one broad comment is this that you will recall that this Bill was introduced in this House and
was despatched to the Standing Committee on HRD with a direction from the hon. Chairman that the
Standing Committee must report within a stipulated period of just 30 days. The Standing Committee
had three sessions, fulfilled its promise and made far-reaching recommendations. | regret to say that
although that Standing Committee's Report was introduced in this House on the 18th of February by
Shri Janardhan Dwivedi and in the Lok Sabha by Shri Rahul Gandhi, none of those recommendations
has been at all effected in the Bill which is before us. Sir, it is a sad reflection on the working of the
Standing Committee because they remain the principle arm of parliamentary oversight. And if
Standing Committee's recommendations are so grossly overlooked, really, Sir, this is something that
does not fill us with any sense of pride. My four important points: first, on finance. The Standing
Committee had pointed out that before the Bill is brought to the House the memorandum on financial
matters should be settled, namely, the sharing formula between the Centre and the States — currently
it is 65:25, Sir —whether that would remain or it would change; the kind of burden sharing in the
course of the next five years and adequacy of budgetary provisions, | say this, Sir, because there
are, at least, four different estimates. The Draft 83rd Amendment Bill, 1997, calculated Rs. 47,000
crores in five years; the Tapas Majumdar Committee Report of 1999 calculated Rs. 1,36,000 crores;
the 93rd Amendment Bill, 2001 calculated Rs. 98,000 crores; the CABE Committee Report, 2005,
calculated Rs. 4,36,000 crores over a course of six years. Which of this is accurate? And,
considering the fact that the hon. Finance Minister has, in fact, lowered the budgetary provision for
Sarva Shiksha Abhiyan, | plead to the Minister that the financial arithmetic of this should be reflected

more accurately in the Financial Memorandum which is appended to the Bill.

My second point, Sir, relates to learning outcomes. The Bill, Sir, as you know, stipulates that no
child will be held up until completion of elementary education, /.e. till the 8th standard. Now, this, Sir,
as we can see, has serious adverse outcomes as have been brought out in the recent NCERT report
that children who complete up to eight years are still remaining illiterate; they are securing
exceedingly poor numbers in mathematics, in languages. So, | think that with the view of ensuring
that nobody is held back, what does the Bill have to ensure that the outcome of teaching really meets
the kind of desired standards? This is not a unique feature to us, Sir. All over the world, for instance,

in the United States, there is a Bill called 'No Child Left Behind Act', which while saying the same
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thing, stipulates that the children would be graded, records would be kept and some kind of an

outcome would be imposed on the schools really as a kind of a consequence of this.

My third point is that the Bill stipulates private schools having 25 per cent mandatory
reservations. Whereas my Party, in general, does not oppose reservations for the disadvantaged and
for the weaker sections, the calibration of this must be done in a manner which is socially non-
disruptive and the phasing of this must be done in a manner which does not really kindle and kill any
urge for private investment coming into the sector and is able to foster public-private partnership.
Moreover, Sir, the manner of reimbursement of this has been left at the average of Government
schools. This is really an unfortunate outcome because the Standing Committee had made, hon.
Minister, a very specific recommendation that this reimbursement should be fixed on normative
norms by whom, by group of experts, to be determined by the Planning Commission to ensure that

the burden of cross-subsidy does really fall on the rest of the 75 per cent in terms of raising the fee.

Sir, my fourth point is about the norms for the schools. Now, differential standards are being
applied on norms for schools — for public schools and private schools. Moreover, | think, that in
ensuring the teacher-pupil ratio there is no provision in the Bill which improves teaching outcome,
teacher training facility and the manner in which this requirement under the Bill will be calibrated with
the requirement of filling the number of required teachers within the stipulated three years which the

Bill requires.

I will end by saying, Sir, that this Bill really reminds me of the famous saying of ""Chamfort on
Maxims and Thoughts, in which he said, "Education is construed on two prongs, the prong of
morality and the prong of prudence. Morality in order to assist virtue and prudence in order to protect
you against the vices of others. In tipping the scale towards morality, you merely produce dupes and
martyrs. In tipping the other way, you produce egotistical schemers." It is my contention that the Bill
in its present form does not appropriately balance the requirement of morality and prudence. Mr.
Minister, time will pass, so will this Bill. But time will tell us that this Bill in its present form does not
address the multiple challenges connected to the rights of children for free and compulsory

education. Thank you, Sir.

SHRI D. RAJA (Tamil Nadu): Sir, this is a very important Bill. In fact, our country has a number
of traditions, both positive and negative. One of the negative traditions that our country has is that
education was denied to vast sections of our people in the name of castes, in the name of religion
too. We can be proud of our civilization which is 5000 years old, but vast sections of our people were
denied to have access to education. After Independence, it took more than 60 years for the
Government to think of making education compulsory at primary level, at least, which we are
discussing now. Having said that, Sir, | must say this Bill falls short of many things. One may
appreciate the intent of the Bill, but when you go into the contents of the Bill, it has many

weaknesses which need to be strengthened. Due to constraint of time, | would run through certain
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points. This Bill must be routed in the framework of a fully public funded common school system,
based on neighbourhood schools from pre-primary to class 12, which will place equal obligations on
all categories of schools. Diversity, equality and democratisation being the touchstone; otherwise the
claim of right of children to free and compulsory education will remain a claim, and we cannot realise

it in real practice.

Now, Sir, the Bill has several chapters. It has got six chapters. In order to help the Minister to go
into the issues in concrete terms, | first take up the first chapter. When you discuss schools, | think,
all schools must be brought under this Bill. All schools shall be neighbourhood schools with
representation of disadvantaged sections, weaker sections, gender and minorities. On Chapter-Il,

when you discuss the elementary education, it is not merely elementary education.

The Government should think of schooling from pre-school to higher secondary. There, |
suggest, in Chapter-ll, clause 4, the Minister should apply his mind and the Government should
apply its mind that 0-3 years, we need our children provided with nutrition and proper health care.
You will have to protect the children. 0-3 is the very sensitive and delicate period. Children should

have provisions for nutrition and health care.

Then for the period of 3-6, we need pre-schooling care for children. That is the very important
formative period in the life of any human being and all your skills and other aptitudes grow at that
point of time. In this very House, | recall our hon. colleague, Swaminathan, who spoke on this issue.
When he discussed the food security he meant that children must have food and nutrition. That is an

important period.

Then, Sir, 6-12 years, is also very important. Here, the Bill really focuses up to 14 years. | think,
this Bill must cover class 1 to higher secondary. | do not know what would be the objective of this Bill

if it stops at 14 years. Then, what happens next? This Bill must be a comprehensive one.

Then, coming to Chapter-lll, many people talked about education being on the Concurrent List.
Both Centre and States have responsibilities in this subject. | am not here going to define what
should be the responsibility of the Centre or the States. But, | would like to underline a point. The
previous UPA Government made a promise that the Budgetary provisions will be made education up
to 6 per cent of the GDP. Here, | think, till now, the spending on education still remains at almost 3
per cent. Here, the elementary education must have priority. | think, one can spend 50 per cent on
elementary education, some 25 per cent towards higher secondary, some 25 per cent on higher
education. | am not saying that it should be accepted, but | am saying that it can be considered,

discussed, on how to distribute the funds on various systems.
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Then, Sir, clause 9 talks about norms or standards. | think, all schools must have at least the
level of Kendriya Vidyalayas. We should strive for providing the standard or quality of education which
is available at the Kendriya Vidyalaya level. Then, Sir, | am going to Chapter-IV. On the
neighbourhood schooals, it is said that all schools should have a provision of pre-school education
and provide for admission to all children in neighbourhood with proportionate representation to all
disadvantaged sections. Here, many Members raised the issue of street children, children who are
working children who are termed as child labour, how to cover them. Then, Sir, the other thing is,
there are many issues which | can go on commenting. But, one issue is the teacher-pupil ratio. The
teacher-pupil ratio should undergo some drastic change. With this, | try to conclude, Sir. The
teacher-pupil ratio, it should be at least 1:30. At least one teacher per class. We should have a

target. It should improve to 1:20 over a period of 6-7 years.

Teachers must be trained and they must have continuous training and equipment. Here the non-
educational jobs given to teachers must be defined. Now under the Sarva Shiksha Abhiyan teachers
are asked to perform some 30 jobs, which can be called as non-educational jobs. That also should
be considered by the Minister. ...(Time-bell rings)... Finally, Sir, when you talk about Chapter IV, 12C,
it is about reservation. | do not agree with Mr. N.K. Singh when he talked about this because the Bill
says, 'to the extent of, at least, 25 per cent of the strength of that class, children belonging to
weaker sections and disadvantaged groups.' Here, you will have to define it because 'to the extent'
means, it can be 20, it can be 15'. ...(Time-bell rings)... You will have to categorically define it and it

must be made obligatory because, ...(Time-bell rings)... Sir, one last point. ... (Interruptions)...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): How many 'lasts'?

SHRI D. RAJA: You please wait for some more time. ...(Interruptions)... The Standing
Committee has given its report. That report talks about dropouts. In 2005-06, gross enrolment ratio
for all children at the elementary stage stood at 94.92 per cent while dropout rate in Class | to VIIl was
as high as 48.71 per cent, dropout rate among Scheduled Castes children was 55.25 per cent

...(Time-bell rings)... For, Scheduled Tribes, it was 62.95 per cent.
THE VICE-CHAIRMA (PROF. P. J. KURIEN): Okay. That is all.

SHRI D. RAJA: It makes very imperative on the part of the Government to make it clear and they
must clearly mention the 'disadvantaged' sections. You must clearly mention it. It should go to
Scheduled Caste and Scheduled Tribe children then only it will be defined. ...(Time-bell rings)...

Otherwise, the Bill will fail to solve the problem. Thank you.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Shri Shyam Bengal. Shyamiji, | do not know what

to do. ...(Interruptions)... Shyamii, the position is very difficult. ... (Interruptions)... You can speak
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for five minutes. ...(Interruptions)... | think five minutes will do. ... (Interruptions)... Okay.

SHRI SHYAM BENEGAL (Nominated): Thank you, Sir. It is okay. | have just got a couple of
points to make, really. | am not going to deal with the lacunae and the various other things about
which people, more competent than |, have already spoken about as far as the Bill is concerned. It
takes me back to couple of experiences of my own. Thirty-five years ago, | was involved in doing a
series of television programmes, learning programmes, extramural learning programmes for children
in the SITE programme. You know we had this particular satellite that we had borrowed and there
were footprints in our country that were selected for telecast in the year 1975, | remember. At that
time, it was felt that we should create some learning programmes for children particularly in those
rural areas where they have haraly have any schools. At that time, | created 30 programmes for
Chhattisgarh, which were under the UNICEF. These were shown in many villages in that region and
the most important thing that happened or that emerged from this were two things, which |
remember very vividly. Firstly, when it comes to literacy, when it comes to literate education and
when it comes to oral education, oral education is natural, happens to everybody naturally but the
only thing about it is that it is limited to the environment of a child in which a child or adult lives in.
This, of course, is fine when we think in terms of a purely agrarian society or a purely tribal society
because that kind of learning is not only adequate but is probably perfect for those circumstances.
But we are talking about a society like ours, which is fast urbanising and on top of it, an
industrialising society, obviously, we cannot think in terms of oral education alone. The second thing

that we discovered was that the moment you bring literacy to a child, the oral learning valve closes.

The oral learning is a kind of valve and when the learning valve is opened for children for oral
learning, the moment you bring literacy into that the oral learning valve closes. So the problem is that
a child persists or is made to persist through literacy over a period of time. You will have children —
like for instance, at that time in Chhattisgarh | remember, where 80 per cent was the drop-out rate
after the first standard and 80 per cent after having done one year of school meant that all these
children who had gone to school for one year were made infirm by a very simple thing because they
had to learn literacy properly on the one side and on the other hand they themselves had lost the
ability to learn from the environment. So, we have this kind of a problem and it is not a problem that
has been solved even to this day. It is a serious problem. We have a drop-out rate now of 50 per
cent but the fact is we are talking about 50 per cent of these children who have lost the ability to
learn. It is not just a question of learning through literacy. They have lost the ability to learn even orally
and this, | think, is really the problem and somewhere we need to address this. | think, we have not
yet understood the balance between oral and literacy learning, and, | think, one of the things that we
can and we should and must do is to use television because television is one area through which you
can get to every single small village of this country and we can do it, we have the capability for it and
you need that kind of support system for the schools because | know ten years ago, | remember |

was making a film in Sagar district in Madhya Pradesh and every little village | went to, children would
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be there, there would be no teacher and the children would be there playing around in the school
only because they were getting a mid-day meal. Otherwise, they would not have come at all. There
were no teachers because teachers would just go to Sagar town to collect their salaries every month.
They were not there in the schools and these are real problems and these are problems in many parts
of India. The South is a better maybe from the North, but, essentially these are the serious problems
we are dealing with. This is a macro thing when you talk to Right to Free Education as a Bill which will
become an Act. This is wonderful, but, | do believe that if it has to work, it has to work on a micro
level where the problem really is and, | think, unless we address those particular issue we are not
going to really resolve anything at all. It will just be a very pionus statement which we will keep on
making year after year. We will show wonderful statistics but this would prove nothing. The truth is,
that we have to think of what we have by way of resources and how are we going to balance
between oral forms of learning and literate forms of learning and not think that people who are literate
are educated and people who have learnt orally are illiterates. That is not the comparison at all. It is a
comparison between the kind of education we require to face our future or the kind of education we
have that will keep us like little frogs in our own little ponds. It really is the difference between these
two things, and, | think, if we don't have either it is the worst and that is what is happening to our
children today because if we have 50 per cent drop outs it means that 50 per cent of our children are

really unable to deal with life itself. That is all | have to say. Thank you very much.

SHRI RAJEEV CHANDRASEKHAR (Karna‘[aka): Sir, | rise to support the objectives of this Bill

completely and wholeheartedly.

Sir, like many other Bills that we pass in Parliament, it is yet another Bill that is no doubt driven by
good intentions and will clearly entail significant spending, but, | think, it raises more questions than it
provides answers to critical issues like education outcomes, financial sharing, delivery of education

etc.

Sir, we all accept that this is the single biggest investment we can make for the future of our
nation. But there is a need to go beyond the rhetoric and vision into what will make or unmake the
goals that we are setting for ourselves and the promises that we are making to our children in this
Bill. So, therefore, | will make a few brief points to add to what my hon. Colleagues have already said

in Parliament.

Sir, we all accept that despite the work of the Kothari Commission which was appointed in 1964,
with broadly the same set of goals, the country has achieved very little of the goals and objectives set
out by the Indian Education Commission of the 1960s. Understanding the 'why1 of this will be very
important if we are to make this Bill a success on the ground. | look forward to hearing from the hon.

Minister, his views on what went wrong in the last 60 years.
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Sir, one of the big mistakes we are making is to assume that education is simply about building
more schools or bringing private sector into elementary education. That would be, in my humble
opinion, naive. The education problem in our country is more about capacity building through the
entire education value chain which includes, at the core of it, teachers and faculty as much as school
infrastructure — the software and the hardware of education. This Bill seems to focus, predominantly,

on the hardware of education /.e., schools.

The biggest crisis facing education in India, in my opinion, is the decline in profession of
teaching, both in terms of numbers and in terms of quality. | would urge the Government to focus on
this issue in more than passing way, as it has in the Bill so far. What is the total number of teachers
required ? What kind of capacity for training and developing teachers of tomorrow is the Government
envisaging through this Bill? What the Government is going to make teaching an attractive profession

for upcoming students? | would like to hear from the hon. Minister his strategy on these issues.

Sir, the second one is the issue of Government school system itself. Somehow, | get the sense
that the hon. Minister and the Government's strategy is to use private schools to increase
competition and quality in Government schools. Sir, with the greatest respect to this dream, | would
say that this is not going to happen as an automatic consequence of private school and investor's
entry into elementary education. The Government school system needs top to bottom reform and
restructuring, starting with faculty compensation, infrastructure improvement, improvement in
facilities and creating a cadre of teachers and principals that can do jobs with sufficient oversight, but

with little political interference.

Sir, unless the existing Government school system is invested in, reformed and modernized, it
will suffer the fate that it is already suffering /.e., the students are moving to private schools for better
quality education. Without fixing the current Government school system, widespread entry of private
schools will hasten the demise of the Government schools. If you don't believe this theory, please
look around you in other areas like hospitals, airlines, telecom where private sector competition,
without preparing the Government entity, do not result in any improved quality or competitiveness on

the part of the public entry, rather it hasten its decline into irrelevance.

Sir, finally, there are many more ambiguities with regard to the role of local Government, State
and Central Governments in discharging this obligation of universal education which needs clarity and
addressing. As we all know, many Bills have been passed by this House that have resulted in
increased litigation due to broad interpretative and administrative discretion and grey areas in the

draft of legislation itself.

Sir, in conclusion, | request the hon. Minister to address these issues to make the dream of
universal education a reality. Otherwise, it will remain an empty promise and make this Bill yet

another case of 'when in doubt, legislation. Thank you.
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DR. (SHRIMATI) NAJMA A. HEPTULLA : Sir, | have a point of order. Sir, when | was sitting in
the Chair, if time allocated for discussion, for example, is 4 hours i.e., 240 minutes, we used to
calculate one minute per Member of the House. Suddenly, how come the BJP has got only 41
minutes and other parties have got less time and where 30 minutes have gone? We are giving 30
minutes less time to Members ! | have calculated. The staff members were also there. | think there is
some mistake in the calculation of time. Sir, four hours means, 47 minutes for the BJP and similar
time for the Congress. It is also getting less time. Others are also getting less time. We should think
about it. Sir, 30 minutes given for the Minister has to be excluded from the time allocated for the

debate. You should look into it.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Najmaiji, you have raised a relevant point. What
has been done is, 30 minutes, out of the total time allocated to the debate, has been allocated for the
Minister for his reply. So, the remaining time has been divided among the parties as per the rules. |

would say that your suggestion is noted. | have no objection. It should be considered.
Now, Shri Jois.

SHRI M. RAMA JOIS (Karnataka): Sir, at the outset, | wholeheartedly support this Bill. It is the
most important legislation. But, it is unfortunate that the Bill has come up after 58 years of the
commencement of the Constitution, though it should have come, as my learned friend has said, 58
years earlier. | congratulate the Government for bringing forward this Bill, at least, now, for it is never
too late to improve. In fact, it would have been better if the Bill were titled 'Duty of State to Provide
Primary Education', as children cannot enforce their rights. Then, we always hear, in public
speeches, the popular saying that children of today will be citizens of tomorrow. That means by mere
lapse of time, that is, by attaining 18 years of age they are going to become citizens. But the question
is: What type of citizens? If we want good citizens, we can secure this only through good education.
Thus, a good primary good education is the very foundation of good education. Earlier, the
'education’ was under the Directive Principles of State Policy, under article 45 of the Constitution. It
was raised to the level of the Fundamental Rights by the Supreme Court in the case of Unnikrishnan.
In fact, | had an opportunity of arguing that case in the Supremg Court. Then, the Bench put me a
question, "What is the basis for saying that education is a part of Fundamental Rights?" Then, |
quoted a shloka, written by Bharithari, who was the king of Ujjain, and later became a saint, in the
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| told that it meant, Vidya is a special attribute of latent in man. It is a hidden treasure, provides
pleasure (it is the teacher of all teachers) a real friend when one goes abroad, it is God-incarnate,
honoured by State, not money. A man without education is just like an animal." Basing my
arguments on article 21 A said that every citizen has a Right to Personal Liberty, and personal liberty
included education. If education is not given to him, he will be just like an animal. It is quoted in the
judgement (AIR 1993, S.C. 2178). The Supreme Court said, "What more is necessary to say that
education is a Fundamental Right." This judgement was delivered on 8.12.1993. But the Constitution
was amended after nine years and article 21 (a) was added through 86th Constitutional Amendment
of 2002. Again, this Bill is coming up after six years after the 'education' was added as a
Fundamental Right, Earlier, it was in the Part-IV of the Constitution. Another important article has
been added in the Constitution in place of earlier article 45, that is, provision for early childhood care
and education below the age of 6 years. It says, "The State shall endeavour to provide early
childhood care and education to all the children until they complete the age of six years." So, now,
from birth to the completion of six years, it is the duty of the State to provide education. This is
regarded as 'pre-primary oral education'. It has been in our culture, before a child would go to
school, sufficient knowledge about history, environment, geography, arithmetic, names of months,
days, seasons, etc. was provided by the parents. But, unfortunately, that entire system is not in
existence now. Therefore, something has to be done to provide primary education. In fact, | still
remember two shalokas, which my father had taught me when | was a boy of just 3 years,
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"The country that lies to the North of the sea and south of the Himalayas is Bharat and we are all

bharatiyas." 'We are one people’, this concept itself was a part of education. And, then,
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This used to be the first verse at the time of IR, It means, "The Sharada Devi, whose
abode is Kashmir, should bless me". Like this, the country's unity was also made a part of
education. Then, article 51 (j), that is, every citizen should strive towards excellence in all spheres of
individual and collective activity so that the nation constantly rises to higher level of endeavour, and
achievement was added to the Constitution as part of Fundamental Duties, vide Part-IV A. How can
a citizen discharge this onerous fundamental duties unless he is given very good education?

Therefore, a citizen can discharge his duties only if he is properly educated. According to the 1984
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Government of India Report on Education, there were more number of illiterate citizens in India than
the total population of the country at the time of Independence. It was 33 crores in 1947. It was more

than 33 crores of people who were illiterate by 1994.

Sir, now | come to the language of primary education. | have studied all the Reports of the
Committees and Commissions right from 1947 onwards from Koithain Commission Acharya Rama
Moorthy Committee and now the Yash Pal Committee. They are all unanimous in saying that primary
education must be imparted in the mother tongue of the children. They were all unanimous in that
opinion. Mahatama Gandhi said like this as early as in 1928, "We may not without committing
national suicide neglect the mother tongue and make English the vehicle of our progress. In no other
country do we find the state of things as we do here. We have paid dearly for having learnt all these
years everything from medium of English language. We have strayed away from the path of our
education.” Again, he said, "Whatever | have learnt in Physics, Chemistry, Mathematics in English
medium in a period of four years, | would have learnt the same in just one year if the medium was my
mother tongue, Gujarati.” Then, Rabindranath Tagore, though he himself was a great scholar in
English, said, "the language of the children and the language of learning are different only in India,
When a student is learning in the foreign language, he will not be able to get control over the subject
of learning and he will just memorise the lessons." Mahatma Gandhi said, "Just as breast milk is
necessary for a newly-born child, the primary education should be in mother tongue for the
children." Then, the Supreme Court has expressed very strongly in a case where some people
formed an Association called English Medium Students' Parents Association. They came to the
Supreme Court in a writ petetition against the Karnataka Government order which said, "Primary
education shall be in mother tongue.” And, this is what the Supreme Court said, " All education
experts are uniformly of the opinion that people should begin their schooling through the medium of
their mother tongue. There is great reason and justice behind this where the tender minds of the
children are subjected to an alien medium, the learning process becomes unnatural. It inflicts strain
on the children. It makes the entire transaction mechanical. Besides, the educational process
becomes artificial. The basic knowledge can easily be imparted through the mother tongue. The
introduction of a foreign language can threaten the development of mother tongue.” So, these are
the opinions of experts like Mahatma Gandhi and Rabindra Nath Tagore and the Supreme Court of
India. After all, that now you are bringing forward this Bill, | am glad that in clause 27 of this Bill, there
is a specific provision that as far as practicable, primary education shall be imparted in mother
tongue. That is the best part of this Bill. ...(Time-bell)... As far as the doubt about the implementation
of the Bill is concerned, | say that if there is a will, the Bill, will, certainly, be implemented. | am sure
with a dynamic Minister like Shri Kapil Sibal, whatever may be the hurdles, the Bill which becomes a

law and it will be implemented. The latest Yash Pal Committee Report also says, " the child from its
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birth learns the language at home, the mother tongue, speaks with parents, relatives, friends and
neighbourers. There is no need to teach singular, plural, or, gender, whatever it is. Everything is
learnt by the child on its own, but all this becomes a waste when the child goes to a school where he
has to study in some other language." Therefore, this is one of the good provisions of the Bill. As a
Judge and a lawyer, wherever | have worked, what | have found is this. If you look at the Forest
Officers' office or a Junior Engineer's office, you will find that they are well equipped but if you go to a
primary school, you will find that they are a dilapidated structure. There is no furniture. In many
cases, children sit on the floor. That is the fate of the primary schools. That is the importance given
by all these years and that has been reason for the large number of drop-outs. Mr. Raja has already
given the numbers. As far as drop-outs are concerned, | don't want to repeat the same thing. A
large number of drop-outs are taking place because of this. | now come to the other very import
aspect, /.e., quality of teachers. Sir, | compare teachers to construction workers, national
construction workers. As the Supreme Court Justice Mohan has said in one case, "The real nation is
built in the school rooms." The quality and qualification of teachers is of utmost importance. The
qualification is there. It is said, ""He must have passed pre-University or he has a Degree." But what
about the other thing, i.e., disqualification? Particularly, at the primary level, the teachers'
disqualification must be there that they should not be alcohol addict; they should not be having
smoking habits because the children learn more by emulation than instruction. If the teacher is
smoking or he is an alcohol addict, then, naturally, it will be followed by children. Therefore, it is
particularly - | am not speaking about the other Departments -important that as far as primary school
teachers are concerned, disqualification should also be prescribed because first, the students learn
character, honesty, etc., from the teacher. ...(Time-bell)... Sir, | will take only one or two minutes
more. Sir, what is happening in a large number of single-teacher schools is that thousands of posts
of teachers are kept vacant. This is the situation in the so-called single-teacher schools. Regarding
single-teacher schools, here there is a report in which it is said, "In many countries, teacher
absenteeism and attrition remain persistent problem. A 2003 World Bank Study revealed that

investigations making random visit to 200 primary schools in India found no teaching activity at all."

Sir, | was Governor in Patna. In Raj Bhavan, there was a primary school run by the Government.
For eight classes, there was only one teacher. This is the importance given to the primary education.
...(Interruptions)... That was the position of a Government school attached to Raj Bhavan and you

can understand the situation elsewhere.
THE VICE-CHAIRMAN (PROF. P. J. KURIEN); Please conclude.

SHRI M. RAMA JOIS: One minute more. Sir, the teachers are not appointed at all. The
Government always raises the question of economy in appointment of teachers. | can understand

if in a Revenue Office, one or two persons are not there, some other person can do the work. But if
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teachers are not there, how can the school be run? But that is all what is happening. Therefore,
utmost importance has to be given to primary education because that is the very foundation. Unless
you give proper education at the primary level, they cannot pick up at the higher level. These matters
should be given utmost importance. As | said, the Bill contains all these provisions. But the question
is, it should have financial backing. Mr. N.K. Singh and others have already mentioned regarding

financial backing, etc. There may be certain other drawbacks.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): You have taken fourteen minutes in place of

nine. Now, please conclude.

SHRI M. RAMA JOIS: Sir, | have already covered most of my points and | have to make only one
more small submission. There is the latest report of the Yashpal Committee. | would like to quote
para 3.1.20f this report. | may be permitted to quote this. Otherwise, they will say, this was not
mentioned. That is why | am referring to para 3.1.2 in which the Yashpal Committee Report, to which
Mr. Kapil Sibal also referred recently, says "Care must be taken to honour and respect the child's
home language, /.e., mother tongue - he calls it as a home language — because the child would have
acquired sufficient knowledge in the home language and that should be continued in the education
system." And, there are two types of educational institutions. Sir, | want to make this one point
more. There were Government schools. | come from old Mysore State where person started private
school. But parents were not prepared to send their children to a private school because they always
considered that Government school was the best school; they were being run properly with good
teachers. TR I8 319 Sl &1 TATI Now. they say, "Who goes to Government school. When good
private are available there. The private schools are increasing who making money. Though the
English rule has gone, the slavish mentality has not gone." | am forced to speak in English because
our national leaders did not introduce our own language in the educational system when we were

studying. | remember a dialogue between Mahatma Gandhi and Jawaharlal Nehru.
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Please conclude.

SHRI M. RAMA JOIS: Jawaharlal Nehru said he would introduce Hindi step-by-step; Mahatma
Gandhi said, 'IfE BT B T U THEH W HRY, TH-SI-TI9 B P w1811’ But we did not immediately
change ...(Time-bell rings)... and evolve our language policy in that we did not specify as to what is
the area for the use of where the regional language and what is the area of the national link language,
Hindi etc. We have not earmarked all these areas. The resultant position is utter confusion and now
many people think that they cannot survive without English. That is the pitiable situation of our
country as far as education is and have note policy are concerned. There should be thorough

reforms. Primary education must be strengthened.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Hon. Members, this is a very important

Bill. Unfortunately, the time allotted is only four hours and quite a large number of Members are yet to
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speak. Unless you stick to the time-limit, it would take a lot of time. A large number of speakers are

there.
DR. K. KESHAVA RAO (Andhra Pradesh) : It should have been more than four hours.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : It should have been. Yes. | agree.

...(Interruptions)... That is correct. Now, Dr. Keshava Rao. Doctor saab, take only fifteen minutes.

DR. K. KESHAVA RAO : Sir, actually, | was recommending it to you that we must go back to
BAC and ask them to give us more time because as you have yourself said from the Chair, it is an

important Bill. Anyway, | shall not take much time.
THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Still, please, take only 15 minutes.

DR. K. KESHAVA RAO: All right, Sir. Having been invited at this stage of the debate, when all
the people have spoken about various issues, | don't think there is much left to me but nonetheless, |
shall confine only to the principles and the philosophy behind what my friends have said. | would like
to take Mr. Shyam Benegal first. It has always been discussed but let me tell you, Sir, perhaps,
education is the only subject under the Sun about which everything, sense and nonsense, has been
spoken by everybody - father is an expert; son is an expert; student is an expert; neighbour is an
expert; everybody is an expert in education. There are a lot of educationists here; there are a lot of
academicians here; and there might be a few unfortunate people like me who have handled the
portfolio of education for long, longer than perhaps necessary. And none of us has ever addressed
any issue about academics except Service transfers, salary payments and those sort of things. So,
education really needs some kind of a focus. But education is something which everybody has been
talking about. Now, | shall go to Shrimati Najma Heptullah; she has talked about knowledge-based
education. The same thing has been talked about by Shri Jois. Now, you had comprehensive and
integrated personality to be built up. | am not trying to quote Vivekananda and say, look, after all, the
latent thing has to be brought out; it has to be mid-wifery. Whatever it is; other than mid-wifery there
also has to be something more. Now, Mr. Shyam Benegal has made a very important point, that is,
the oral and literacy. Now, we have been fighting on this point for long. While he has spoken about
this, | would like to take him to the other experience of all of us. We had two schooling systems in this
country. One is the school where Mr. Kapil Sibal wants us to go; another is what Shyam Benegal
controls. While in my book | am told that | must speak the truth, while | am told that | should do this
and | should do that and respect my parents and so on, there is another school that is known as
cinema. He referred to only the TV, but | am referring to cinema. You sit for three and a half hours.
Any person who has a baby, a girl, and is a smuggler, a villain, is now elevated to a style where, for
two and half hours, he becomes the hero of every youth and adolescent, adolescent in the
maladjustment stage. So much so, that in the last one sentence, if at all that boy is able to take care,
he repents and the hero comes into the picture. Now, we have all the schools with all the money that
is being spent, money to the tune of Rs.34,000 crores, but we have the other system in the hands of

the few who can as well challenge you. Now, these things are going on. So, when Najma Heptullaji
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and other hon. Members raise the issue as to what exactly it should mean, we must differentiate
between the oral knowledge and literacy. Sir, let me say one thing whether it is good or bad,
because N.K. Singh sahib had brought in all the infirmities and a few issues which should be looked
into by the Minister, as far as this Bill is concerned. Mr. N.K. Singh saheb has brought in all the
infirmities. | would say 'infirmities’. Still there are few issues which will be looked into by the hon.
Minister as far as this Bill is concerned. He has brought in four points plus another oversight point. |
would not repeat them. But where there is necessity, | would only highlight them. Mr. Bagrodia has
given all the figures — the budgetary figures and allocations from the day one to this day. Although |
have got all the right, but | thought | would be only speaking on the kind of hypocrisy that we have
and the kind of absolutely dual personality that we have developed over education. Now, what
exactly is the education that we are talking about? | am not trying to go into education canvas and all
that. | would say, today we are talking over the greatest thing. If destiny had any meaning, this is the
tryst with sentiments and happy tryst wherein we would like to take all the children to some system
known as education and try to see that they transform themselves from that type of environmental

condition to what is futuristic. That is what we exactly meant with this.

Mr. Raja wanted to say something about 0 to 3 and 3 to 6. So far as 0 to 3 and 3 to 6 are
concerned, ICDS is looking into that. That is the primary education. What this Bill is trying to attempt
or address is a fundamental right or a legal right that should be given to children who are born here.
Be it a rich man or a poor man, he has a right to go and have an education. That is what we are
trying to achieve. About infirmities | would talk later on. This Bill refers to age and language. The Bill
says, 'As far as possible, the primary education shall be in the mother tongue.' | don't know what 'as
far as possible' connotes. When you talk to me, first of all, | listen to you in your language, the
language you speak and try to understand it in my language, or, to understand it, or, assimilate it in
two languages - one what you spoke and the language that | understand, then assimilate it, and then
reproduce it in a language that you are trying to teach me without my grammar and all blundering
contents. Let me submit, Sir, that language is a concept. Unfortunately, we have made language an
issue, a subject. It is a concept. It is a cultural concept. If somebody says in London that Mr. Shyam
Benegal is a good boy, people think that he is alert, he has etiquettes, he is punctual, he respects
and bows down to people and he knows how to conduct himself. If you say the same thing in India,
that means he is truthful, he cares for his mother, he respects elders and he is God-fearing. So,
there is entire difference from A to Z. We have not understood that culture that he represents. All that
we are trying to talk about is language. And then at what age? You said that it is a particular age
when a boy is trying to transform himself. If that is the age when he does not understand the
language which he is supposed to understand and try to assimilate it and reproduce it in other
language, what would happen to language? Mahatma Gandhi said, as you have just now quoted,

"Four years | took to understand Science and Mathematics. Had it been in my own Guijarati |
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could have understood it in one year." | am telling you that it is true. | have been a teacher, | have
been a lecturer, | have been an academician and | have been holding the portfolio of education, and |
am telling you that that is true. | have been associated with most of the committees right from Kothari
Commission. As you have said, Kothari Commission said, "the nation is re-building the
classrooms." He did not mean the blackboard, he did not mean the soulless desks that lie before the
students and he did not talk about the chalk. He talked of human element as a teacher who is there.
He did not try to talk about the brick and the mortar that made the classroom. He talked about the

love that was to build in; but that we have forgotten.

Today, coming down to Bill that | thought we would be able to discuss when the Demands for
Grants were here, but, unfortunately, the Demands are being guillotined here and the Bill has come.
Before | take up the Bill, | would like to raise one thing. It is a very serious issue which has already
been raised. | am joining my colleagues here. What exactly is the Standing Committee's job? When
we thought of a standing committee, we thought of it as not only oversight committee, but as a mini
parliament. Because we don't have time so, in Committees, we go and discuss things among
ourselves; we call the experts and know from them what exactly we need to be told and explain our
stand. Thus they try to marry the two — one is the people's version and another is the technical
difficulties. One is the people's version. The other aspect is the technical difficulties. Then, how does
the Standing Committee comes with these reports? Is the Standing Committee thrown out? Is the
Standing Committee has given you 21 recommendations in the report that you have which you have
discussed? | think, they even asked the Chairman for extension of time. That has not been taken
care as Mr. N.K. Singh said. It hurts us. It is not because we are Members of the Standing
Committee, but we are dealing with a subject which touches something like 20 crore people in that
age group. Now, Shri Santosh Bagrodia stated some figures about dropout rates. | am not disputing
his figures that dropout rates have come down. Sir, let me tell you that there are two-three types of
figures. The World Bank gives one figure. The Minister gives the other figure. The NGOs give some
other figures. And, the NCERT gives other figures. So, let us not really bother about these figures,
and it is true also. The dropout figures, which you are trying to object to, up to fifth standard, it is 32
per cent. The Government has agreed to 28 per cent. All right, some kind of neighbourhood is there.
Now, up to seventh standard, one study says that is 68 per cent, although we are saying that it is
48.7 per cent. Please, look into that. And, why are these dropout rates ? Regarding appointment of
teachers, through you, Sir, | would like to draw the attention of the hon. Minister to one important
clause of the Bill which says that appointment of teachers will be done by the Central Government.
What are the requirements in Srikakulam district of Andhra Pradesh State? Unity does not mean
uniformity. The educational needs of our people in hilly areas, the educational needs of people in
tribal areas, the educational needs of people in plain areas are different from that of those living in
Kashmir. This has been said not once but many times. Mr. Vice-Chairman, Sir, through you, | would
like to beg and submit to hon. Minister, it has been said umpteen times by almost all the

Committees. That is why, education is a State subject. It comes to Concurrent List where you want
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to maintain some kind of unity, uniformity and coordination. This coordination is being stretched to a
level where you want to appoint a teacher for a school in Jharkhand. A tribal lady in Jharkhand is to
be told as to who will teach her. And, you will tell them what will be the qualification of a teacher.
Quite possible that a particular school in Jharkhand does not require A,B,C to be taught as literacy. It
wants something else to be taught which prepares a ground for them to understand A,B,C.
Education is a step-wise evolution. So, this aspect must be understood by the Government. All
these things have already been discussed by educational experts. Now, coming to the Bill, he has
referred to only four points. Reviewing your fourth point, | would like to tell what is happening about
the teachers. Sir, he mentioned about curricula, | just don't know what this National Curriculum
Framework is. | have also objected to this in the Standing Committee, What is this National
Curriculum? You have been talking about Europe; you have been taking the example of Japan and
America. It is all right when it comes to graduation and post-graduation level. But, at matriculation
level, or less than matriculation, or upper primary, what is needed is personality development, the
assimilation of the knowledge, assimilation of, as Mr. Shyam Benegal said, the environment in which
we live, and our responses towards it, and the society's response to your responses. These are the
two main criteria which can only be implemented when you totally de-link, de-couple your entire
educational sphere and educational philosophy from that. Now, former U.G.C. Chairman, Prof.
Yashpal, gave a report. | am not trying to dispute him or join issue with him at this stage. Now,
somebody just now said we give priority to higher education. Because the Bill is before us, we are
giving priority to primary education. But, let me tell you, if it was in my hand, | would have had put an
end to everything, put a big full stop to everything. Let the primary education, the secondary
education, this basic education be given to everybody and they become responsive enough to
future's challenges. Then, | get up to your bigger challenges of the professions, bigger challenges of
technology and other things. What exactly the FICCI has said. The FICCI said that there would be
something like 4.7 lakh direct appointments through the IT companies. It is all right in the foreign
trade, foreign mercantile; you have more people. Few of you can speak English and can stay in those
houses, but please don't penalise us for that and ask us to go through the curricula and the subjects

that we should read. That is why, | am trying to tell you that there is a lot of difference.

Coming to the Bill, | have not understood the Section 2. | am mixing up all the things because of
lack of time. Mr. Minister may please excuse me for jumping from one issue to the other. Sir, coming
to private schools, kindly ook into clause 2(n), if you are asking them to go by your own norms, that
you have given, it will stand the scrutiny of the law because clause 13 is also there, which comes to

the picture, and, this will be looked into. ...(Time-bell)...
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THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Dr. Rao, the time is over. Please.

...(Interruptions)...

DR. K. KESHAVA RAO : Sir, we are talking about the quantity. We are trying expansions. |
believe, this morning, and, | stand to be corrected if it is not so, the Minister seems to have said, we
will have three thousand neighbouring schools. What is this three thousand? | have not understood.
Today, we have something like nearly one crore schools all over the country for something like 18.24
lakh school habitats. If the figure of 3,000 is true, then, | think, it is too meagre and it makes no sense

as far as this Bill is concerned.

Now, what exactly we must welcome is that this is the first Government which has accepted that
it is the responsibility of the State to educate a boy or a girl, to care for a boy or a girl. According to
me, education here is to care for a boy or a girl, take him or her along with you so that he or she has

a big canvass, vision and he or she can walk alone. For that, you require quality.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Please. ...(Interruptions)... There are three

more speakers from your party.

DR. K. KESHAVA RAOQO: Sir, | will take only a minute more. Sir, take for example the geography
book that is taught to us only at class third. We get dropped out at the eighth class. First chapter
says that the earth is round. For a person who is getting dropped out, whether it is round or flat,
what difference does it make ? Friedman says, 'the brain power'. The second chapter says about the
longitudes, which neither you nor | have seen. But this chapter runs into four pages. Next chapter
says, the world is divided into six continents. Whether it is six or twelve, what difference does it make
to me, Sir? Fourth chapter starts with Europe, what is there in Liverpool; what does Eskimos wear;
what can be grown; and, you will have all those things. Coming to Australia, you will know as to how
the sheep are bred. Then comes Canada to tell you about the wheat which is there. So, all over the
world, what can be produced, what is the weather, what is the climate, will be taught. Then it
mentions Asia in the last chapter. Only if the time is left, the teacher would take it up. Sir, even in
Asia, India is the last lesson. ...(Time-bell)... In India, your State is not there. Even if it is there, it will
not come up at all because 230 days are over. Even if it comes up, what can be grown or produced
in your village has not been taught. When this is not being taught, of what use it would be for me, Sir.

You can understand.

So, firstly, Sir, please look into the needs of the boy, needs of the society in which you live, and,
secondly, please see that when you are appointing teachers, it need not be your authority from Delhi
or some other State. Why not let the school appoint its own teachers. As far as community schools
.are concerned-actually, | experimented with this — | said, let the local authorities or communities
appoint, and, automatically, that man is there. So, these are few points. As you said, it is an

important subject. | cannot take up in the plate all the things at the breakfast time but nonetheless it
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requires for you to understand it because education is not talking about 34 clauses that you have
brought in, or, something which you think that we have discussed it like a great policy in the Standing
Committee. It requires an incisive insight by you. You have some kind of committee. But | would still
require that whatever be the Expert Committee — the people sitting here know the people - you call a
meeting of the Members of Parliament and let there be a two-three days' seminar and discuss all the

things. Thank you very much.
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THE VICE-CHAIRMAN (PROF. P J. KURIEN): Shrimati Shobhana Bhartia, Dr. Kapila Vatsyayan
has an appointment with the Prime Minister. She has requested to speak early. So let her speak

now. | will call you after her.
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DR. (SHRIMATI) KAPILA VATSYAYAN (Nominated): Sir, this bench has been called 'the mute
wisdom bench." As | heard all my colleagues speaking, | was speechless.

This Bill is very important and | think we need more time to discuss it. | have four points. | don't

write, but | wrote seven pages.
(MR. DEPUTY CHAIRMAN in the Chair)

Let me begin with history. History is not only Mahatma Gandhi. History goes back to Wood's
Report of 1861, the Hunter Commission's Report of 1886, Mahatma Gandhi's Hind Swaraj of 1909,
Tagore's speech of 1909, Arobindo's Uttarpara speech of 1906, and then Independent India's
Reports of the Radhakrishnan Commission, the Mudaliar Commission, and the Kothari Commission,
and the NPE. Each of these Commissions has recommended three important things, not the Hunter
Commission which wanted European knowledge to come here. One of them is 'character-building."'
Second is 'value.' What kind of a future generation do we want? A generation of Indians who will be
rooted, as Gandhiji said, both in India and the world. And that can only happen if we take cognizance
of everything that has happened in educational pedagogy over the last 60 years. | IS A3
IS, aE‘TFﬁ NERSIED %, RICRECIN R 3, O 3T, AT 3MMU? There are multiple intelligences.
As Shyam has said, oral learning and literacy have to be brought together. There is a vast fund of oral
knowledge in this country and | urge upon you to read one article, the article of A.K. Kumaraswamy

which talks about the bugbear of literacy and education.

Then, there is the question in terms of how will we take the great human resource that we have in
our communities. All these three leaders said that education is for the individual; it is for the
community and the world. How do you bring the community into the schools? We have failed. | have
been a cog in the wheel for many decades. Sir, | don't speak as someone who is just giving a
speech. | have heard this with pain and agony. | have heard this because we have failed. | have
heard this because | also recommended this Bill. But, it will have a very rocky part. | have sat there

and | know what it means to implement this Bill.

Sir, questions regarding language have been raised. We are genetically a multilingual country.
Why are we making this into either a unique, lingual or a prioritised language? We all speak four
languages. We all can communicate in multiple languages. There is no question of prioritisation of
one language or the other. And finally, Sir, a group of educationists sent a petition to the Standing
Committee. This was considered in two days and seven hours in the IIC and cognizance may have
been taken of those recommendations. That is all. | have much more to say on the details of this Bill.
But, there is no time because we are regulated by the calendar time for matters which are of value.
What kind of a citizen do we want for the future? Do we want people only speaking ungrammatical
English at the end of 20 years? Do we want Indians rooted and yet able to grasp the world on their

own terms and with their own civilisation? Thank you, Mr. Deputy Chairman.
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5.00 P.M.

SHRIMATI SHOBHANA BHARTIA (Nominated): Sir, the Right to Education Bill has had a long
journey and is a historic legislation. The enactment of a law making the right to education a
Fundamental Right has become necessary in view of the fact that the goal of universal elementary
education eludes us despite it being a Directive Principle for over half a decade. But, there is no
better time than this for us to enact such a Bill as India is poised to take advantage of its
demographic dividends. But, Sir, while | praise the Minister for introducing this Bill and to do so, so
soon, | would like to urge upon him that we all want to make a few suggestions. Do not lose this
opportunity and just get numbers. We need to create minds if India has to become a knowledge

economy.

Sir, to my mind, the Bill is over-skewed and focusses too much on enrolment as opposed to
quality of education and the basic minimum standards that are required. Any legislation that does not
accord importance to learning outcomes, to my mind, remains slightly incomplete. Thus, this
approach of input as opposed to the outcome is bound to actually slip into a vicious cycle that leads
to the dropout rate, increasing it at every successive level like, from the primary level to the
secondary level. So, by the time, you actually turn out as graduates, Sir, it becomes abysmally small
number and even there, only a handful of them are actually employable. So, the Bill has to address
the twin problems of low quality of education and the high dropout rate which have plagued our
country for the last many, many decades. In this context, Sir, there are three important issues that |
would urge upon the Minister to consider the basic minimum qualification for teachers, the desired
learning levels for students and the benchmarking of schools on the basis of quality. Sir, there is a
very useful study that was conducted by McKenzie for the American system of education which

actually quantifies the academic learning gap.

And it says that the lack of productivity and innovation due to this learning gap is actually
translating into 16 per cent of their GDP. Sir, America is the highest spending country in terms of per
capita on education yet it ranks twenty-five. The lesson in that for us is that it is not only money, and

it is not only availability that matters, it is a quality of education that matters.

Sir, the next point is that whereas the Bill actually focuses on the student-teacher ratio and in
terms of the requirements of infrastructure, it remains silent in terms of the most important thing, and
that is the basic teacher requirement. What are the minimum standards that we expect from
teachers? What are the qualifications? Even there, the Central Government and its appropriate
authorities have the flexibility to keep changing the requirements that we need from teachers. This
low grade turnout of teachers which even UNESCO says today only 20-25 per cent of the teachers
are actually fit to teach, these teachers are not given any in-house training and the result is that the
learning of students in the Government primary schools is abysmally low. More than 50 per cent of

the students cannotperform a simple mathematical solution; they cannot read a simple paragraph; a
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lot of this comes with sheer indifference and the paltry salaries that are paid to these teachers.

Sir, another point that | wanted to flag with the non. Minister was that the Bill also makes it
mandatory for non-Government schools to gain a certificate from the Government which actually
means putting a lot more power in the hands of many bureaucrats which will become a tool for
harassing schools. In a country like ours where we need to encourage the best and the brightest, any
number of learning institutions, to my mind, is inadequate. On the other hand, there are no penalties
for the Government schools if they fail to meet the required infrastructure or the student-teacher
ratio, no penalty has been spelt out. Also, the implementation of this fundamental right is left to the
State Government and the Local Government. It does not specify who is going to be accountable by
being vague about it and saying that it is left to the State and the Centre, | believe, Sir, the issue
might fall between two schools and nobody would be held accountable. Unlike some of the other
Bills which the Government has introduced, whether it is the RTI or the NREG, accountability has
been fixed either in terms of identifying people or in terms of punitive clauses. So, my request to the
Minister is to please try and consider how best he can try and focus on who would be held
accountable. The Bill also places the onus on the Government to ensure enrolment of all the children,
but once again, it does not specify who in the Government or which agency is responsible for this.
Therefore, it is unclear who would be the appropriate authority, for example, to monitor that working
children, children who are living on the streets, who do not have parents, who do not have

guardians, who would ensure that these children are enrolled in schools.

Sir, the last point is that the Government has given a three year window for the schools, for the
State Governments to implement and roll out this plan in the neighbourhoods though what
constitutes the neighbourhoods have not even been defined. | would like to urge the Minister that if
India has to meet its millennium development goals by 2015, then perhaps, this window of three years
is too long a time. It is a time we cannot afford, and | would urge him to re-look at that and try and

upfront it more.

And lastly, Sir, once again, | would like to congratulate the Minister, but in all humility, | urge him
not to rush through this Bill until and unless he is confident that what he will be producing for this

country are not just numbers of enrolments but minds that can help take India to the next level.

SHRIMATI KANIMOZHI (Tamil Nadu): Thank you, Sir. In a country where there has been
discrimination on the basis of gender, caste and class, and children have not been allowed education
for centuries in the name of law, in the name of the ruler, | think, this Bill is a Bill which has come here
to make a wrong which has been carried forward for centuries as a right. So, | really welcome this Bill
as a product, and as a Member of the DMK party which is a continuation of the social justice

movement.
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Sir, one of our greatest leaders today, Nelson Mandela says: Education is the most powerful

weapon which you can use to change the world.

The recent Yashpal Committee Report says: "A lot is taught, but little is learnt or understood."
These two statements are clear indications of what we should aspire for and what we are. "We will
bring children from our rural areas" — commented one of our educators Mr. Vijay Kumar from Tamil
Nadu -" who are very happy playing and rearing cattle. We bring them into the system. We try to
educate them, but, after a few years, we tell them, "You are no good. You are good for nothing. Go
back to the place where you came from!" Sir, this, actually, spoils their confidence throughout their
life.

Sir, education is encouragement. It should awaken the natural curiosity of the young minds. We
concentrate more on confining the curious young minds to classrooms and prescribed textbooks.
The Bill places a great importance to the provision of physical infrastructure and other inputs, but
there is no mention of an assessment of outcomes and learning achievements. With the provision
"that no child be held back, expelled or required to pass a board exam until completion of elementary
education’, which is a very welcome provision, it should not leave out the objective assessment of
the child, learnt abilities.

"Right to Schooling” should take care to ensure that it is a "Right to Learning” also. But when
we say assessment”, it should not mean what we have in the present way of examining the
students. A child goes to school, and to learn a subject or a concept, it takes ten years. But we
examine the child in just three hours, and are not bothered about what the child's state of mind is in
that three hours, what his health conditions are or whether it is taken over by a fear. We try to
examine, whatever the child has learnt ever ten years, in just three hours. Actually, these
examinations do not test the comprehension, the articulation or the capability of the child to apply the
concept in real life. No child's ability can be tested this way. Actually, it is only a test of the child's
writing skills.

Today, in a newspaper, there was a report which says that 44 per cent of students in Class V
cannot read Class Il books fluently. It also says that a survey done in ten districts in the country
shows that 25 per cent of our teachers could not solve simple problems in Maths and less than 50 per
cent could comprehend a Class V level textbook and summarise it.

Sir, | would also like to mention here what the Yashpal Committee Report says again.
"Inadequate programme of teacher preparation leads to unsatisfactory quality of learning in
schools." The continuing education and assessment of teachers must be stressed and incorporated
into the Bill. Sir, as already mentioned by a lot of Members who spoke here, | also request that the
Bill should expand its definition of "a child" and include "pre-primary education" too into it, and the
age of the child for "compulsory education™ and 'the Right to Education' has to be changed to 3-14
years of age.

Section 7 in Chapter Il of this Bill states: "The Central Government and the State Governments

shall have concurrent responsibility for providing funds for carrying out the provisions of this Act."
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The responsibility and the limits of the Central and State Governments should be made very
clear, and how the funding for the various projects undertaken to be implemented under this Bill
should also be included in the Bill. Changes, of course, can be incorporated later.

Chapter lll also mentions about "neighbourhood schools", it is very important to define "a
neighbourhood school™ because in every State, it could differ. And the Bill also says that there is a
time of three years for these "neighbourhood schools" to happen. The most important thing is what
is going to happen to these children in these three years. As it regards children who have to go to a
school, how are we going to provide for their education? Are we going to send them to some nearby
private school? And is the Government going to pay for it on the transport That has to be clarified.

...(Time-bell rings)...

In Chapter IV, section 12C of the Bill says that 25 per cent of seats in a class have to be allotted
to children belonging to weaker sections. | request that reservation also for the socially backward
classes and sections has to be incorporated into it. It is a very important thing because it is just not
that they have been discriminated monetarily, their discrimination is further than that. In a country like
India, | think, discrimination on the basis of social systems is still very rampant. So, that has to be
included. The Bill hardly mentions anything about out-of-schoo! children. How are these children,
who are drop-outs or never enrolled, going to be put in the mainstream? Now the SSA actually in its
'Back-to-School Scheme’ has a bridging force which mainstreams these children. But with the SSA

getting over in 2010, who will take the responsibility of these children?

The Bill states that the children will not be denied admission on account of any disability. It fails to
acknowledge the additional facilites such as ramps, hurdle-free environment, special toilets,
specially trained teachers, etc., which need to be provided. Moreover, slow-learners and children
who need specialised ways of teaching are not mentioned in the Bill at air. What kind of provisions

are we going to make to ensure the inclusion, of these children?

My last point is, Chapter VI says that National and State Commissions for Protection of Child
Rights will inquire into complaints relating to a child's right to free and compulsory education and take
necessary steps. We are all aware of the fact that in our culture child abuse and child sexual
exploitation have never been brought up in public. But now things are changing and slowly these
things have started being reported. For any child it is a very traumatic experience. ...(Time-bell

rings)...
MR. DEPUTY CHAIRMAN: Please conclude.

SHRIMATI KANIMOZHI: Sir, | am concluding. An incident like this in a school premises would
deter them from education for ever and leave them scarred. How would we deal with grievances like
this when child sexual abuse cases are still dealt with by using the laws enacted for adults? | request

the Chair for a discussion on this here. | hope some Members would support it. It is very important.
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Unless these laws are changed, we can't protect our children. Thank you, Sir, and once again |

would like to congratulate the Government for bringing in this Bill.

S1. I THT (FRATOM) : IYFAURT FEIGd, H AUBT gdle <1 § (& M9 59 Feeaqul
fadae W AU 919 FEw BT HidT AT B1 I B 01 VRIS fate @ RNy 1 hadt gl &
fhed 1 AT BN, 9feth 5 <21 3 91 HAolgR] B Sl PUAT &, SU W T B A Ae e fHerh|
9 B9 379 3TYP! 9 a1 b 7Y TR PR S © 16 qu e H g ! f1eqn <1 S |, Al $9 oy
AR U7 GG B R A 3 #7 roiig et S 7 o1o v 3 U 9d & N wR " Heiot 3t
Uhe" T STAGHT TAR FHRATT T, I AR TR ISR TIAR | FHRarg & e ufrera
o Wl § STRIAT ol © 7 3R el qer 3ed] & q1g fha Tikierd geo Wpd BIs o 87 4 Wod
HIT BIS T 87 S TS AHITS ToqfH T 5 3R IHST BIROT a7 872 S H AT S A1 b
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T 87 Ay € g o <= S 6 e Rien s S aeran @, St a1 aRm 81 87
27 H wHeran € % 596 Q1 I FRU T VS, GHIST HT TOIRAT, SRS 61 37919, e & ufiy
BH ATHYT AR AR BIRVT AT BT ATE &1 9= 1idl § ersfai & wrar-far gar aia 4
TSB! DI UG b [T WS Bl AR e B & SR FANAY e 31 GG A X8 STl &1 3 A
BRU A 8, Y - TaTHE ol H ANY ALATIH I g W, JrAETT BT Y A, USTS 1 P SRR B
R IAF A S TS B, F A § 5 ereamdeni 9 dig IR-Neifdre s T foren s =nfev) sWat
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TUY UfT A8 qoiwT e &R afs aedt S aF S9 100 T fierm 8¢t Fa 9 sedl 9@ &
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21 Tl & A1 § YUY WRAHR BT 39 914 &b forg 98T$ <1 g, =1 98 S8 & a1 I8 fael
o1 {51 ¥ I wera g 1 afs 9t e o o a1 igwae & A1 R Sil 3TUedl & had
2, I8 X 51 511 bl ©1 1T 2 dYel Bl AT 3T, Ue 1R bR afmuesT 954 gwara|

DR. BIMAL JALAN (Nominated): Thank you, Sir. | shall try to be brief because a lot has been
said. The most important point that | want to make is, if India wants to do it, it can. The question is
not of what we want to do, which the Bill tells us, which the Directive Principles tell us, the
Constitutional provisions of 2002 tell us; it is the method of how to do it. Here, Sir, since we have Mr.
Kapil Sibal as the new Minister for education, | would make two sets of suggestions, very briefly. One
is about knowing what to do, and in knowing what to do, we have to take into account the fact that
we now have more than 60 years of experience in trying to do what we want to do. In many areas we
have achieved success: Space, Nuclear Energy, Right to Information, Democracy, Elections. There
are a lot of areas where India has done what it wants to do. So, there is no reason why we can't do
what we want to do in the field of primary education. So, | believe that we can do it. My suggestion to
Mr. Sibal, to the Department of Education is: one, we must do a survey in each district. | am bringing
here some of my own experience from other fields to this field of primary education. If you look at
each district in our country, there would be some parts of that district where the education system
works, where the drop out rate is low. As we know, the rate of drop outs varies from 15-20 per cent
to 70-80 per cent in different districts. So, we want to know why is it that in the same State, with the
same rules, with the same amount of money, some areas work better than others. This is a matter of
research which can be done and | can tell you that we have the institutions which can do a sample
survey to tell you on the ground what works and why it works in some places in the same district and
doesn't work in others. | know it. We have done this kind of a study for bridges, tubewells, water
availability, failure of irrigation, and we found that in the same district, we found it worked in some
areas while in other areas it did not work because the methods were different. What works in
Meghalaya may not work in Karnataka; what works in Karnataka may not work in Tamil Nadu. So, we
need a decentralised ground-level study. The second related suggestion to the Minister of Human
Resource Development is: let us do a survey of teachers; it is not about opinions; it is about the
problems that the teachers face in all parts of the country. Take a representative random sample.
This study may take about six months but we can try and get the views of the teachers from all over
India. This can be segmented by both, levels of income in different areas as well as the type of
hinterland that we have. The rural areas may be different, the urban areas may be different, but we
have institutions that can do this kind of study. Based on this study, | think, we can make a

programme which will actually work and give us the results.

Now, Sir, | would like to say two other things from the user's point of view, which have worked

in other areas. It is, why can't we also have — | would suggest to the hon. Minister — the Right to
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Education PCO, similar to the Public Call Office. If somebody in a family, some student in a family, is
not getting the education of the type which want him to drop out, they can go to that PCO. There can
be a PCO at every ten kilometres, which helps the person who goes there and says, 'l want to go to
this school. My interest is this, and where can | do it?" So, there should be this advisory service
available to him or her or the family to do what needs to be done. If there is a problem in getting that
education, if there is a problem in getting something, they can, at least, Sir, report that and then the
solution can be found. It is not a complaint centre but a help centre. It is trying to find a solution to a

problem, and we can do that.

Finally, Sir, we should understand, what every school needs are two things. One is teachers; the
second is the method of teaching; the trained teachers and the method of teaching. You need paper;
— | have been to many, many of these schools — you have blackboards without chalks; you have
drawing Teachers without paper. So, what | would suggest to Mr. Sibal is to find a methodology
whereby the Principal is allocated resources, a certain amount of autonomous resources which
would give them the empowerment. So, provide these resources, and these resources would be
per-pupil in a school. That is, in addition to all the other infrastructure and payment for teachers and
so on, what is the amount of money which is needed to provide all the services to that student in
terms of other things, paper, equipment and so on and so forth? So, | would make that suggestion
to Mr. Sibal. These are all just ideas, vague ideas, at the moment, but | am sure that they can be
crystallised. So, we know what needs to be done. We must have the belief that we can do it. It may
not be done in five years, in ten years, but we can certainly deliver. India can do what it wants to do.
And the second is to find a methodology, whereby we have a PCO-type of arrangement, where
somebody can go 30, get the advice, get the best service. We should also provide for empowerment
of the Principals. If the Principals want to change the infrastructure, to do something, to provide
something, they don't have to go to the State Government or the District Collector, but the Principal

herself or himself can do it. Thank you, Sir.
MR. DEPUTY CHAIRMAN: Now, Shri Sharad Joshi. You have five minutes.

SHRI SHARAD ANANTRAO JOSHI (Maharashtra): Mr. Deputy Chairman, Sir, now we are
almost at the end of this debate, and there has been no dissenting voice as regards the objective of
the Bill, that there should be access to education for all children in this country and they should have
a right to compulsory education. This was stated in the Directive Principles of the Constitution itself.
tt is after 58 years, Sir, that we realise that despite what is said in the Directive Principles, we have
not succeeded in achieving even universal literacy, forget about universal primary education. And,
under these circumstances, having wasted 58 years, we are now trying to rush in. The Report of the

Standing Advisory Committee was kept aside, and even now we are being doled out a minute or two
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minutes for saying whatever is important. | think in the last one hour, there has been a definite
qualitative improvement in the inputs that were made in the Rajya Sabha debate and | still feel,
strongly feel, that we have 58 years behind us, and nothing is going to be lost even if the Bill is
passed tomorrow. You will have to alter the List of Business. But this is a very important Bill because
this is an area where for the last 58 years we have failed, and the Bill that has come before us, Sir, |
regret to say, is not a Right to Education Bill, it is a right to formal schooling Bill. It is not a Right to
Education Bill. One must make a difference between what is education, what is knowledge, what is
three Rs. and what is schooling. What we are being offered is schooling and neither knowledge nor

education.

Sir, | have a number of points, but | will only make a couple of points so that | stick to the time. |
remember, Dr. White, an eminent Australian pedagogue mentioned that 'my father wanted me to
have good education. Therefore, he never sent me to school'. The idea that in the school you get
education and you become wise is a very old idea. It is not necessarily true. You may pick up certain
rudiments of three Rs, but that also means that some of the knowledge that you have earned earlier

before going to the school is lost.

Sir, what is the hard core of the problem? We have the tribals who have difficulty in going to the
school, we have the bonded labour children who have difficulty in going to the school, then we have,
Sir, the migratory labour who have difficulty in going to the school. The most important hard core of
the problem is, the children from agricultural families who have difficulty in going to the school. Now,
the approach should be quite different of course, there should be a word like right or responsibility;
but the important thing is, are we providing the facilities for schooling? This is number one. Are we

giving them any enabling instruments that will encourage them to go to the school.

Sir, let me talk about my experience about the children of farmers. The farmers do not like to
send their children to the school because their impression is, once they go to the school, they lose
the habit of hard work that is required by agriculture; they start dressing well and do not like to work
on the agriculture at all. Not only that, the instinctive knowledge that they had about the agriculture is
also lost when they go to the schooling. Schooling often becomes negative knowledge rather than

positive knowledge.

Sir, under these circumstances, | would say that there are a number of contradictions, a number

of holes in the Bill as it has come today. | will just read out the points so as not to take more time.

Firstly, there is a distinction between providing a right and providing a facility. There is no positive
action taken to enable children who cannot go to the school to come to the school. For example, this
is going to be a flagship programme of the UPA. That is why we are trying to rush it in 100 days. Sir, if
we only combine two flagship programmes and widen the scope on NREGA to include in NREGA

work on the agricultural fields where a child has been compulsorily sent to the school, the father will
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not have any complaint about sending the child; he cannot send the child to the school today
because there is nobody to work in the fields. If NREGA and this flagship programme is combined, it

will make it much easier for the farmers to send their children to the school.

Sir, there is one very important point which was raised recently. There are two schools of
thoughts among the pedagogues; there is a nurturing school of thought, which is, | think, like the
Lady Montessori, who believe in nursing the children. And there is a school of thought which believes

that their instinctive gut feeling, instinctive enterprise of the children should be encouraged.

Abolition of examinations starting from the first standard to the last standard is a very negative
step; and at the time when the hon. Minister for Human Resources is trying to bring in foreign
universities in this country, | think, we will make a very poor show. We want to expose ourselves to
globalisation and, at the same time, wish to take away all the competitive elements that exist in our

present system.

Sir, there are a number of contradictions. In clause 4-5, for example, they say that special
tuitions ought to be provided; in clause 28 it is said that all kinds of private tuitions would be banned.

| do not know how this kind of a contradiction could have come in there.

Then, Sir, the neighbourhood school has not been defined. Najma Heptullaji has pointed that
out. Unless the neighbourhood school, particularly for the girl child, is less than 3 kms. away, it is not

to be left to anybody; but 3-5 kms. away does not constitute a 'neighbourhood school'.

Sir, the last point that | would like to make is that there are certain clauses which are brought in
and there will have to be some correction done about it; for example, the reservations for
economically weak classes is something that is not in the system. | do not know how it got its way in
the Bill. We will have to do something; because, otherwise, on this particular clause, the whole Bill
may get rejected in the judiciary. | think, the Minister will at least comment on this and say where did

he get the idea that the reservation for weaker section can be introduced in the Bill.

Sir, we are in a country where 50 per cent of the voters vote; we are in a country where only 40
per cent of the girls marry before the age of 14. In this kind of a situation, if you think that by merely
saying there is a legislation and by merely saying that there is a right and compulsion in the act and
that there would be a qualitative change, you are living in a fools paradise. Fifty years hence, | am
afraid, we still will be in the same position and will still be talking of why India is half illiterate. Thank

you.

DR. JANARDHAN WAGHMARE (Maharashtra): Thank you, Sir, for giving me an opportunity. |
rise to congratulate Shri Sibalji and also support the Bill. Sir, universalisation of primary education has
been a long dream for us and we could not fulfil it for hundred years. In 1910, Gopal Krishan Gokhale

had introduced a Bill in the Imperial Council but that was defeated. The dream was deferred and
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deferred for a very long time and now our hon. Minister, Sibalji, has got the historic moment to
introduce this Bill in this House. Sir, it is our desire, of the Indian people. All the social reformers,
national leaders, all of them have talked about universalisation of education, that is, primary
education. But now we are going to have a chance. We have always been saying that Indian
education is at crossroads and for 100 years, even after 60 years of our independence, we could not
cross the crossroads. But now this Government has the moment of crossing the crossroads. So,
that is why it has got its own historical importance. All children of marginal sections, deprived
sections are going to get a chance, a right to education. But only by passing the Bill, perhaps, all of
them will not get education as a right. For that we have to try our best. You have not given me much
time but this particular Bill has many salient features, many provisions have been made. The teacher
is the focal point in the system of education. What | feel is that the teacher is Achilles' heel in our
education system. He has to be trained. His training must be given as much importance as we give
importance to the education for children. Unless he knows his trade it .is not possible to have quality
education in this country. So, accountability has to be fixed on the teacher. Some clause has to be
inserted about it. There are two or three things to which | would like to draw the attention of the
House. The Bill does not mention the medium of instruction. We have been talking about it, the
Kothari Commission also talked about this. We have a clear-cut language policy that primary
education has to be given in the mother tongue. We have 22 languages, which we have recognised
as Official Languages in this country. So, that has to be made very clear in this particular Bill. Sir, one
shortcoming, which | have come across, is that there is no clause of goals and objectives of primary
education. Definitions have been given but especially in such Acts there is a clause, a section, an
article defining the objectives and goals of primary education. There are many things; for instance,
we have to inculcate cultural values in the minds of the students. Ours is a secular society, we have
to inculcate the ethos of secularism, the rights of citizens and all that. So, this also should be there.
After all, we are going to march towards an inclusive society. So, this is there. Development of
personality is the primary goal of education. “The destiny of India is being shaped in the classrooms’.
This is the sentence with which the Kothari Commission reports opens. So, classroom is very
important. School is micro society or micro community, and, therefore, we have to build this
particular community. So, there are various ways but the destiny of India primarily depends on

education. This is my submission. Thank you very much.

SHRI JESUDASU SEELAM (Andhra Pradesh): Sir, | rise to support this Bill and | congratulate
the hon. Minister. | compliment him. Sir, as | share my friends' comments that this is a historical
occasion where this country has been denied the facility of learning to a section of the members of
the community. That century old injustice is sought to be removed or annulled by various measures
right from the day we got independence and even earlier through various large hearted social
reformers and also as enshrined in the Constitution in the form of Directive Principles by

Dr. Ambedkar. Sir, we must remember the noble deeds of liberals like the work of Mahatma Phule. |
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would like to say, Sir, that the State is taking the role of a parent. In short, you are providing a right to
a child to learn or the Right to Opportunity to Learn. But, Sir. | would like to know is it okay if you just
provide a right or is it a right if the right is not exerciseable. There are certain concerns which make
me feel that there are discriminations, different forms of discriminations. If we look at today's
newspaper, a dalit girl was asked to sit separately in a classroom in Uttar Pradesh and an NGO
conducted a study.

3} 79T TROT (JTR TS : MY 3T 91l T2 81 TE IR IS A TS B @R

i SIgET Wier : 317y w1id *f2Y, afeu

7} TN 2AROT : AT A SR &R B

it SIgETg Wi : 3779 A BT, ST There is a report. It could be verified that a girl was

earlier sitting next to the members of the same community in the village but the teacher asked about
her caste. She was then asked to go and sit in a corner. The NGO reported that almost 40 per cent
of the schools in Uttar Pradesh report some sort of discrimination of this kind. This is what | read. If it
is not correct, | will be happy.

of} T TROT : MY T el X ©, Tl 3R o1 XS 21 ...(FGE)...

ot 4R Rig (SR 9297 : SR 9 H VA1 B T2 2l ..(JAEM).... AT Teld ARIT o 3% &
..(TALT)...

it TR : 3T OV 9% SRIGR | FE 91 2 21 37T I deny HRU
2 ORI e : I8 fper o 8 ...(aem)...

it SUHHTIR : I8 A7 919 87 39 I

st 4R g : I8 STR IS e 7 781, I8 IRAM A 81 T 2l ...(FAIM)...
Y Srgary e : 31 B IR SR yew 7 e & 91 S B

MR DEPUTY CHAIRMAN: Mr. Seelam, you go ahead.

# IR R« & Yo 7S Sre iRl . (caem)...

ot STl : 97 R B8 I T, 3MMU ST deny BINIY ..(FGHM)... MY ST I
.(FGH)...

it SIgeTy Wie : 31T i R SR YR A (FaE™)... T SN Bl

Sff 991 =R IR, ..(FALH)...

MR. DEPUTY CHAIRMAN : Mr. Seelam, you please go ahead. ... (Interruptions)...
S} T BROT : T BP URT SHBT proof 87 ...(AAHH)...

oft STAUTIRY : 3T SHBT deny HINTT I T8 BT proof ATHR FIT 1?7 T8 RGIR B 1 B
R Bl ...(TaEH)...

i} T =RT : 3119 SRIIR P 91 WX believe B bl &7 T8 A1 DIg U1 g FAebel B
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St STATA : 31y Y SoTd 8, 98 W SO B ...(GHM)... I -
oY T TROT : TR, ST &Y Teld Slond & o a8 At faR1e B B
ot STaUTEly : I8 919 Io™ B L1 81 93T, wiw|

SHRI JESUDASU SEELAM: Sir, | am not saying for the sake of saying. It can be verified, | will
leave it to the Chair. But, there are certain concerns. If you look at the Definition, Clause 2(c), (d)
and (e) enumerates who is 'Child." There are certain special categories of children mentioned by the
earlier speakers. They are: orphans, disabled, domestic workers, agriculture labourers, etc. Still, we
see the dropout rate, as per the Report of the Standing Committee on the HRD, stood between 55
per cent and 60 per cent among the girls belonging to SC/ST communities. All this is because most
of them still work as agriculture labourers and their parents depend on their wages, to some extent,
for their subsistence. Despite the Mid-Day Meal Scheme on a large-scale, there are dropouts. So,

there is a need to improve the situation as per the objectives of this Bill.

Secondly, Sir, | come to the quality of learning. If you look at the existing infrastructure, this Bill is
not very clear and has not clarified what will happen to the existing infrastructure. There are certain
norms for infrastructure. Are you going to upgrade the existing infrastructure, especially in the
villages where a large number of Government schools does not have the basic facilities? Are you
going to upgrade them, or, are you going to convert them to suit to your norms? It is not clear in the
Bill.

Thirdly, Sir, | come to 25 per cent reservation combining with economically weaker sections,
SC/ST, OBC and also with other sections. It is defined. Whenever such reservations are made, it is
an all-inclusive. We would like it to be clearly demarcated what percentage will go to the most
deprived sections. That is necessary, because on some pretext or the other, it is being challenged. |
agree with Shri Joshi when he meant a new criterion is evolved. Sir, the Constitution (Ninety-third)
(Amendment) is partly fulfiled when the reservations are made in the Government educational

institutions. Reservation in the private institutions is still to be brought about.

This is about the minority institutions. Sir, Madam Najmaji and other hon. Members have
mentioned about Article 30 of the Constitution. We are not going to ask them for reservation. The
Muslim minority institutions can give reservation to Dalit Muslims. The Christian minority institutions
can give reservation to Dalit Muslims. It does not prevent them from accommodating the less fortune
among the same minority communities. ...(Time-bell rings)... This Bill is not very clear about the

percentage. Sir, there is going to have a situation...
MR. DEPUTY CHAIRMAN: Please conclude.

SHRI JESUDASU SEELAM: ...in private institutions. Suppose, you are not reimbursing 25 per
cent to private institutions matching to their calculation and if you are giving them at the Government

rate, you are going to have an unequal situation of different types. Today also, in Delhi, there are
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certain elite public schools running two sessions — one for the poorer sections and another for the
affluent. You want this system to continue? Or, you want equal environment where everybody can
learn together? These things have not been enumerated clearly in the Bill. However, | hope, these
concerns could be reflected either in the rules to be made or make them part of the Bill. This may
kindly be clarified. In the end, I, once again, compliment the hon. Minister for bringing forward this
Bill. I also hope that the 93rd amendment would be implemented with the induction of reservation in
the private sector, in the field of education, not only up to 14 years, as enumerated here, but up to 17
years.

Thank you very much, Sir.

Y R el (RER) : 7 39 e &1 9T a7 & forg @t €, |l &e1 Jorge) e, Sl 2,
R TS B a1l AT farams T @ w2 8

R, § ST § o YRy Usel e ¥ UGS UR, B 14 WR @i+, AR §399 71, |99 @i
7 379 91 R 215 $B T HEDR, Persian PT Vb AR BT AT g (b

3 I_1 & AR -G
9 3l TR g T AR

¥RR HEd ¢ P a1 J 5o a1 9 U8 o, 3R i o el & Al  999% &l W1, § I8
ST =TE € 6 SHR It 98 Sa 991 WA B, RO Q%1 Y o arelt Tl ot SiR andt S
Tl BRI 14 AT | 7 B, FIPT 9™ 39 TR T gan 2, g 971 I8 HATd g HA1ed 7 954
I U9 BT allocation Hl faa & - wast # St RUTE s 39+ foran gam 2, 2,00,000 IR $UY &
U BT allocation T A%, H S A Rieqm AT FATam o7 38T 2, S W A 4 U8 Uh f[J8R &
AT <1 =TEa g1 H R BI TRAIC T8 IR W8T, H e 8T § 1 59N =i 2,00,000 e @1
JETel §8 ©, H S1d & 1 IE PHedl g 1% 39 2,00,000 St # Ui q=e WY U4 o< 718l &, ]
Eﬁﬁl"'{mexperience g up to the mark %I?J’E’szlé %IQ@{C'\IIMc %, Rﬂﬂmlﬁ?ﬁ%ﬁﬁﬁ,?ﬁé
#, 97 371971 ¥ IR sentence fo= 31a €, I8 S 8dIhd Bl

W BT F TP I TR 7 are! &1 K1 fBan, simaret o fRky =it g 5 95%
JATS! BT Bl a9E e &, b TIR IR 8 3R S IR J=A7 fbat=1 317 €, Sfiiars! & fReres iR
WwﬁsupervisionWaﬁ@ﬁﬂé,aﬁﬁ?calculateaﬁa%ﬁﬁﬁmﬁﬁﬁﬁpercentw
ST AR, § e dred § o 89 are RIal a1d &, a1e 7 system @1 aTd &, 3171 ST R
g, 39 g Ty, RS- Y metropolitan cities &, BIC EX 8, S &} ©, 981 o 3 s &
admission %51%'1'2’ ﬂﬁ-ﬂﬁfﬁﬂ@%l CISANGHE Xl %, I R g % 5 g8t admission %ﬁﬁﬂ’
F=ai & Af-q19 TR -7 721 2, AT admission TE AT 21 89 39 WX SR 1 TR I 5
Wﬂﬁﬁrﬁﬁmﬂﬁaﬁ}é,wwwﬁmadmisaonWWIWHT-WWE@’
BH-BIS Bl BISHR 10-10, 20-20 &7 VH-FARX & Y81 FA &1 AR &1 <IN 31T &, 51 8AR S
ST & 9T 20-20 AN 3 €, A1 &H GHST bl & [ob AT AN B &1 RIGUH &1 ST8f R s
e 2, U6-U6 $=id f[aenad # admission & fQ I1-31 & AT 981 R 995 @7 7T
2, admission &1 frerar 81 W%, H§ 78 FE e § % &N 81 SN system B, S T pipeline
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Gfﬁb_\?ﬁ §’§ %I 31T allocation ﬁ el %\', e Rﬁ S ATfteaT o %, allocation Bﬁ J QTS’?, INPR &
announce B W QTS’?, S AT @ %, qg allocation 3T target d STl %\', 3D system
foegrer AR 2 fo5 U1 B4 31U, percentage ¥ it SR TT gt ST TRGR 370 scheme
TN §, announce BRAT 8, il SP U8l A AT AN gIRT 3T9HT target fix ®X {1 ST B

W, H Ik 7T F HA ARSI DI BedAl A § ... (FAT Bt °HY).... T, § 9gd SAQT a6
3 STHHTIRT : 319 o &b B, SIS I7h A 81 T B

it iR 3reft : o9 39 Raves # HEl GUR o B el S| H S =me § 6 oot af 4
TR & forg it 39 erdlie fary <11 <2 €, 98 U9 e O ugd, Rien ol S a1 S S 8, 9%
QAR T TE, I oY I W1 52 AR T8 He-l F TGN B B Sexd g, dTe foram off i,
2,00,000 BRI$ HYY &, 9fcd SR MY 8,00,000 HRIE TUY W allocate HX <1, I8 I41 ff HH
T, Rifs 31Tt gRT1 e Aifhar & foRT gan &, X1 RiweH favTsT ga §1 SH&! 98al 81,
3R NMYBT HRT Bl THER TG 8, ol 3T BIHT DI G ST

S1 JIAHIS b A, TR, H ATID! g=YaTE <1 § b 3 Jo dle BT AT AT 1, once

again, congratulate the hon. Minister for bringing forward this Bill, which is expected to bring

revolution in the field of education.

MR. DEPUTY CHAIRMAN: Shri M.V. Mysura Reddy, you have five minutes. There are some
more speakers also.

SHRI'M.V. MYSURA REDDY (Andhra Pradesh): Sir, | will be a disciplined speaker on this Bill.
MR. DEPUTY CHAIRMAN: | know, but it is my duty to remind you.

SHRI M. V. MYSURA REDDY : Sir, | rise to support this Bill on behalf of my Party. No doubt, this
Bill is a good Bill. But, | want to bring to the notice of the hon. Minister two, three grey areas. Sir, the
intention and objective of the Bill should not be on paper; it should be implemented in letter and
spirit. Sir. | got this doubt after seeing the Budgetary allocations.

Secondly, Sir, in the Bill, stress has been laid on some guide posts, but | doubt whether
provisions are sufficient to achieve this goal. For example, in clauses 24, 26, 27 and 28, there are a
lot of do's and don'ts for the teachers. There is only one sub-section which is about students’
standard: "Assess the learning ability of each child...." That means, Sir, from first class to the eighth
class, only assessment will be made. Sir, | want to bring to the notice of the hon. Minister the ACR
survey. Sir, according to this survey, 33 per cent students of the fifth class were not able to pass the
first class test and 40 per cent of the students were not able even to do subtraction. That is the
standard of education, Sir. If we apply these principles, | am afraid , Sir, that we will be only giving
them certificates for promoting them to the next standard, without any knowledge or standard of
education.

My next point is regarding duty of the parents, if they do not fulfil their duties of sending their
children to schools, what will be the consequences? This is not mentioned in the Bill. Then, Sir, it
does not address the reasons because of which the parents do not send their children to school, for
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6.00 P.M.

example, child labour, lack of learning, begging, migrant labours, etc. So, these issues need to be

addressed. If this issue had been addressed, this would have been a perfect Bill.

Sir, these are my points. As | promised that | will be a disciplined speaker, | conclude, Sir. Thank

you..

oY SUUTF : 37T ST, MY AT, 3P YT 5 e &1 907 Bl

ST, (Sl ST T 3G : 37! TSl G AT T, A AHER €

1. ITeHT f[E (ORI : 7, I8 7 Wi Badl 5 AT &1 firel €1 89R1 IR <21, Jarsit &7 <=
HIAT ST 21 A8t 25 99 A HH IH B SMATET P 50 BRIS AN 8, S IRIT Bl A1 § 954 AP &,
IB! pol ATl F AT AfH T[T & 3R I8 BT S G © b DT B yraral A ff et 8,
AIfPT BT B I TSI FHRAT I8 1 SN a1 ArT €, ST A S 14 A H $H SH P I ©, I
TeTS BT RN 98T ¥ 81 TRIT ANl 3R Wi fws «ll, srggfed Sii-Saeiid & ani 3R
e Al H 31rot off R1en &7 TR 950 B4 51 TRIG AR 319 931 Bl ASIg & foIg 9ordl &, S
foTg HATS H=T 95 Tkt B1 919 8 I Wi Ren arfyard 997 &, o e vger § W off &
g S Ared g & o sifvard Rren fopy wea €2 # Ry we 4 ol €, IoR1 9, 81 Trore]
A U8 gSiaT R T, Sl MIAHATS] T HIAT ST AT, HRT FEAFT W) MABATS! ST o ST 37Tl
o7 3R g51 I =g o f o Rien dueras) offl 39 99y I8 Hel S o {6 519 g da7
BIAT T, A1 S| ag! A1 Bichl &ff 3R 59 T2l el ST ARId S Bl 811 AT, A1 S ged b Wed
DI IH T B Tpel Vo1 HUSTAR] B (&7 77 2T}

Wparentsﬁiﬁwﬁm,ﬁparentsﬁ?@ﬁ%qﬁw,wwmwwﬁ
SIS BIT T, Tl 3 SRl & 91 3R Fpel 3 g8 v faml & forg ) IR-w1for <& o, a9 oft
JHD parents BT TS BT AT T, FAFAY dropout ratio 1 TET HH AT AT T TS HER YA By
T AT AT & fora AFard Rier &1 waetd R 81 /b ?

HEIEY, T I H F@Tferet TIHee & IR H HE1 Al gl 89 S 8 1 S 39 arel AR 8,
ISP T2 A AT el § UG & AT S $5 TWHR & FHAR 8, 376 gedi & forg Fia faemera,
TFarey e g91g 1Y, JfHT & i & oy S Tod F91Y MY, < TRIa1 & = A1 TR
Tl 7 UG & SR TR et ol AR 71 87 a8t Bl qoperer & Il B, Sat aarferdt By
87 aef Rierd] B b $HI 8 R ARBRI Tpall H HHRI $T R YTGLM € AT el - I [ ad 3719
AT 8 3MR 9 599 fadares & St wraens f fhan & - Rierd! 3t I fovat g =@niey, wpail
& R % IR F GG S &, oifehT Fafere o) 91T 3Mu e 9T, s &9 e € % $ gt
31 i Wt B Frferd) ugere e =2y, it 39 arail & S<E B A1 g PR P FHANI] &
g4t Bl firerh B
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HETY, AR a1 § uTSRIshH & |ag H g1 @red] g b ol 89 < € % el R e a1
T ITET 915 81 B9 ST & [ BIC-BIC 50 Whdl S GHY ST 4RI I ISR e & [
T AT & o SaT ST SO & (1Y S 1 U JATHT ST TS| A6 319 9 R H &1
|1 B2 WY € TG eI & g1 B FIAST BT F A-1T ST BT F Aefre e
1 SR B

HEIEY, G qd 374 A ST < G b arerfires e ArgurT # g A1gyl 3 7 a7
T B 1 I, 1 TR T8 wrifire e Jormh 7 Sk 2 5t i 9 A1t 81 g AeEd
oot fBat 8 faars Sl § 8iR AR Sexeeea oot ST B g ol 81 Wife 3%
Rt wew T €, STef 7% g2l 31 §1 & A e gl € - B ok e, saferg saR
5l & gedl R U oISl SATET I &7 9157 Ul 81 $9 978 | 39 &) IR BARI AP A, B
S daeras) Bl oY, SHHT optional T T &1 $HY 31T SR 980 T! Ahall® I8 B aTeil & b
HG AXDHR J g BT W IS E 997 < 2 3R T wae far § {6 g wRaR & it &
3R S | HTHBIST B, g8 f2<T H 81l 3FR &< &1 399 ARE ¥ optional §THR a1t f=m
ST, < A § gAR T8t F a4l ot o Ry SN2 gaferg # =meh § f 59 919 w W 9k faan
ST fob ¥t STET TR SISTTol olFdST, 9ol olfdo 3R Sex=2ol oifdl, diH1 RIars S o7 21

AR, H U AR 9T QST &b IR H BT A1g ] b QST B 91 984 Aard 81 a4 Bl 3FTell
eI H T o SIQ, oifd afe S el ®arm 31 uers g el ol 81 3R I SrTel! Her §
1 1 SITQ, < 98 T B N ST T8 B are|

8IS, Teb 3R 91 I8 & b Rrerel & St IR-Deifdre Rl foran ram &, a8 Sy 3ma
foram 2, gad IR § § e ared § 5 s waw 5 ® £ o ga & M forg s s
MY STRIET Y TVET BT 1 BT 8 AT MY Iaq7T & A, W AT 65 & ofl Seidr 8, S99
Fefra St T 81, 3 I forg ST # orom we @Y a1 Sl § 8 seifory I8 FE < g %
JITYHT T B o ST ST STATE! adhed af a1 b7 off, 37 forg it e o & FeiRa fay
9, If% T BTerd I8 § f 2R I8 & IFHaTS! a6« A $a TG -3 &M forg ot § f&
I S EiRT $19 2, 9 99 B 81 UK &1 S S JIAars] a6 7 YoRT ARBR Bl Th
ultimatum & & T o RIawR 9% 3FR g9R MEiRT &1 | SaTeT &9 o), O 98 S &F T8l
HNAT| ZEfory 5 IR H off STTuepT WraT =R if 89 BT ol 91 o 8, Afdh BT &1 3/t
o<1 oRE W BT 2, SADT ) ST el B

HEIEY, IMRER 919 § I8 B ared! g 15 BIc gedi & [og qa3 go! a1d 8l & (b 74 (i
IR T Rien # aTs S 3R aTas! a1 &9 WIsH™) & 918 &1 e 4, wreafies Rien 7 a1 9=
TR16T 3 <f STV, G1 SATeT 37287 BT 3R S 99 a1l U= &1 {1 SIeem, A1 37 ol © & a=ai &
forg <1 &9 srfarel Rien &1 91d B= T8 €, g8 Aard, Gud iR Farferd] Tgder e, g=ara|
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MR. DEPUTY CHAIRMAN: Shri Kumar Deepak Das. You have got just three minutes.

SHRI KUMAR DEEPAK DAS (Assam): Sir, the Directive Principles of State Policy enshrined in
our Constitution lay down that the States shall provide free and compulsory education to all children
up to the age of 14 years. It has taken us 58 years, but better late than never. Ultimately, we have a
Bill which seeks to achieve this objective. It is a welcome move, Sir. On behalf of the Assom Gana
Parishad, | support this Bill. Passing the Bill alone will not serve the purpose or objectives of the Bill.
Effective steps need to be taken and sufficient budgetary allocation made for the effective
implementation of this Bill. Our able and efficient Minister would be able to get this Bill passed

successfully.

Sir, we are talking about the right of all children between the age of six and 14 years to free and
compulsory education. In Assam, there is an established procedure of opening up a school: some
villagers get together and open primary schools for which they acquire or purchase land. They
construct buildings and open up school buildings for children. Thereafter the Government comes
forward and the Director of Elementary Education gives permission to run such schools. A few years
later, the school gets recognised and after 10-15 years, the school is provincialised on the condition
that it has a good building and sufficient number of teachers, land is made available. What is
provincialisation in our State? The salaries of teachers is borne by the Government. But, in the last 15
years there are more than 3000 schools which have not been provincialised so far by the Government
of Assam. These schools are still running without making free books available to the children, without
providing mid-day meals to the children, without building grants, without paying salaries to teachers.
The poor teachers used to have only Rs. 300-400 per month's remuneration. Sir, 80 percent of the
students studying in these schools belong to BPL families and disadvantaged groups or weaker
sections. | would like to know whether this Bill would give some kind of relief to those school-

families. The hon. Minister for Education will enlighten us in this regard.

With these few words, | conclude, and compliment the Bill.

it SwHTaf : 37 ISR TS

sft Trorifa wre (RER) « W=, 91 a1 w3 ordlie game?

ft STl : TR el

3ft IR TS < R, T AR Y HE AT 87 Ugd I Ui e ol

it STwuraf : 3T A ... (FIETT)... 98 954 disciplined &, IR e H81 & @1 ¥R fime
B el

it T e < A A9 e J 9Ha $6T HEIeY, 8K I8T Ue Rierfag e #Rd ¥, 9
T TET 1 9 9RE e H T H O - Tod 59 ATed - Fgi e w3l 9 &) ST U o A
TSI o1l I AW H I Bel o1 P U AIel § uiE il & g2 I ;R UTIR geHe e o @,
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Ia! AT T @) TE, IHH! A F gR7 e 78 D T G 98 ASH1 M SMHR PO Wl TS B
Ferarl T S T Y 61 § 6 a1md ¢ ad § WIHRY Uherd <1, A1 39 YBR U A1 4 g
AT T BT Sl TRG 471 8, IABT FAT B2

HR-2, AU IE AT & P pEe™y Kfﬁ%b_ﬂﬁl What is the meaning of compulsory
education? HFISART THLM BT AT, ST 6 TH A 14 T4 & TG AN &, T I HIS H G 3R
T 5 EAD! THe Q1| e STTel™ |18q 7 S &l 2, 98 9l &8l & fF syt 9 & a1y
AT I PRb U1 T AT 6 8 A BT B TIh e & Wbl 5l TR, G MU T A faam
2 safoy # Te¥ia § HEl AIE, TN Ue IR 37el A18d 7 I {6 39 g Wi 5!
ITaTS! fEaT B 1 JAFTaTS # WAl § STehx s=d bl R 8, @1 U §, SHd! Raand 8, $96
forg Ty firera 2, T e ger ot fam §1 S 91e Smue wd e 1P Y geman 21 |9 Rrer
AT H U RIS BUAT o 2, <fh, W), 39 S S €, $6 dR H oy o7 <Rag)
TR 1R 9189 = 941371 & b 9 e arg WY 721 €, 9 7Ta7d oTe 9 Aafefihde of 31T 81 319+ H8l
5 94 R1en & |9 &1 qrg R1er 31, fdhT ST TR BT AUISTHE M9 e [Tl e SaH
AT B T 1 31T 1 ST oy 7d ety S 991 &, 1 P’ TR BT 9141 8 Sir,
| think it is meaningless becauseWﬁWmm,TrﬁH%mm,ﬁ%maﬁﬁ
afraTst g e M1 WY, AR 98 HE © O 9%t |1 o @) e grf, geen Rien St e & fov ®
3R g FR1eM & o B1g HrIera] B SIxd 781 &, difh 31! <l e fyerd &1 8, a8 a1 I
DI H UG & ¥, SLULTE. ¥ Ugd 81 81 7 S T ] f SToxd T8l gl 9oy faqe
ST AT8d 7 il Hel 2, 98 36T F81 © [ Tgel A BT b FH-HA AN DI 87D HHAAAN
UShE QA1 §, IP! ol BRY, ITHI SHT HRY MR THST A & 915 S &l AugcHE HRU
ST &% &R <9 H SR Bl gourd il 31 SMRST H i ATeAR) SR BT § I9H! WhER | SATeT
7 firerar &, STeT SaTe fHert 8, Sd X8+ B! ol Bidl §, oife 89R I&T IR ST gas)
<RI B € 9 [Iad] U W) T8 B ©, AMTed] urd AT T8 81 § 3R I HReraN] TSR 3 37 S
3R 9R ¥l gd] Pl UeM oI 81 $AfIY, TR, § fadet ST Ared & ardi &l 9o FRargl i
T ORI 914 IR Bl §, il Ii 9gd PIad ddbId ©, 9gd IS ddbId &, 89 99 W 19 81 IR,
§ I8 e ATl g & A= 1M B1 NIASH 811 =iy, AT SR &1 aear i 3R TRIq &1 geal
Al U 1T TP UG ST, I FAIER AlfedT 1 S8 A1 fF * F 9 31 3R 7eRT & 9¢ 1
A1 U A1 THR e =1feul iféT STd 9 dual policy of education BINTT, AR <97  $B I
T 81 W B gaferg Rad Byl

3. (STl TSI Q. BUgRT : ST §IRT 98 I T8 aler T =l
off SuuTafs : * 9< eFufermid § S e €ifvTul

oft IS wATE : FeT. ARt ATee | wel o b g =y Rien g1 sy |y R aw
2 fp i * o1 92T 3R FERT! BT 92T 3R TNI9 BT 92 ....(aHM)...

oY Sggurafy : * e fear a2l

*Expunged as ordered by the Chair.
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2} TS e : AR, I7 Sl 91 T2 R BT §, I Sl AT Sfl BT q1 DR & gl W
BT I, ST have-nots & SHHT 9T 3R 3R T €T T4 &I Ta FA e i1 A1fq) swfery # &g
&1 § T o= o 7e foha B

TR, H SRR I1T FB1 ared g1 39 R HRY 5 TR $7 97 3R SRR &7 927 G211 Hefger
1 927 3R FURTT BT 4T SH1 Uep 81 S8 U Al I Fpel Bl USbe Tel 81N, I UGTS SIdh
g, 98 Uers o1 qaferd i sret enfll safery #71 Fa1 b o s * vres @1 Fiapret fea A &1g
1 el 21 ...(HGHH). .

ot STauTafy : 98 Isg 1 T fean B, g Rdie i v e 82

o} IS TNATE : H9 BBT R, SR TN W Add 81 * H Bl ITold g BT SRIITA 78! fohar
2l ...(Fag™). .

o} STFUTAR : 37T S T BT IR-IR T deidd 272
et ga1 HRA : 39 I TTes T T drer 22

it IS 91S ¢ B, 921 a1 21 921 3R 91 S o &1 a1 Bl 2, SAiY 1 A Bls W
B TSI B ...(F B HY)... TR, SfF H, H U 91 dweal g fF H it 98 7 wer [ o o= A
SIfer am 3fEISll # qiferg) # YT TET et o7l ueTs few<l A &1, 3USh A €1, IUh IR W, H TE FEl
o711 7 AT 1 fawll 3Tl &, S T f&=<l a1l |l €, STap] 89K Il fewal H aler a1feq) bael
oM B & oy 7 HRY 5 &9 SIS ST 81 IR, 99 I8 9 a1 $el ol TARN Therd Mfes
|Ted FB1 90 1 98 TV 741 RAD B, I8 TI1 BN X, AP TR BT ] 9 B 7 Fepl
CRCIEd]

SHRI BHARATKUMAR RAUT (Maharashtra): Sir, | wish to congratulate hon. Minister and the
Government for bringing in this path-breaking Bill, though | am afraid that my vote of congratulation
will go futile because this is going to be a non-starter. This Bill going to be a non-starter because its
provisions, though well intended, are far from reality and, therefore, | wish that hon. Minister again
takes a look at the Bill, takes discussions into account and bring in a fresh Bill which will be more
comprehensive and more effective. Sir, when | was in the primary school, at that time, the Kothari
Commission report came in. That was the Nehru-Shastri era. If this Bill would have come at that
time, then it would have been much more effective. But many years have passed in between and
most of the time, this Government has not been able to bring this Bill. This Bill provides for
compulsory education between the age group of 6-14 years up to eighth standard. What happens
next? Once a child completes his education up to eighth standard, what happens after that? Is he
really educated to the real parameters of eighth standard? | come from Maharashtra which is the
most progressive State in the country. In my State, when hundred children go to school in the first

standard, only eighteen reach up to the level of SSC, So, the rest eighty-two students drop out in

*Expunged as ordered by the Chair.
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between. In Maharashtra, we have provision of free education for girls. It means that the girls do not
get out of school for want of money. Then, what is the reason of these dropouts? This is for many
reasons. Firstly, there are socio-economic conditions which are outside the school, or, the
education that is given in the school is sub-standard or irrelevant to the students. That could be
irrelevant because children and parents are not interested in the academic education that they get in
the school. My request to the hon. Minister is that when we are talking of compulsory education,
please bring in vocational education in the curriculum. This pure academic education does not mean
anything to many students in their real life. So, give them education of many trades which can be
used by them immediately after the schooling is over, after the eighth standard is over. | hope this
provision can give much better sense to the purpose of the Bill.

Sir, there is clause 33 which talks of National Advisory Council and an amendment which talks of
the State Advisory Councils. It is a good thing that you are bringing in a council of fifteen members
coming from the field of education to govern the situation. My request to the hon. Minister is to give
them some powers, some executive powers. As far as advisory powers are concerned, we all know
what happens to the advices given by the advisory committees. Those advices remain only on the
file. Therefore, give some executive powers by which they can implement this Bill more effectively.

You have made provision for the National Council and the State Councils. | think, again, there
would be crisis. Many States perhaps those which are being governed by the Opposition parties —
will not go with the National Council. Since this is a Central Bill, there should be only one Council,
only one National Advisory Council, which should govern everything. You can set up sub-committees
which will work under the Council.

Sir, there is a schedule in which what type of education, what type of teachers, what type of
buildings, and, all that is mentioned. Sir, the Minister comes from one class of society, and, | am
afraid that he does not realise the ground realities. You have given the norms about what type of
teachers, or, what type of school buildings are required. Let me tell you, Sir, in Maharashtra, there
are still 7,500 schools which are one-teacher schools. What are you talking, Sir? Sir, you are talking
of one teacher behind every thirty students. There is only one teacher from class one to seven. What
are we talking? What is the reality? How are you going to implement it in three years? Sir, another
thing is school buildings; you have given a very good list of what type of schools are required. Yes, it
is a model school. | am happy if these types of schools come into effect in India. But, Sir, in
Maharashtra, in rural areas, in semi-rural areas, schools are run in stables, in the verandas of the
village Panchayat, under the trees. When are you going to construct the buildings ? Why do you give
such dreams to the people and add to their injuries. Sir, | think, you should sit back and give a relook
to this Bill. ...(Time-Bell rings)... Sir, | will take one minute only.

Sir, there is a memoranda regarding delegated legislation. Sir, since this Bill will be implemented
at the State level, there are many delegated legislations, subordinate legislations, like sub-clause (2)
(d) empowers the appropriate Government to make rules to provide for manner of reimbursement of
expenditure to the school, or, sub-clause 2(h) empowers the appropriate Government to provide
the form, the period, the manner and the conditions for issuing certificate of recognition.

These are very vital things which will make the enactment successful or failure. | have a request,
Sir. We have subordinate legislation committees in both the Houses. Send it to the Subordinate
Legislation Committee. Let them scrutinise it. Let them see what are the lacunae in this. Let them
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take witnesses at the State level, taluka level, or, village level. Bring them in, and, bring much more
comprehensive Bill. Thank you very much, Sir.

ST. (7)) TSI UL BOqEt (RISRYM) : 1), H #1301 S 3 U a1 go 1 =re< gl w3 St 1 59
CISKRCH R

2} SURATIRT : I8 G AN S, <Ifh <139 BT Hi w=arer IRagm

S1. (sl ST Q. SUgeE « A WA SN, S9! AT B, ST4 ST H T 77T T, df
RIS [T &6 99 FeR1 7 B0 3T | G357 77l 8 3 317y ) F34R <, 377 o1 9 Rg U Ay
IR IS FHT & AET 7 IS H Tl 7a1T| H 39T experience T TE! §1 59 Tped § &H @AMl
7 3 e Ry 9 6 @ AR WR il & Y toilets a7 =a1f2¢ | 519 a1 #, W< @I, A1 gall
Tl b oTsfhal BT ST ST HH B AT Rifh 981 U= toilets a1 A1 3R T&T UX proper toilets BT
hferd) e Bl &, @ Tia & Tpdt & dsfeat $ia ose Bl € ofR wexi & ol 9 it 8kl €1 s
19 BT ft BIS TH1H I97Y, SHH TSl & SiIele & IR F A o $1Y ST HH 81 S|

SHRI KAPIL SIBAL : Mr. Deputy Chairman, Sir, | am deeply grateful to the hon. Members of the
House for their very valuable participation on a matter, which, | think, is not just of national
importance, but will determine the course of India in the 21st Century. And, therefore, | am
exceptionally grateful to the hon. Members who have both supported the Bill and, at the same time,

expressed their concerns about how it is going to be implemented.

| think that we must recognise the fact that this is not an easy task. What we are embarking upon

is a national enterprise. 1937 ﬁwrﬁaﬁ#qﬁﬁamaﬁwﬁaﬁ,wﬁmwﬁw,
1947 H I fireft, STHT Y 62 AT B 1Y, HF Commissions T, 1993 H Fated ~ararerd A fofa
o % Telis UM U& A19a e § iR SRRfaca fifa # snféadd 45 & ofaia it
foran T o1, % @i Bl AT ARyl S arg |l $B T g1l 1993 B a8 SIPW SoHT &
I8 ¥ B e 3Tl 2002 H 86th BRI FsHe TR gamml g4 wt 7 wean faam snféama
21A 97 3R S99 forar T fF 81, 89 39 99 IIf¥eR &1 feraa a1¢ 3R S9d fow uah
e A ®1E Q8T e A gy 2002 9 T, 2003, 2004 I AT, SHB 918 AT TWBR
3ME, T CABE HHET 911 ST CABE HHTT 48T A1 H SAGT I=A I471 A J1egerdl # I8 f9dt gre
BN 9 a1 Hl $© el gaNl Il g3, $ U1 for A, Fet A foran g, PEi A omgm, B
P, Th ArSe (e Telc ol SHS d18 W $B T8I aNll 31d I=NHWH B Soric oI H Aies
ATl &1 1Y B 319 3R fh™ 31 AR AR ? T SR qai ATt ? 91 % HiTST &1 ol BRI ? gl &
Wi BT w7 EITT?

Some people said, 'Send it to the Committee on Subordinate Legislation, Let us do this. Let us
wait for another opportunity. How many years we will think about this? Which national enterprise is
easy? Is bringing down Co2 levels in the atmosphere easy? To deal with global warming, if we
require a consensus, nationally and internationally, is it easy? To deal with meltdown in the economy

and what kind of packages we give to people of our country, is that easy? Think of NREGA. Is that
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easy? Nothing is easy. We are dealing with one billion people. Some people have said that it is not
easy and it is difficult to implement. | agree that it is difficult to implement. But we have to be partners

in that national enterprise.

TS, $5 H WRPR, T, qI- U1, Tpdl DA, S S Th 8H Shg BIbR I B T8
P TG T < BT AT FH Ioordel e 81 GHell 81 I8 §H ST 3, 1A% HAT1 31 I8 84 Aieig
AT T HIAT AMY AT, MM Iga % B D! 51 B U B 3R HP I3 Igen 9ra af § I8
DT ARl gl

FGNEIGE § g Pl arsd g fé we must understand the meaning of this Bill and the title makes
it quite clear — the Right of Children to Free and Compulsory Education. It's only talking of a right and
an obligation-the right of the children to free education and the compulsion or the obligation on the
Government to impart that education to the children. It doesn't talk about content of education. This
is not a Bill dealing with the content of education. & IR-R T 31 BT oft fob =i ! fop forem
1 f1e &) SO IE 39E IR A oIS B 7 2! 359G IR A 39 9 9% mragn <@ 14y 21 H amgenr
€T IR 29(2) B 3R MBI BT ATEAT El Section 29(2) says, "The academic authority,
while laying down the curriculum and the evaluation procedure under sub-section (1), shall take into
consideration the following, namely:- (a) conformity with the values enshrined in the Constitution;
(b) all round development of the child; (¢) building up child's knowledge, potentiality and talent; (d)
development of physical and mental abilities to the fullest extent;...." 98 A foraT 21 1t further says,
R (f) medium of instructions shall, as far as practicable, be in child's mother tongue; (g) making
the child free of fear, trauma and anxiety....." ST 3T g1 &I 910 BX I U T8 9 599 81 That's
not the part of this Bill because this Bill is concerned only with two issues — the right of the child to be
educated and the obligation on the Government to give him that education. The rest of it is yet to be
implemented because we will formulate a policy to ensure that all the children in the schools get the
kind of education that is required to make them good citizens of this country. E'Hﬁ Eﬁ'&‘ 35[ Wﬂ%ﬁﬁ
FHdT BHR Constitution AR THT &, BANT values AR IMHH 81 P Iidiid 89 T8 B9 B
National Curriculum Framework %\'I B AT be ?’% § & National Curriculum Framework & as‘rs‘ B
&l €1 Uniform School System ﬁl@ﬂ Tl &1 The NCF of 2005 is based on the system of education
which is capable of responding to India's diversity of geographical and cultural milieus while ensuring
a common core of Constitutional values along with academic component. This is NCF. This is what is
going to be taught to the children of our country. Now, it's not easy because there are twenty crore
children; out of which, some estimates suggest that ten crore are out of school. Now we need to get
them to school. T8 HET {h BH IE Pl B oiil, IRAT DR oil, T Wl T4 8] 21 89 U g Js1
T RS fopam %\', Uh g5 g1 national enterprise I fopam %I When you have a dream, you don't
build a garden so that everybody can walk. You look at the sky so that people can aspire. So,

we need to go forward and | need everybody's support.
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Yes, you will have your doubts and you should have your doubts. Yes, you should make suggestions
and tell us how best to implement it. T AT e 7 BET fF State Advisory Committee EF!T@,
dl ST87 39T Centre BT ST UleR H el €, I8 SHH FEANT To1 <4111 3R 319 A1 F8i We H a8
B, A B FEINT 17 Th! BT A1V fb g9 FgaT <1, wiife I8 fodl, s a1 fasd
3R 9Tt &1 HaTe TE 2, T8 I & A BT [ATA B ...(FAL)...

S1. (37 TSI Q. 29T : 89 AN e AN < 78 &

oft B Rieet : S|I1 H8T fb 319 T State Advisory Committee 9T 8, T87 TSdS 81 SITQIT
I8 PIS political AT & & T&l, SHH BIF-W politics B? ...(GLM)...

ST. (377 ST Q. 29T : 59 initiate BT 89 AN 7 fhT|

2t et Ryeget : 3TI= 2002 H constitutional amendment o1 dT, Waﬁiﬁglawﬁﬁml 3
T 1 T JATID! ATTH AT {6 3T implement R &1 T8l Webdl A1 H 39 fare # &1 we=1 arsan §
ﬁwmﬂﬁﬂﬁmmlﬁpolitical parties%aboveﬁwwmﬁﬁlﬁmﬁ,m
ST Ul AT IOTT, MY PHET AT fh 31 TaRgS Tpel BT HI~AC FHSI ST TR AT e BT
FET TP A TG AT AP STaTd et ST 3R BIarsh Sff 7 Stara < o7 fm & oma €1 7 ger o
& 9fF femie wea A fewie R €, SN oM Tavgs Wd 31 H4 fShrgd eRMA? 98
JaTd A1 A9 < 341 8, Afee e § gwe foran € 6 Aargs Wbl a1 Sfhier unifiige waiie
F o1 forft TBTA § YRGS Wl FEl W I MY, I8 b GRDR Pl T ] HA1 2 3R 7
Bl 98 BT 18! 81 §9 IS DI 9 WBR T B (5 T81 AT aRgs Wpel 8T ANVl I8
Bh BY XIS YRBR BT fAT | in section 37, sub-clause 2(b), which says: The area or limits of

establishment of a neighbourhood school under section 6.
ST, (3T ST Q. 3UGAT < DI | FaRT | 87

ft it Rierel : I section 37 §l The appropriate Government will frame rules in respect of that
because we want partnership with the States to move forward; we want partnership with the
community. In this Bill, for example, there is a provision which says that there will be a management
committee of the school comprising of civil society, and that management will actually suggest to the
appropriate Government of building plan for the school for the future. So, we want active civil society
participation in actually the management of the facilities provided in the school. 1 T8t d& ﬁ—ﬂg@'
A SICIASEIN] Titis quite clear in the legislation that this is something that will have to be decided
upon by the appropriate Government but the condition is that there should be a school in every
neighbourhood. T TG T =4 81, IR &1 =21 81, T8 &1 &1, fHar &1 8, i’v@"ﬁm gl
&1, FEl BT Wt 9221 81, IS forg Ren Suerer e =nfew) 5= amas we1 f aima fifst wef 9
SRIAT? 3t A1 et aIRa &1 7ET gan &, A1 B9 Sd! WIS Usel b PR <2 99 [l U 8l
ST, 99 a1 A9 {6 g9 RSt wel § A oiR S9d fg g9 919 g $) &1 §1 Our
National University for Education, Planning and Administration is already on the job preparing up the

estimates of funds required for implementing the provisions of the Bill. Once the Bill is enacted, we
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will make a demand for additional resources in revised estimates 2009-10, and we have already
presented our fund requirements before the 13th Finance Commission calculated on the basis of

parent teacher norms of the RTIE Bill.
31, (sihrelt) TTor UL Buge : 98 FEl 0 foran 272
SHRIMATI BRINDA KARAT: What is the Centre-State share?
it Bt Ryeret : 3t 3 SMuen! 9 I, 39 RAY H wam9 < W@
MR. DEPUTY CHAIRMAN: He has not concluded. He has just started.

it Bfte Rieer : # STame < <81 g, 941 1Sl &1 Sare g [ J foran o1 © 6 519 a8 wika
BN O9 B9 T B3I {3 gt TaHT 3T 399 T BT 81 8K 81y T aeHed BT T IR
BITTI I 31 Ieb 50+ I 7Ta1 fhar &1 oifeh= ...(&AY)... One Second. Please don't interrupt. One
Second .. (Interruptions)... a8 3T BT T T 5T B, TN T BRI S 37T & 37 R Feifrer
ST BT 91 Eb_(ﬁ %, the ratio is 65:35, and by the end of the Eleventh Plan, it is going to be 50:50.
So, we will have to decide a figure as to what should be the contribution of the Central Government
and what will be the contribution of the State Government, and once we decide that, if a State
Government, we believe, does not have the finances to actually meet the requirements and the
obligations under the Bill, we have the right to refer that to the Finance Commission, and the
Finance 'Commission before November 2009 will be able to suggest to that State Government as to
what is the way forward for the purposes of those finances. All that is provided, all that is set out in
section 7. So, once Parliament passes a Bill, it is a fundamental right of the child to get education,
there is no way in the world that we don't have finances to implement. This has to be. It shall be
done. Now, you are worried as to what should be the State share and what will be the share of the
Centre. That is something we will decide. That is exactly what we are going to decide in the very near
future. ...(Interruptions)...

SHRIMAT1 BRINDA KARAT: Sir, there has .. (Interruptions)...

MR. DEPUTY CHAIRMAN: Let him complete. .. (Interruptions)... T&l, 378 a1 QX1 B al, 374!
IR 7T a1 qRY & Bl B ..(IEH).... S YT 91 B QT ... (SGETH). .

SRl 981 HRA : TR, HST T 8 ...(FAIM)...

3t U9, U9, SEqaiferd (SIRES) : W, 39 aR H 7 AN A 51 Ui SReae e
..(HET).... BISTIRIST B T AR T ..(SHGHT)...

oft STy : SH BE oA 2 ..(aEm)...

il T T, ST aTferan : 319 WAl S $E 3% & [ 9 gae 8 & 918 531 9 91 ¥ SR a9
T8 farss B ..(FAYUM)... ST I AT I8 910 HR1 AMBY ...(FTHH). ..

it sftret Rieget : TE1-21, §9 I8 781 et ..(caym ).

oft STy : T -9 ..(FE)... SEIH BB {5 BreA R ..(AaUH). .
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it B RiEe : 3R 3T J3 & | Fil, § $1 6 IR & AW 7 89 famgs wl
(T

2 TH.QH. AT : ST UTgS H 39 SUTET & of ol ...(agH)... 3R v S0 arg
MY TR FSATES B IR R fSAZE FRA? ..(HAHTH)..

it Bier Risgdl : TR & A1 § 849 1SS R4, IE HET AT A ..(AQHF)...
et 9o HRA : THARET T BN ...(HIEH)...

oft Bfrer Risger : F9 IR F A1 F BT 27 5 T diet Foba A 3R YR i1 TATMRY o
...(STAHT)...

2 TH.QH1. STEanerdl : Te1-7Tel AR Tl U8 [SAISS HRAT AT o7 .. (FFEH)...
=} Soqumafy Q?:IT &1 2l Let him reply. Then you can speak clarifications.

3. (iR ToT1 UL Buget : W7, 519 e g f5am S1rar 2, @ # ggel SUS! introduction I
2IHA SN 1 A o I €1 TEH 1 31T §F AN DI I 3 Bl a1 S AGA P ..(aem)... I A
B 9a1 < A1 89 1 g ? ...(FqHT). .

it it Rieret : w1, o w1 Torm1 SN 7 ..(aagm)... § G § 5 e 59 {9 6 erR
YT SITdl dd neighbourhood schools T T gdT T STl . (FIYTA)... 3R FFH 7 finance
provisions' T Y T TeT STTET ....(FQET)...

3. (sihrelt) Fror ©. Bugen : T2, st B @ 5 RIS B, ...(aaem)... 39 396! Wt dt 7
EilN

off STUTfy : TET SHH STRT-Sla 7 BN ... (TaE)...

SHRI KAPIL SIBAL: Section 7 is quite clear. It is in bold letters. It is quite clear as to what the
procedure is going to be.

Anyway, Sir. The two questions that the hon. Member has raised are: as to how the finances are
going to be taken care of and what is the definition of "a neighbourhood school" ? . There is one
reference that the hon. Member has made to Dr. Macaulay. | am given to understand that actually-
and she should check it out — that that is a fake quotation, and it is proven to be so. But that is
something that we can talk about later.

SHRI S.S. AHLUWALIA: When you say that it is a 'fake' quotation, you must prove it.
SHRI KAPIL SIBAL: No, no; | said, "'l am given to understand"

SHRI' S.S. AHLUWALIA: No, no; you must prove it; | mean, what is there.

SHRI KAPIL SIBAL: | said 'l am given to understand.'

SHRI S.S. AHLUWALIA: | know who has given you.

SHRI KAPIL SIBAL: | know that.

SHRI'S.S. AHLUWALIA: One of your colleagues has given you.

SHRI KAPIL SIBAL: Now, Mr. Deputy Chairman, Sir, the next point raised by Mr. Bagrodia is.
...(Interruptions)...
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SHRI S.S. AHLUWALIA: You just prove that it is fake. ...(Interruptions)... It is on the net.

SHRI KAPIL SIBAL: | said, "I am given to understand that it is a fake quotation. She should

check it out."
SHRI S.S. AHLUWALIA: No, noj; if it is a fake quotation then you must say that; authenticate it.
SHRI KAPIL SIBAL: | did not say that. | only said, "l am given to understand."
MR. DEPUTY CHAIRMAN: Mr. Ahluwalia, he said, "I am given to understand." That is okay.
SHRI KAPIL SIBAL: That is all. Nothing wrong with it !

Sir, Mr. Bagrodia raised the other point, which several other Members have also raised, that 25
per cent of this reservation is violative of the Constitution. | want to just inform the hon. Member that
under the Delhi Education Act, there is, already, a 15 per cent reservation on these very terms, and
that is being upheld by the Court, So, | don't think, we should worry about any possibility of it being

declared 'unconstitutional'. But | would like to mention. ... (Interruptions)...

SHRI D. RAJA: How do you define that? That is the issue. ...(Interruptions)... How do you
define that?

SHRI KAPIL SIBAL: That is, again, left to the State Governments because they provide
appropriate guidelines as to how the 'reservation' is to be done. Everything is not going to be done
under the Central Government. As | said, the Central Government only provides for two things - that
the States and the Central Government must be in partnership to provide free and compulsory
education to all children in this country. There are many areas; that will have to be sorted out in terms

of how to reimburse the reservation that is to be done.
SHRI D. RAJA: That is why it is liable to different interpretations.

SHRI KAPIL SIBAL: No, noj; it is not liable to any different interpretations; "25 per cent
reservation” is not liable to any different interpretations; "25 per cent reservation” is a 25 per cent

reservation; there is no liability. The issue is that we have also set out. ... (Interruptions)...
DR. (SHRIMATI) NAJMA A. HEPTULLA: What about the minority institutions?

SHRI KAPIL SIBAL: We have also set out a formula as to how the reimbursement is to take
place. For every 'reservation' that is done, the reimbursement will take place on the basis of a norm
which is based on the amount that the Government spends on that child in a Government school.
And that is the amount of reimbursement; that will be given to that private school which teaches that
child who is in the 'reserved' category. And that child has to be from the neighbourhood, which has,

already, been done in the Delhi Education Act.

As far as minority institutions are concerned, the Supreme Court judgment quite clearly says that

the minorities can have 50 per cent of their own community in an educational institution. And | think
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that minorities will not object to serving the interests of communities in the fashion that is set out in
this Bill.

1. (ST ST Q. 39| : 319 A1 RS B ...(FGETH)... M9 a1 Bl 8 a1?
it Bt Ryeret : a7 e 7 IR 29 91T BT S 21

As far as Mr. Bagrodia is concerned, | just wanted to mention this fact to him. He talked about
six per cent of GDP. And if the States continue to collaborate with the Central Government and
increase their levels of investment in education, over the years, | think, by the end of the Eleventh
Plan, we will have, almost, a 5.86 per cent of GDP in education. As far as the Central Government is
concerned, it is increasing its investment in education. We never had the kind of investment in
education in the history of this country as we had in the UPA Government since 2004. It is now
almost 19 per cent of the Budget, where the GDP has gone up substantially. So, this kind of money
that has been allocated to education has never been given before in the history of the country. The
only problem is that the States' share is declining. If the States' share does not decline and they also
consider themselves as partners in the national enterprise, | am sure, we will reach the figure of six

per cent of the GDP by the end of the Eleventh Plan.

We talked about Plan allocations for higher education and other things. We are not really

concerned with those issues here. Rajeeveji also talked about neighbourhood school system. ST B

IR F F9 o) g7 AT § @R financial allocations &1 T T8 91 S84 WY HEl| fawy wge 3
W%Wﬁ:ﬁfﬁﬁ - Udh Education For All 3R Free Market Economyﬁﬁﬂ?ﬂﬂ’dﬁl @H‘j@v_@
Ig 8 f 39 2 ¥ 3R 100 g2 Tl SN & Al Ppadl 12 Fed A TP qgad ¢, 88 d=d dl
FEREE! S &1 781 SIR WRPR $ U Al S0 FIE T8l & [P Ad-5-09 & [ Tped Gl Mg,
AT T Gl S| AT Private Enterprises 1 28 W0 § ST TS, I BI 41 ASANT <1
TS 3R F ArEar € f5 3 WAt 4 ek 9 ¢ N w2 21 At A T wweran 5 o7 S AW A 38
contradiction Bl 3FR &H AT, difd 2020 ¥, S fIwd =e1 @71 8, TAR < ¥ o 47 fAferam
Wﬁ%ﬁﬁl?ﬁiﬁemploymentWé@?ﬂ%‘f@ﬂﬁdeelining population %,Eﬂﬁé‘ﬂﬁaﬁ

R %, dlina way, we will be producing citizens in this country who will, in fact, not only just

serve India but also the global community. If we want the citizens to serve India and the global

community, we must make them competitive; otherwise, we will not be able to do that.

Then | come to the issue of language that has been raised. It is very important for the child to be
taught in his mother tongue. It is exceptionally important because that gets him closer to his roots.
That is all about Indian culture. But it is equally important for him to be educated in Hindi, to learn
Hindi language, because that integrates him with the rest of the society in India. So, his mother
tongue takes him into his roots and Hindi integrates him with the rest of India. But if he needs

to move across the borders, if he needs to have trans-national opportunities, then he needs English.
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So, all the three are important: your mother tongue for your roots, Hindi for integration and English
for moving across the boundaries for realising opportunities both in terms of employment and
competing with the rest of the world. You can't denigrate anyone of them. Therefore, it must start at
that level. Therefore, | am happy that you raised the issue of language and | got this opportunity to

put the Government's thoughts before the hon. Members of this House.

9 1. AT 189 7 &S 91 Fel R FET {3 this is a belated legislation. H 1 &1 THSIAT
5 belated &1 As | suggested at the outset, this is many, many years too late. He has also mentioned
that we must clarify as to what is our primacy. Is it elementary education or is it higher education?
Again, my answer is that both are equally important. You can't do one without the other. If you don't
have a critical stock of young educated people in Class-XIl, you would not be able to do much in
higher education. So, the base, the foundation, of higher education is a critical mass of people at the
level of elementary education. Ud g1 St g et o wB! b g SR & 5 91l & S S
2, ST IR 3 B T2 W9 I8 8 31K S 14 |l & 915 S education B dTell 8, SHUH IR § FO T8l
NIEREE] Now, this Bill that has been initiated here is under article 21A of the Constitution? What
does article 21A say? It says, "'The State shall provide free and compulsory education to all children
of the age of 6 to 14 years in such a manner as the State may by law determine". So, this is a
legislation under article 21 A, and we have to provide for education for children between 6 and 14
years. It has nothing to do with children between 0 and 5 years of age. At least, this legislation
cannot go beyond article 21 A. Therefore, in this legislation, you cannot incorporate provisions
outside 21 A, nor can you incorporate provisions beyond 14 years. We have the Hreafie R
GTﬁI?IFI, in which we are moving forward...

THE LEADER OF OPPOSITION (SHRI ARUN JAITLEY): Article 21A is an enabling provision. It is

not a bar that you cannot do it.

SHRI KAPIL SIBAL : | am not saying that. This is an obligation that we are fulfilling under article
21A. So, the legislation is in the context of 21 A, and, that is why, we have not dealt with 0-5 years.
We have the plenary powers to deal with any subject. But | am only talking about this legislation
being under article 21 A, and, that is why, 0-5 and above 14 years has not been dealt with in this. |
just wanted to clarify that for the hon. Members of this House. 65?% T T A migrant labours
F IR H 1 D1 F W F ST constituency H TT AT T S8 4 <@ % 981 o8 920 A 3R a8
HE 9 90 1 H I YV 6 M9 fhq Tpel 3§ S ©7 IT1 DIs Sa1d e 11T, Hifeb A migrant
labourers ATER W AT &, fIAT families & 31 81 H7 el g fo DY migrant labourers HEJ EERI]
Wﬁﬁﬁﬁ%lﬂﬂcotton picking season HEIEERIEEEIRE maﬂqﬂﬁﬁﬁmml
This is a very serious problem. I8 HET b I Bill I Problem BT solve PR <M, I8 AT ITerd BT,
AP I8 TP YHaTd 21 59 YA H &9 [T 91T o1 & 3R $ST AN GMT 21 And, to the

extent that we have provided for in this Bill, if there is any violation of the Right to Education Act,
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then, to that extent, the National Commission on Protection of Child Rights will take cognisance of it
and take action. We have provided for that in the Bill. So, it is not that we are not taking cognisance
of that fact. But it is not something that will be removed overnight. So, we are dealing with it and we
are taking cognisance of it. Actually, this Bill performs ten functions, according to me. First, as |
mentioned, free education for the child; second, the obligation of the State to provide free education;
third, the nature of curriculum being consistent with our constitutional obligations that is also
provided for in the Bill - and fourth, quality of education. Why do | say quality? There is a provision of
this Bill as to what the eligibility conditions of a teacher will be. That is also going to be provided, and
standards are going to be set. | will just refer you to that provision of the Bill. Clause 23 (1) of the Bill
states: "Any person possessing minimum qualifications, as laid down by the academic authority,
authorised by the Central Government, by notification, shall be eligible for appointment as a
teacher.”" So, the academic authority will set out the minimum qualifications; &Y teacher appoint
Sl Wﬁ'&‘teacher appointﬁ'{ﬁﬁﬁﬂﬁ'ﬂ wa—wawﬁ%m%%mmwwzﬁ%
qualification &1 & T Ui ATl # SHHT T qualifications o< TS Clause 23 (2) states: "Where a
State does not have adequate institutions offering courses or training in teacher education, or,
teachers possessing minimum qualifications as laid down under sub-section (1), are not available in
sufficient numbers, the Central Government may, if it deems necessary, by notification, relax the
minimum qualifications for appointment as a teacher for such period not exceeding five years, as may
be specified in that notification.” So, we are taking care of quality that there will be minimum
qualifications, and if you don't have them, the maximum period given to you will be five years. That is
the next point, | wanted to make, that you are going to get quality teachers. And we have set out
obligations of a teacher as well, as to what a teacher is going to do. 319 States o 7 81 |1 o7 f
States have stopped recruiting teachers because there was a ban on regular appointments. So,
there used to be recruitments on contract basis, on ad hoc basis, without qualifications, and that has
created the problem. That is the real reason. 319 gH Jg g Q% %‘ fe EX fagrae & siaifa s Cag3
R 2 fb 3R 39 ggMT Ared § O 3MUdT A qualifications o TS SR 3T FET o @ amud
et Trel S| 99 UK, quality BT 4 &F €19 I I8 &1 What we have provided here was that
every neighbourhood school shall be constructed within a period of three years from the passing of
this Act. Three years are given. Somebody said, three years is too long a period. | don't believe so. |
think if we can accomplish this task in three years, it would be a great credit to the country and to
everybody who is participating in this national enterprise. Then, apart from quality education, quality
teachers, we are looking at sixth, social responsibility. Without social responsibility you can't take the
entire community with you. So, it is very important to have that reservation provision. And, as | said,
the point is India is so diverse, and we will have different inputs from various States in this country

about the working of this Bill that we will have to have the kind of flexibility that we need to ensure
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that it is implemented in a reasonable and efficacious manner, and that flexibility we will have. So,
social responsibility is a very important aspect of this Bill. And, of course, as | said, this also, in a
way, tries to attempt to deal with the issue of child labour. We cannot resolve it, but it attempts to
deal with it. So, that is the seventh aspect of this Bill. The eighth aspect is, it de-bureaucractises the
system. 3T TTAHY FfcThhe TMRT O ATTD] BIs THR 81 87 IS -Te] P AEd, T9 TGhY
TE S WA H O B, 98 Pl § [P ST el BN, I8 T8l He qdhdl, dl I de-

bureaucratisation g TP H B And, as | said, ninth aspect is participation of civil society in

educating our people. The children are our national assets. They will be running the country in the
years to come, and we need to give them respect, we need to give them choices, we need to give
them opportunities. That is very important, and this Bill attempts to do that. As | said, what is
important is this. Then, everybody agrees that this is something that must be done. Yet, there are, of
course, differences, and they should be in a democracy, as to how you will achieve this. And that is
where we need the support of all Members of this House and all State Governments and civil society
to ensure that we actually move forward in the right direction. And, as | said, last of all, this Biil itself
represents a great national enterprise. | am glad that it has happened at last, and we must remember
this that ultimately education is all about inspiring children; it is all about a national vision, and
knowledge must attract the child. The child must run after knowledge. It must not be foisted on the
child. That is the kind of education system that we want. It is part of our National Education Policy.
We are looking at accreditation system within the schooling system; we are looking at changing
courses; we are looking at doing away with the kind of oppressive examination system that we have
in this country. But, of course, you have to have exams. But, it does not mean that the exams
determine what the child does. 3TTTdel &1 BT & T 10T & 91 Tlem # SSH= a1 914 21 91,
ID A T 3 3720 TR 31 1Y G aleid! [ 37T I A8 T | et T3, SHP HIs wH
H 3720 TR AT WY A1 31F A $TRTH Blclol AME I SdTs R al, I Il SIcell A1ed - S
g foranl Faife R e # 7w 31 SIT¢ ) 981 B9 BRI, Add b the reslut of the exam
decides your career, instead of the child decides. dg Y g9 9o 81 84 Th frm H pifd g
3R # e § 1 S il se1fie daex | 89 o 9, T8] il TohM daex 3§ 84 a8l
-.(TIYT)...

STt 9o HIRA : SHAITD Hae § Hif | ..(TILTH)...
Y Fite Riee : g1 St 4 g1 Feaa 21 sl ...(aeT)..
et gaT HRA : TR, TH T HH E AT ...(HFHH)...

it Bfte Rierer : STAIRT A8 1eY, § 31t & o7 B9 9 B9 sa1 &1 I 6 H . (ae™)...
T SHIfT TG, MY i AT B9 § TR I8 B o, AP 37751 1 T8t Ther IR 989 81 81
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7.00 P.M.

H| U 91 3R W‘Tﬁ 2 % we have provided a provision here in section 26, which says that the
appointing authority must ensure that the vacancy of a teacher in school under its control shall not
exceed 10 per cent of the total sanctioned strength. BT T ® fh oy ‘Cb_sL AT <A1« Bl fh
9 TR H’Eﬁ ?Ts’(-\f %\;, one teacher school %I We have also ensured it. Now, there is a mandatory
provision that their vacancy provision in a school shall not be ever more than 10 per cent. So, we
have tried very hard and it has taken a lot of work; it is not as if we have done something overnight,
as | said, | also gave you the history at the beginning of my response or my reply.
...(Interruptions)... | am not providing anything. | am very happy that they are a hundred per cent,
and | am very happy that they are doing well. The point is, we must recognise that we are sitting on a
great opportunity for our children and for our nation. We need to grasp that opportunity. If we lose it,
| do not know what will happen to our country; because, if 47 million children are not educated,.!
think, the consequences of that would be disastrous; we need to seize the opportunity. We do what
we can. Even if there are any provisions in this Bill, which requires a different orientation and
implementation, we are open to suggestions. But, the thing is, we must move forward, and we must
send a message to the rest of the world and to our children that we will ensure that they are provided
with the quality education. By the time they are 14 years of age, we will provide them further passage
to move forward beyond 14, Class-XIl; and, of course, by providing higher education and quality

education, we give them an avenue so that they can together take the country forward.
Thank you very much.
SHRI D. RAJA : Just one clarification, Sir. ... (Interruptions)...
MR. DEPUTY CHAIRMAN : Would the debate start once again?

SHRI D. RAJA: No, Sir, just one clarification. There is a financial memorandum attached to this
Bill which says that clause 7 of the Bill provides that the Central Government and the State
Governments shall make available the funds for carrying out its provision. Then, at the end it says, it
is not possible to quantify the financial requirement on this account at this stage. | would like to
understand this. What is that you are proposing? What is the commitment of the Central
Government? What do you expect from the State Governments ? This is number one.

Secondly, you were talking about 25 per cent; when | spoke, | mentioned it. It says, ‘To the
extent, at least 25 per cent of the strength of the class, children belonging to the weaker sections
and disadvantaged groups in the neighbourhood and provide free and compulsory elementary
education till its completion..." This is where | am saying, already there is a provision of reservation to
SCs/STs/OBCs. You can very well mention. This weaker section can be interpreted in different ways
by different people. How can you implement this provision?

SHRI JESUDASU SEELAM: We want reservation, Sir. ... (Interruptions)...

SHRI KAPIL SIBAL: They will all be done by the State Governments. ... (Interruptions)...
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MR. DEPUTY CHAIRMAN: Mr. Seelam, | have not identified you. Please sit down.
...(Interruptions)...

SHRI SITARAM YECHURY (West Bengal): During the reply, the hon. Minister referred to article
21A of the Constitution; it was pointed out that it is an enabling provision. But, Sir, the pointed issue
is this Bill aims at children between the age group of 6-14. The Bill says that it has not made
provisions for below 6 and above 14. But, if you look at clause 11, it says at page-5, 'With a view to
prepare children above the age of 3 for elementary education and provide early childhood care and
education for all, children until they complete the age of 6 years, the appropriate Government may
make necessary arrangements for providing free school education for such children. You have
already incorporated a clause. ...(Interruptions)... Listen. ...(Interruptions)... My only point is, Sir,
if this is the clause and you want to make it functional and effective, then, why don't you link it with
the expansion of Anganwadis in every school. Every neighbourhood school that you are starting, you
have an Anganwadi associated with it so that this problem can be taken care of.

SHRI KAPIL SIBAL: Where a school provides education below six, the provision in the Bill says
that that should continue. That is all.

SHRI P. RAJEEVE: Nothing has been explained about cost of education, that is, cost for
clothing, travelling, textbooks, and other things. ...(Interruptions)... The second point
is...(Interruptions)...

MR. DEPUTY CHAIRMAN: It is very difficult because there will again be a debate.
...(Interruptions)... The Minister cannot answer every Member in the
House... (Interruptions)...There cannot be a new debate on this. ... (Interruptions)...

SHRI KAPIL SIBAL: Sir, on the issue of what is to be provided, the Schedule in the Bill provides
for the kind of things that will be provided to the children. For example, item 5 under 'building' talks
about teaching, learning equipment shall be provided to each class as required. About library it says
that there will be a library in each school providing newspapers, magazines and books on all subjects
including storybooks. Play materials, games, and sports equipments shall be provided. All these
things are there. ... (Interruptions)...

1. Y UHIT : T, H U I1 SI1 =rel gl
sft Suwumafa : § g, 3T 93T ..(HaET)...
sft i AR W), g L

ff STFHTIRT : 317 ST, F AT § 3111 ...(FEETH)... 3T ST ST ... AR I AR T &, 3N
ISIPR G B I & ...(TFEH)...

Sf} 3917 =R : TR, STRET07 UR It =TEd g

ff STFHTIRT : 3779 IieT b B

ft 7T =RoT : ¥R, 25 TRC REvVI fAAT R L.

Y STHHTIRY : H SMTUDT identify TS a1 21 H STUD! FATS, ST ...(FGET)...

SHRI P. RAJEEVE: | also have one more point for clarification on judicial remedy and the
relevance of clause 85 and 86. Who is responsible ? ... (Interruptions)... In all Fundamental Rights, if
there is any violation ... (Interruptions)..
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MR. DEPUTY CHAIRMAN: He has already replied your point. He cannot go on answering
because he has already replied your query. ...(Interruptions)... You have not participated,
...(Interruptions)... This is another way of seeking clarifications. ...(Interruptions)... Those who
have participated, we can allow only them to seek clarifications. In the name of clarification, | cannot
allow every Member. ... (Interruptions)...

it TgeVe T (e UQE) < A U Sf, H H#E) AEIed 9§ 98 S =@ 6 9
3T IR H 98 T1 I BE o & 6 I Rerm 7 wifay A amea € 3R e # wpifar o1 ref v @ -
M erge IRacH |

it SgwTafar : IR, 3/ HIR FARMBHT F allow T2 FHT a1 & IR # qfsg) S=H o1
FE1, 99 W ...(FaYH)...

2 T I H 70T WNBROT GRT PR ¢, fR IR T8l <A1 81 Al 7 &, «Afh § 3o
TTHROT Al IRT PR !

ff SURTATRT : SHBT AT I 81 6 H 8 <1 allow BR §! ...(TGH)... 379 il AN DI
T S 9 § 2T 8, A1 SqH R FARMB e 872

2} YA I 2 AR, SR i A B a1 B & AR HifT A BT 3Fed 2 Serget aRac | al
AT IS FIRT TR e =y H Serd e aRacTT B ST 72

SHRI S.S. AHLUWALIA: Sir, | would like to ask about clause 29 and clause 30. The hon. Minister
read out clause 29, which is about curriculum and evolution procedure, and clause 30 is about
examination and completion. ...(/nterrupz‘/'ons)... Now, when you got the Report of Prof. Yashpal
and prior to that you got the Report of the National Knowledge Commission and subsequently you
reacted on TV also that you want to get rid of the examination system. Here also you have mentioned
that no child shall be required to pass any Board examination till the completion of the elementary
education. Now we have seen that Y2K problem of the entire world was solved by Indian children.
After passing this Board examination and then plus two examination without the help of any
Government ... (Interruptions)... | am coming to that. You said that after getting Prof. Yashpal's
Report you will get rid of board examination and there will be no tension for the students. My point is,
on this 12th of June and in the month of March the President of America, Barack Obama, while
addressing in Chicago said, "Buck up. Look, these Chinese and Indian students are invading
America. You must adopt the Indian education system to compete with them." He was praising the
Indian system and now you want to change the whole system. You are today laughipg at me but you

will become the laughing stock for the nation.
SHRI BHUBANESWAR KALITA (Assam) : Sir, | am on a point of order.

MR. DEPUTY CHAIRMAN: There is no point of order in this. This is not a debate. Shri Ram
Gopal Yadav.

Y. I MTe I1ed (ITR T : $1HT, AT 31 S 7 vacancies & Hee H appropriate
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authorities ¥ appointment & a1 ST B 3, SHS Hae # § T8 TWEIHT =T § & vacancy TR
3R TTST P ratio P IMYR TR TSIl &1 HEI-He! TA-HC (ST GRCH 3Md P! 8, SUD AR
TR 97 ST 8 fp fohat dheist €1 3afry i |1 a¥iet 3y 7 b fpaei It §, SeR-
TTST B ratio T TATHE R TRTH IYd BV, IH?

s} ot Risget - X, teacher-student ratio &I W T 3R 3T G 1 SGH foran % &
e et fhat oot § 819 anfRY| giad! 9o aa fovae 819 a1 3R B3l | oiax medl 9@
ﬁb_cﬁgﬁ%ﬁﬂ%?, B@%Sﬁjﬁvacanciesiﬂratiomml

it I pTe : AR STAHTART S, H Siuds ATerd | AT HA Sft | I8 S aredn g 5
WWWWGﬁ'\’Wpaid employees%@ﬁﬁmﬁwaﬁﬁﬁmwiﬁ
A T TE1? Rl SN BRI B & Ufecid Wpel $I Gd Wiel I8 8, d Tpel money
minting machine 99 7Y & wifth S9! I8 RTeR) oft 8- a1t b 3rue I8i &M &=+ a1t TRIa1
F TS P UGTS P FaRAT | 59 TH BT TIHL Bl G1d FR 32 &, TH H &7 37 39 TRE &
Tl WIer & oIy S8 9788 i) a7 781 ?

SHRI'N. K. SINGH: There are two things, | am grateful to the Minister. He has indicated flexibility
in the working of Clause 12. Based on experience he will see what can be done. My question and
clarification is a specific one. | refer to the financial memorandum. Now, Mr. Raja has also mentioned
this. On the overall financial liability on which there are widely different figures — the hon. Minister has
indicated that a group is already working on the likely financial liability. | wish to just point out to the
Minister that the 13th Finance Commission mandatorily will submit its recommendations to the
Government by the 31st of October. So, | seek a confirmation that before the Finance Commission

submits its recommendations, it will have the financial data from this specialised body.

SHRI KAPIL SIBAL: Absolutely, | am grateful to the hon. Member. That is exactly what | said. |
said that this term is coming to an end and we want to do this exercise very quickly so that all that

can be dealt with by the Finance Commission.

S1. I YHTY : AR, WX WISC Bl a1 T8 3771 2

it T TR W), § A S @7 €T oA AR % WA 12 (1) B SR SR HAT S §
5 "frermera ugel wer # gda o ofR YA | E P19 PHell A qTAD] DI Hof A B FH A
P 25 YRIeTd & A1 T gaer 1" "ergfemart oiR g auf” R veRdl, TEe ofiR ol &
U B, PUAT TAD! FRIBIS BRI 3R SR & Al [5ad! Gaal a1 AR AGIETIRT AT ST

SHRI KAPIL SIBAL: As | said, this is something that we will allow the State Government to do
and this incidentally applies to private schools, to Kendriya Vidyalayas and to all schools because the
definition of school includes every school in this country. So, even in Kendriya Vidyalayas, you are
now going to have 25 per cent of neighbourhood children. So, how is that to be done? We will leave

it to the State Government to define.
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3 sraar fig FOAGH - W, T el W S @ forlRaa F off wore feam am dfE
TIehe H fRieg &1 Sl $IU C ¥, I ATSIT R Bl 9§ 971 Jiel 21 8 I8 FoRe HAT I8 &
..(STFET)...

it SgquTaf : 37 FIRTBBeH o)
it sraar g FHAGH : 59 I8 ToRe A1 AR T, FARMBHIA T2, &9 Foler a1 918 8
oY STFUTF : TOe 2T I, FAifh oI B 91 MY DR 1 B

sft SR g FHIGH : 59 I8 1 (F 90 BT DI Ao 99T fSRgae W 81, Biagast
RS W &I, TP ST AT TR & Tod 8, IS9P I8 MR TIBIA Bl BIg AT WANCA &
|| SHD A1 TH H3I S | I8 W) FIRfbdee ared € {6 S ROded $ IR # 7, 98 e & HW
B &A1 T 81 oFR Wed BT &I RUIC & IR 7 89 W &1 TaIRyy Iu of 9gd wed I
AP AT TH T a1 (a1 1 A1 95 T § gdd! dIgele 81 Fahdl gl a1 R T81 394
T4, U2, 3R ol .3, 1 wrae fham T ¥2 I BT AR T It should be added in the Bill.

SHRI BHUBANESWAR KALITA : Sir, | have a very simple point to make. Hon. Shri S.S.
Ahluwalia, while seeking his clarifications, referred the hon. Minister as '‘Baba.' | would like to know
whether the word 'Babal’ is a Parliamentary word. If it is Unparliamentary, it should be expunged.

it 7. U9, SEatferan : 31, A1 qrEl

MR. DEPUTY CHAIRMAN: We will see. If it is Unparliamentary, we will expunge it. Mr. Seelam.
Your point has already been discussed.

SHRI JESUDASU SEELAM: Sir, there is no specific provision for penalty on any authority if it fails
to provide this right.

Secondly, why do we need a clarification on reservation? It is because it is likely to be challenged
in the court of law. Every time it happens. ...(Interruptions)... Sir, let me complete. When we are
clubbed it with others, it may create problems. In the Constitution, economic backward classes are
not recognised, if | am correct. He is an expert in law. But, if it is combined, there is likelihood of
keeping SC/ST and OBC in abeyance. This is the problem. You are mixing apples and oranges !
Please separate them.

SHRIMATI BRINDA KARAT: Sir, it is a universal right and every child in this country has the right
to education, compulsorily. | don't understand why the hon. Minister is causing confusion by adding
such things in the Bill. | don't understand. If you say that there will be no discrimination on the basis
of caste to keep any child out of school, it is correct. It is because, today, there are many, many
examples of Dalit children being kept out of schools and are not given access even to water in
schools. Therefore, this Bill wants to protect the rights of Dalit children. It has to say, 'any
discrimination on the basis of caste, etc., is punishable under this Bill, apart from the Constitutional
requirements.' Otherwise, where is the question of reservation? | do not quite understand.
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SHRI KAPIL SIBAL: Sir, | just want to inform the hon. Members that if you look at Clause 2(e),
which deals with child belonging to weaker section, it is clear. It says, "child belonging to weaker
section' means a child belonging to such parent or guardian whose annual income is lower than the
minimum limit specified by the appropriate Government, by notification.” This is what | was telling
you. It is left to the Government.

MR. DEPUTY CHAIRMAN: Now, the question is:

That the Bill to provide for free and compulsory education to all children of the age of six to
fourteen years, be taken into consideration.

The motion was adopted.
MR. DEPUTY CHAIRMAN: Now, we shall take up Clause-by-Clause consideration of the Bill.
Clauses 2 to 6 were added to the Bill.
Clause 7 — Sharing of financial and other responsibilities.

MR. DEPUTY CHAIRMAN: In Clause 7, there are four amendments (Nos. 10-13) by Shri Moinul
Hassan. Are you moving?

SHRI MOINUL HASSAN (West Bengal): Sir, | move:

10. That at page 4, line 3 after the words, "The Central Government", the words "and the
State Governments'' be inserted.

11.  That at page 4, /forlines 5to 7, the following be substituted, namely:

"(3) The Central Government shall provide to the State ' Governments, as grant-in-aid of
revenues, at least seventy-five per cent of expenditure referred to in sub-section (2)".

12.  That at page 4, line 8, forthe word, "may" the word "shall" be substituted.
13. That at page 4, lines 13 to 16, be deleted.
The questions were put and the amendments were negatived.
Clause 7 was added to the Bill.
Clause 8- Duties of appropriate Government.

MR. DEPUTY CHAIRMAN: In Clause 8, there is one amendment (No. 14) by Shri Moinul
Hassan. Are you moving?

SHRI MOINUL HASSAN : Sir, | move:

14. That at page 4, line 34, after the words, "fourteen years" the words "and also supply free
text-books, copies, learning aids, uniforms, mid day meal and the like" be inserted. "

The question was put and the amendment was negatived.

Clause 8 was added to the Bill.
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Clauses 9 and 10 were added to the Bill.
Clause 11— Appropriate Government to provide for pre-school education

MR. DEPUTY CHAIRMAN?: In Clause 11, there is one amendment (No. 15) by Shri Moinul
Hassan. Are you moving?

SHRI MOINUL HASSAN : Sir, | move:
That at page 5, line 36, forthe word, "may" the word "shall" be substituted. "
The question was put and the amendment was negatived.
Clause 11 was added to the Bill.
Clause 12— Extent of school 's responsibility for free and compulsory education.

MR. DEPUTY CHAIRMAN: In Clause 12, there is one amendment (No. 16) by Shri Moinul
Hassan. Are you moving?

SHRI MOINUL HASSAN : Sir, | move:
16. That at page 5, line 48, forthe word, "twenty-five" the word "fifty" be substituted. "
The question was put and the amendment was negatived.
Clause 12 was added to the Bill. Clauses 13-18 were added to the Bill.
Clause 19 - Norms and standards for school.
MR. DEPUTY CHAIRMAN:: In Clause 19, there is one amendment (No.3) by Shri Kapil Sibal.
SHRI KAPIL SIBAL: Sir, | move:

3. That at page 7, line 15, for the words, "established or" the word "established, or" be
substituted "

The question was put and the motion was adopted.
Clause 19, as amended, was added to the Bill.
Clause 20 was added to the Bill.
Clause 21— School Management Committee
MR. DEPUTY CHAIRMAN: In Clause 21, there is one amendment (No.4) by Shri Kapil Sibal.
SHRI KAPIL SIBAL : Sir, | move:
That at page 7, aftertine 39, the following proviso be /nserted, namely: -
"Provided also that fifty per cent of Mambars of such Committee shall be women"
The question was put and the motion was adopted.
Clause 21, as amended, was added to the Bill.

Clause 22 was added to the Bill.
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Clause 23 - Qualifications for appointment and terms and
conditions of service of teachers.

MR. DEPUTY CHAIRMAN: In Clause 23, there is one amendment (No. 17) by Shri Moinul
Hassan. Are you moving?

SHRI MOINUL HASSAN : Sir, | move:
That at page 8, afterline 3, the following proviso be inserted, namely :-

"Provided that these minimum qualifications conform to the norms and guidelines
under the National Council For Teacher Education Act, 1993 and the pay scales and
services of the teachers conform to the latest Pay Commission".

The question was put and the amendment was negatived.
Clause 23 was added to the Bill.
Clauses 24-31 were added to the Bill.
Clause 32 - Redressal of grievances.
MR. DEPUTY CHAIRMAN:: In Clause 32, there is one amendment (No.5) by Shri Kapil Sibal.
SHRI KAPIL SIBAL: Sir, | move:

That at page 9, line 44, for the words "as early as possible" the words "within a period of three
months" be substituted.

The question was put and the motion was adopted.
Clause 32, as amended, was added to the Bill.
Clause 33 was added to the Bill.

New Clause 33A - Constitution of State Advisory Council

MR. DEPUTY CHAIRMAN: There is one amendment (No. 6) by the hon. Minister for insertion of
new clause 33(A)

SHRI KAPIL SIBAL: Sir, | move:
6. That at page 10, afterline 9, the following new clause be inserted, namely:

"33A. (1) The State Government shall constitute, by notification, a State Advisory Council
consisting of such number of Members, not exceeding fifteen, as the State Government may
deem necessary, to be appointed from amongst persons having knowledge and practical
experience in the field of elementary education and child development.

(2) The functions of the State Advisory Council shall be to advise the State Government on
implementation of the provisions of the Act in an effective manner.

(3) The allowances and other terms and conditions of appointment of Members of the State
Advisory Council shall be such as may be prescribed.

The question was put and the motion was adopted.
Clause 33A was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up clause 34. There is one Amendment (No.7) by
Shri Kapil Sibal.
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Clause 34 - Power to issue directions
SHRI KAPIL SIBAL: Sir | move:-

That at page 10, line 12, for the words, "issue guidelines and give such directions" the words
"issue such guidelines" be substituted.

The question was put and the motion was adopted.
Clause 34, as amended, was added to the Bill.
Clauses 35-36 were added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up clause 37. There is one Amendment (No.8) by
Shri Kapil Sibal.

Clause 37 - Power of appropriate Government to make rules
SHRI KAPIL SIBAL; Sir, | move:
That at page 11, afterline 16, the following be inserted, namely :-

"(r) the allowances and other terms and conditions of appointment of Members
of the State Advisory Council under sub-section (3) of section 33 A,"

The question was put and the motion was adopted.
Clause 37, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up Schedule of the Bill. There are three
amendments, (No. 9 by Shri Kapil Sibal) and Nos. 18 and 19 by Shri Moinul Hassan. First, we shall
take up amendment no. 9 by Shri Kapil Sibal.

The Schedule
SHRI KAPIL SIBAL: Sir, | move:
That at page 13, line 12, in column 2 for the words

"teaching plus preparation hours" the words "teaching including preparation hours" be
substituted.

The question was put and the motion was adopted.
SHRI MOINUL HASSAN: Sir, | move:
That at page 12, afterline 5, the following words be inserted namely :-
"There shall be at least one teacher per class for first class to fifth class."
That at page 12, line 38, forthe words, "every teacher" the words "every class" be substituted.
The questions were put and the amendments were negatived.
The Schedule, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up clause 1. There is one Amendment No. 2 by
Shri Kapil Sibal.
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Clause 1 - Short Title, extent and commencement
SHRI KAPIL SIBAL : Sir, | move:
That at page 1, line 6, for the figure "2008" the figure "'2009" be substituted.
The question was put and the motion was adopted.
Clause 1, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: We shall now take up the Enacting Formula of the Bill. There is one
amendment no. 1 by Shri Kapil Sibal.

Enacting Formula

SHRI KAPIL SIBAL : Sir, | move:
That at page 1, line 1, for the word "Fifty-ninth", the word
"Sixtieth" be substituted.

The question was put and the motion was adopted.

The Enacting Formula, as amended, was added to the Bill.
The Title was added to the Bill.
SHRI KAPIL SIBAL: Sir, | move:
That the Bill, as amended, be passed.

The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: The House is adjourned to meet tomorrow at 11.00 a.m.

The House then adjourned at twenty-eight minutes past seven of the
clock till eleven of the clock on Tuesday, the 21st July, 2009.
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